Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006
Silk Factory Road

Rajbagh, Srinagar, 190 008

- Jammu and Kashmir =
Pollution Control Committee / J&K PCC Y
chairman.spcb@jk.gov.in S )
membersecy-jkpcc@ijk.gov.in =T iT
0191 - 2472881, 2476925 2 NEWDELH 2024

The Consultant Judicial,

Hon’ble National Green Tribunal,
Principal Bench,

New Delhi.

No: JKPCC/NGT/OA 114/2£18 Date:- |y -03-2026

Sub:-Report of Jammu and Kashmir Pollution Control Committee in
compliance to Hon’ble National Green Tribunal Order dated 16-12-2025
passed in OA No. 114/2025 titled Sushil Kumar V/s UT of Jammu and
Kashmir and Ors.

Bir,
In compliance to the directions of Hon’ble National Green Tribunal, Principal

Bench, New Delhi order dated 16-12-2025 passed in OA No. 114/2025 titled
Sushil Kumar V/s UT of Jammu & Kashmir and Ors”, the report of the J&K

Pollution Control Committee is submitted herewith.

It is therefore, requested that the report may kindly be taken on record and
placed before the Hon’ble NGT for consideration.
Yours faithfully,
Encl:- As Above.

LR
(Dr. R. Ggpinath) IFS
Member Secretary
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Before the Hon’ble National Green Tribunal
et Principal Bench, New Delhi

Original Application No. 114 of 2025

IN THE MATTER OF “Sushil Kumar V/s UT of J&K & Ors”.

Report on behalf of Jammu and Kashmir Pollution Control Committee
pursuant to Hon'ble National Green Tribunal, order dated 16-12-2025
passed in OA No. 114/ 2025, titled “Sushil Kumar V/s UT of J&K & Ors”.

Background:

That the Hon’ble National Green Tribunal vide order dated
16-12-2025 in OA No. 114 of 2025 directed as follows: -

“The joint Committee had initially filed the interim report (page 81) and
has filed the final report on 15.12.2025. It will open to all the
concerned parties to file objection to the reports of the joint
Committee.

Respondents No. 3 and 4 have filed their reply. Other Respondents are
directed to file their reply within four weeks. Rejoinder, if any, can be

filed by the Applicant within two weeks thereafter.”

Status Report:

In compliance of order issued on 16-12-2025 in OA No. 114 of 2025 by the
Hon’ble National Green Tribunal, the report of the J&K Pollution Control
Committee is as follows:

1. That Director Geology and Mining J&K, Chief Engineer Irrigation and
Flood Control Jammu and Chief Engineer PWD (R&B) Jammu were
requested vide this office No. JKPCC/Sc/OA-114/2025/1909-16;
dated: 06.01.2026, No. JKPCC/Sc/OA-114/2025/26/2090-97; dated:

L/- Page 1 of 4



21.01.2026, No. JKPCC/Sc/OA-114/2025/26/2195-2202; dated:
04.02.2026 and No. JKPCC/Sc./OA-114/2025/2276-81; dated:
20.02.2026 (Copies enclosed as Annexure 1-4), to share
information w.r.t following:

a) Replenishment study conducted by the Irrigation and Flood
Control Department.

b) DPRs of locations where disposal permits have been issued for
dredging and desilting.

c) Orders/authorizations of Geology and Mining
Department/District Administration.

d) Quantity permitted, quantity excavated, balance quantity
which is yet to be excavated and quantity excavated but
dumped at the site.

e) NOC from J&K PCC/15 days prior notice for undertaking
desiltation and dredging.

2. That concerned Divisional Officers J&K PCC Jammu, Samba and
Kathua have been directed vide this office No. JKPCC/Sc./OA-
114/2025/26/2282-85; dated: 16.02.2026 (Copy enclosed as
Annexure 5) to visit the blocks in respect of which short-term permits
have been granted and assess their current position and also to
report for violations on sustainable sand mining management
guidelines 2016 and report on the environmental damage due to
extraction in said blocks.

3. That reply has been submitted by Department of Jal Shakti vide No.
IFCJ/Legal/29798-29803; dated: 25.02.2026 (Copy enclosed as
Annexure 6). The reply indicates that the Department is not the
competent authority regarding any of the above mentioned points

and the matter pertains to the Department of Geology and Mining.

Page 2 of 4
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4. That reply has been submitted by the Director Geology and Mining

vide

No. 866/MCC/DGM/JKPCC/20/1436-37; dated: 28.02.2026

(Copy enclosed as Annexure 7). The Highlights of the report are

summarized as under:

a)

Replenishment study pertains to Irrigation and Flood Control
Department.

Matter of DPRs also pertains to the Irrigation and Flood Control
Department.

Permissions (Disposal permits) granted by Department of
Geology and Mining and are enclosed with the report.

Details of permission issued for lifting of already

excavated/desilted material are as under:

District Name of the Permitted Qty. Excavated Balance Qty Excavated
Firm/Company (in MTs) Qty. (in MTs) | Qty. (in MTs) and dumped
at site (in MTs)
M/s Shivalaya 34,47,656/- 15,06,130/- 19,41,526/- 75,000/
Construction Pvt.
Ltd.
M/s APCO 7,24,735/- 4,83,000/- 2,41,735/- 50,000/-
Infratech Pvt. Ltd.
M/s Gawar 9,34,930/- 4,43,750/- 4,91,191/- Nil
Construction
Company Pvt. Ltd.
M/s Vishwa 4,14,500/- 4,14,500/- Nil Nil
Samundra
Engineering Pvt.
Samba Ltd.
M/s Gayatri 40,000/- 40,000/- Nil Nil
Projects Pvt. Ltd.
M/s Megha 2,95,126/- 2,95,126/- Nil Nil
Engineering Pvt.
Ltd.
Kathua M/s Vishwa 2,45,000/- 2,45,000/- Nil Nil
Samundra
Engineering Pvt.
Ltd.

5. That verification reports have been submitted by Regional Director,

J&K PCC, Jammu vide No. JKPCC/RDJ/2026/3552; dated 11.03.2026

(Copy enclosed as Annexure 8). Highlights of the report are

summarized as under:

L/_
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a) No dredging or extraction activity was found operational at the
sites where disposal permits were issued,

b) No violations of the Sustainable Sand Mining Management
Guidelines, 2016 were observed at the time of inspection.

c) No visible environmental degradation of the river bed was
observed at the disposal permit sites. The river bed found to be
flat/levelled with no signs of recent dredging or excavation
activity.

d) Substantial replenishment of minor minerals appears to have
occurred owing to heavy flooding during the last monsoon

season.

Prayer:

In the premises, it is therefore respectfully prayed that the report may

kindly be taken on record before the Hon’ble National Green Tribunal for

consideration. gé
Dr.R, t:finath,lFS
Member'Secretary J&K PCC

Page 4 of 4
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Jammu and Kashmir /J&K PCC \‘, Parivesh Bhavan, Forest Complex
Pollution Control Committee ’ I_II:E Transport Nagar, Jammu, 180 006
chairman87jkspcb@gmail.com w \?ﬂ Lifestyle for Silk Factory Road
membersecretaryjkspcb@gmail.com \\ | /A4 Environment Rajbagh, Srinagar, 190 008

0191 - 2472881, 2476925

1. Director,
Geology & Mining,
Jammu & Kashmir.
2. Chief Engineer,
Irrigation & Flood Control,
Jammu.
3. Chief Engineer,
PWD (R&B),
Jammu.

0.: JKPCC/Sc./0A-114/2025//909-1 Date: & 01-2026

Sub: 0.A No. 114/2025 titled Sushil Kumar V/s Union Territory of J&K &
Ors.

Sir,

In pursuance to Hon’ble NGT order dated: 16.12.2025 in the matter of 0.A
No. 114/2025 titled “Sushil Kumar V/s Union Territory of J&K & Ors.”, it was
directed for other Respondents to file their reply within four weeks. Further,
as discussed with Regional Officer, MOEF&CC Jammu & Regional Officer, CPCB,
Chandigarh information w.r.t following points is required:
1. Replenishment study conducted by the irrigation and Flood Control
Department.
2. DPRs of the locations where disposal permits have been issued for
dredging and desilting.
3. Orders/Authorization of Geology and Mining Departments/District
Administration.
4. Quantity permitted, Quantity excavated, Balance Quantity which is
yet to be excavated. Quantity excavated but dumped at the site.
5. NoC from J&K PCC/15 days prior notice for undertaking desolation
and dredging.
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In this regard, you are requested to share information w.r.t above
mentioned points pertaining to respective jurisdiction by or before

15.01.2026 for further needful compliance to Hon’ble NGT.

Yours sincerely,

Dr. R. Gapinath, IFS
Member Secretary

Copy to:

1. District Commissioner Jammu, Kathua & Samba with request to ensure
information from concerned departments in this regard.

2. Regional Officer, MOEF&CC Jammu.

3. Regional Officer, CPCB, Chandigarh.

\
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- Jammu and Kashmir //j/&K pCC\\

Pollution Control Committee |

\‘, ) Parivesh Bhavan, Forest Complex
\a/ I_lFE Transport Nagar, Jammu, 180 006

\é‘ﬁ Lifestyle for Silk Factory Road

Environment Rajbagh, Srinagar, 190 008

chairman87jkspcb@gmail.com
membersecretaryjkspcb@gmail.com
0191 - 2472881, 2476925

1. Director,
Geology & Mining,
Jammu & Kashmir. -
2. Chief Engineer,
Irrigation & Flood Control,
Jammu.
3. Chief Engineer,
PWD (R&B),
Jammu.

No.. JKPCC/Sc./0A-114/2025/26/2040 - 4 Date:2| 01-2026

Sub: 0.A No. 114/2025 titled Sushil Kumar V/s Union Territory of J&K & Ors.
No.: JKPCC/Sc/0A-114/2025/1909-16; dated: 06.01.2026

Sir,

With reference to this office No. JKPCC/Sc/OA-114/2025/1909-16; dated:
06.01.2026, you are again requested to share information w.r.t below mentioned points
pertaining to respective jurisdiction by or before 27.01.2026 for further needful
compliance to Hon’ble NGT.

1. Replenishment study conducted by the irrigation and Flood Control Department.

2. DPRs of the locations where disposal permits have been issued for dredging and

desilting.

3. Orders/Authorization of Geology and Mining Departments/District

Administration.

4. Quantity permitted, Quantity excavated, Balance Quantity which is yet to be

excavated. Quantity excavated but dumped at the site.

5. NoC from J&K PCC/15 days prior notice for undertaking desolation and dredging.

Yours sincerely,

by
Dr. R. Gop{nath, IFS
Member Secretary
Copy to:

1. District Commissioner Jammu, Kathua & Samba with request to ensure information

from concerned departments in this regard.
2. Regional Officer, MOEF&CC Jammu.
3. Regional Officer, CPCB, Chandigarh.
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L.FE Parivesh Bhavan, Forest Complex

|
\\‘,l Transport Nagar, Jammu, 180 006
‘\\ﬁ Lesiyeor Silk Factory Road
N Enviromment Rajbagh, Srinagar, 190 008

Jammu and Kashmir

Pollution Control Committee i

chairman87jkspcb@gmail.com 3

membersecretaryjkspch@gmail.com
0191 - 2472881, 2476925

N~

1. Director,
Geology & Mining,
Jammu & Kashmir.
2. Chief Engineer,
Irrigation & Flood Control,
Jammu.
3. Chief Engineer,
PWD (R&B),

Jammu. URGENT

No.: JKPCC/Sc./0A-114/2025/26/2195- 7203 Date: 04-02-2026

Sub: 0.A No.114/2025 titled Sushil Kumar V/s Union Territory of J&K & Ors.
No.: JKPCC/Sc/04-11 4/2025/1909-16; dated: 06.01.2026

Sir,

With reference to this office No. ]KPCC/SC/OA-I14/2025/1909-16; dated: 06.01.2026
and No. ]KPCC/SC/OA-I14/2025/26/2090-97; dated: 21.01.2026, you are again requested
to share information w.r.t below mentioned points pertaining to respective jurisdiction by
or before 15.02.2026 for further needful compliance to Hon’ble NGT.

1. Replenishment study conducted by the irrigation and Flood Contro] Department.

2. DPRs of the locations where disposal permits have been issued for dredging and

desilting.

3. Orders/Authorization  of Geology  and Mining Departments/District

Administration.

4. Quantity permitted, Quantity excavated, Balance Quantity which is yet to be

excavated. Quantity excavated but dumped at the site.

5. NoC from J&K PCC/15 days prior notice for undertaking desolation and dredging.

Yours sincerely,

.V
Dr. R. Gopinath, IFS
O Memb Secretary

Copy to:

1. Deputy Commissioner Jammu, Kathua & Samba with request to ensure information
from concerned departments in this regard.

2. Regional Officer, MoEF&CC Jammu.

3. Regional Officer, CPCB, Chandigarh.

M,
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\], 0 Parivesh Bhavan, Forest Complex
?.’ I_IFE Transport Nagar, Jammu, 180 006

\%/ Lifestyle for Silk Factory Road
N Environment Rajbagh, Srinagar, 190 008

Jammu and Kashmir ,
““Pollution Control Committee -
chairman87jkspcb@gmail.com ‘
membersecretaryjkspcb@gmail.com

0191 - 2472881, 2476925

1. Director,
Geology & Mining,
Jammu & Kashmir.
2. Chief Engineer,
Irrigation & Flood Control,
Jammu.
3. Chief Engineer, Reminder IV

PWD (R&B),
Jarmm, NGT Matter

No.: JKPCC/Sc./0A-114/2025/26/2271(-8| Date: )05-02-2026
Sub: 0.A No. 114/2025 titled Sushil Kumar V/s Union Territory of J&K & Ors.
Sir,

With reference to this office No. JKPCC/Sc/OA-114/2025/1909-16; dated:
06.01.2026, No. JKPCC/Sc/OA-114/2025/26/2090-97; dated: 21.01.2026 and No.
JKPCC/Sc/0A-114/2025/26/2195-2202; dated: 04.02.2026, you are further requested to
share information w.r.t below mentioned points for further needful compliance to Hon’ble
NGT.

1. Replenishment study conducted by the irrigation and Flood Control Department.

2. DPRs of the locations where disposal permits have been issued for dredging and

desilting.

3. Orders/Authorization of Geology and Mining Departments/District

Administration.

4. Quantity permitted, Quantity excavated, Balance Quantity which is yet to be

excavated. Quantity excavated but dumped at the site.

5. NoC from J&K PCC/15 days prior notice for undertaking desolation and dredging.

Yours sincerely,

N
Dr. R. G(;a;nath, IFS

Member Secretary

Copy to:

1. Deputy Commissioner Jammu, Kathua & Samba with request to ensure information
from concerned departments in this regard.

2. Regional Officer, MoOEF&CC Jammu.

3. Regional Officer, CPCB, Chandigarh.

o od el
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Jammu and Kashmir
Follution Control Committee |
chairman87jkspcb@gmail.com
membersecretaryjkspcb@gmail.com
0191 — 2472881, 2476925

%

VAT E

~./' LiF
‘/ Lifestyle for

Environment

1. Divisional Officer, J&K PCC Jammu
(North and South)

2. Divisional Officer, J&K PCC Samba
(North and South)

3. Divisional Officer, J&K PCC Kathua

No.: JKPCC/Sc./0A-114/2025/26/7) 2230 -]S

-

Anwnesos - 6

Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006
Silk Factory Road

Rajbagh, Srinagar, 190 008

Date: 16 -02-2026

Sub: 0.A No. 114/2025 titled Sushil Kumar V/s Union Territory of J&K & Ors.

Sir,

In pursuance to the Hon’ble NGT directions dated 16.12.2025 in the matter of 0.A No.
114/2025 tilted “Sushil Kumar V/s Union Territory of J&K & Ors”, you are directed to

a) Visit the blocks in respect of which short term permits have been granted and access

their current position.

b) Inspect the blocks and report for violations on Sustainable Sand Mining

Management guidelines 2016, if noticed.

¢) Report on Environmental damage due to extraction in said blocks, if any.

A copy of the information provided by respective District Mineral Officers is enclosed

herewith. The concerned Divisional Officers shall submit the reports w.r.t above by or

before 25.02.2026 positively.
Encl: A/A

Copy to the Regional Director, J&K PCC, Jammu

Yours sincerely,

Dr. R. Ggpinath, IFS

Membe

Secretary
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“ Government of Jammu and Kashmir
Office of the Chief Engineer, Jal Shakti (Irrigation & Flood Control) Department, Jammu
Irrigation Complex, Canal Road, Jammu, J&K - 180001

The Member Secretary
Jammu and Kashmir Pollution Control Committee
Jammu

No: IFCJ/Legal Q9 71 9 %'— oo | %05 Date:agsi\ 2/! 1224
Subject: O.A No. 114/2025 titled Sushil Kumar Vs Union Territory of J&K & Ors.
Reference: 1. Your office letter no. JKPCC/Sc./0A-114/2025/1909-16, Dated: 06-01-2026.

2.This office letter no. IFCJ/Legal/27480-81, Dated: 05-02-2026.

3. Executive Engineer, FCD Kathua letter no. FCD/K/3915-16, Dated:07-02-2026.

4. Executive Engineer, FCD Jammu letter no. F CD/J/5465-66, Dated:09-02-2026.

S. Executive Engineer, FCD Samba letter no. FCD/S/6865-66, Dated:17-02-2026.
Sir,

Kindly refer to your office communication cited above, the desired information, as submitted

by the concerned Executive Engineer vide their office letter under reference at S.no. 3, 4, 5 (copy

enclosed) is as furnished below for your kind perusal and further necessary action.

%) |

' S.no. | Concern " Reply |

b ' Replenishment Study_ébi‘lduct_ed by the | This | f)cpamncnt is not the competent author_ity |
Irrigation and  Flood  Control | for conducting replenishment studies or
Department. regulating extraction quantities. The
responsibility for conducting replenishment
studies lies with the Department of Geology and

Mining.

o

DPRs of the locations where digposal The DPRs of concerned locations along with the

permits have been issued for dredging | site plan indicating geo-coordinates are prepared

~——

and desilting. by Department of Geology and Mining. This
department examines proposals strictly from
Flood management perspective and issues a No
Objection Certificate (NOC), wherever found
feasible, after assessing the potential impact on
river morphology and adjoining areas in
accordance with the provisions of the Jammu and

Kashmir Water Resources (Regulation and

Management) Act, 2010.
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' Orders Authorization of Geology and
Mining Departments/District

Administration.

b -t

Quantity  permitted, Quantity

excavated, Balance Quantity which is
|
be

fyet to excavated.
| excavated but dumped at the site.

Quantity

NOC from J&K PCC/15 days prior
notice for undertaking desolation and

dredging.

The matter does not pcrtam to this &épartment as |
the Department of Geology and Mining is the sole
competent authority for issuance of extraction

orders/authorizations.

1‘. S ————— s - RS S - e T S Sl S S S PO
' The matter does not pertain to this department as

the detail regarding permissible quantity of
material to be excavated, balance quantity, and
maintenance of related records are done by the

' Department of Geology and Mining.

The matter does not pcrtam to this department.

Copy to the:

Yours faithfully

Technic fficer to

Chief Engineer
Jal Shakti (I&FC) Department

Jammu o

1. Superintending Engineer Hydraulic Circle Jammu for information.

2

e

Superintending Engineer Hydraulic Circle Kathua for information.

3. Executive Engineer FCD Jammu, FCD Samba, FCD Kathua for information.



UNION TERRITORY OF JAMMU AND KASHHMIR,

JAL SHAKTI (IRRIGATION AND FLOOD CONTROL DEPARTHENT)

FFICE EXECUTIVE ENGINEER, FLOOD CONTROL DIVISION, SAMBA
B e-mail : fedsamba123@gmail.com

The Chief Engineer, 48

Ja! Shakti (I&FC) Department, : \8 X
Jammu. t { T el
No:- FCDISImn = 22 J4Sev 4 Dated:~ |3-~o01-1.6>% e
Subject Q.A. No. 11472025 titled Sushil Kumar v/s Union Territory of J&K & Ors.

Reference: Your office letter No. IFCJ/Legal27480-81 dated 05/02/2026

2

4}

iy

VTh reference io the subjeci cited above, the point-wise compliance pertaining to this

ion is submitisd as undser

Replenishment Study :- This office is not the competent authority for conducting
replznishment siudiss or regulating extraction quantities. The responsibility for

 replenishmeant studiss rests with the Depariment of Geology & Mining.

Detziled Project Reports (DPRs) :-The Detailed Project Reporis (DPRs) of the
concemed locations are prepared by the Department of Geology & Mining, along with the
s%= plan indicziing geo-coordinates of all comers. This office examines such proposals
stricy from the flood management perspective and issues a No Objection Certificate
C). vihersver jound feasible, afier assessing the potential impact on river morphology
ccordance with the provisions of the Jammu & Kashmir Waier
lianagement) Act, 2010.

%n
[ e
m &
&
&
iy
&
3
N

Orders/Authorization from Geology & Mining Department/District Administration -
Tnz Deperiment of Geslegy & Mining is the sole competent authority for issuance of

his matter doss not pertain to this office.

bzlaniz quzntity, and maintenance of related records are maintained by the Department
of Cetlgy & Mining Al _~¢

St
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Further, dredging/desilting and channel maintenance of the riverbed are
undertaken by this office under the provisions of the Jammu & Kashmir Water Resources

(Regulation & Management) Act, 2010, as part of flood management and river training

WOTKS.

5) NOC from J&K PCC:-

The matter regarding NOC from the J&K Pollution Control Committee does not
pertain to this office.

Submitted for kind information and further necessary action, please.

Yours faithfully,

¥ —
ﬂ/ Executive Engimeer
iz ood Control Division
Samba
Copy to the:-

1) Superintending Engineer Hydraulic Circle Jammu for kind information please.
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OFFICE OF THE EXECUTIVE ENGINEER FLOOD CONTROL DIVISION KATHUA
Phone/Fax: 01922234811, email: ifcjmufedkathua0 14@gmail.com

The Chief Enginceer, No:-FCDK/3915-16
Jal Shakti (J&FC) Department, Dated:-(7-02-2026
Jammu

Subject: Compliance regarding O.A No. 114/2025 titled Sushil Kumar Vs Union Territory of J&K & Ors.
Reference: JKPCC/SC/OA-1 14/2025/1909-16 dated 06.01.2026

JKPCC/SC/OA-114/2025/2090-97 dated 21.01.2026

IFCl/legal/27480-81 dated- 05/02/26
Sir,
In reference to the communications cited above, the point-wise compliance pertaining to this Division is
submitted as under:

Replenishment Study:
Replenishment study have been conducted by Geology & Mining Department & the same has been furnished to

this office by the District Mining Officer in District Survey Report (DSR)
Hence, the matter does not pertains to this Division.

DPRs of Disposal Locations:
The DPRs were not submitted for these files, however site plan with all geo coordinates corners Were provided

with the file from the District Mining Officer.
Orders/Authorization from Geology & Mining Department/District Administration:
This mater does not pertains to this Division

Quantity Details:
The details regarding quantity excavated, and balance quantity yet to be excavated falls in the domain of

District Mining Officer.

However, the Details of quantity permitted has been enclosed herewith as (Annexure A)

Further, under the provisions of the Jammu & Kashmir Water Resources (Regulation and Management)
framework, Flood Control Division undertakes dredging/desilting works strictly from the perspective of flood
management and channel maintenance, wherever deemed necessary.

NOC from J&K PCC:
This mater does not pertains to this Division.

This is submitted for kind information and record. Any further information, if required, shall be furnished
accordingly.

Yours faithfully,

A’u’ﬂ‘
/T/ T
“Executivé ﬁ%ineer,
D\\PA% Flogd Control Division,

o
%}Kathua
Copy to the:-

1. Superintending Engineer, Hydraulic Circle Kathua for kind information.

_ Offine ot Chiet Enginest

wy Rt 4
£0 L afliiveiis

Jai Srakh Gake
| o o i e %,-AS_,L?M.N.,-
Raciivy” -

é%//w

- g
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ANNEXURE -A
S. | Name Quantity Location Reference No, |
N permitted
O. ]
1| Megha Engincering Pvt. Ltd. | 4427253 MT Village Basantpur | DCK/SQ/2073- |
Tehsil Kathua 24/3284-86
District Kathua dt. 30-12-2023
2 | Vishwa Samudra Vaishno | 90000MT Village Forelain | PDUMU/DKE/P
Devi Express way Pvt. Tehsil Kathua ?505;;5/2024'
Ltd. District Kathua dt. 08-03-2025
3 | Sh. Parshant Mahajn 75000 MT | Village Nangal | DMO/K/FC/202
Tehsil Nagri 3-26-791
District Kathua | 9t 19-07-2025
4 | Megha Engineering Pvt. Ltd. 48500 MT Village Joggain | DMO/K/FC/202
| Tehsil Nagri 5-26-961
District Kathua | 9t 14-01-2026
5 | Sh. AKhil Gupta 137250MT | Village Joggain ?;@Ogépwoz

Tehsil Nagri
District Kathua

dt. 10-07-2025




4 TORY OF JAMMU AND KASHWIR,
UNION TERRITB SRt a S CONTROL DEPARTMENT)

JAL SHAKTI (IRRIGATION A
, FLOOD CONTROL DIVISION, JAMMU.
OFFICE OF THE EXECUTIVE ENGINEER R i dhirtiol o0

To
The Chief Engineer
}al Shakti (1&FC) Department
Jammu.
No. 4 ENES 88 }
o.ECO/ 5 o edie= o

Sub.:- O.A. No.114/2025 titled Sushil Kumar V/S Union Territory of J&K & ors.

Ref.:- Your office No. IFC}/Acctts/27480-81 dated 05.02.2026.

Sir, :
in context of the above cited subject matter, whereby a reminder has been issued for

submission of replenishment study conducted by this Department, details of dredging
authorization, depioyment of dredging equipment, surveyed quantity balance and deposited

guantity pertaining to the subject site.

Replenishment studies for riverbed material extraction sites are not undertaken by the
irrigation & Flood Control (I&FC) Department, as the primary responsibility for such assessments,
preparation of Detailed Project Reporis (DPRs), and authorization of extraction lies with the
Department of Geology & Mining, where viable depogits are identified within the river basin. The
identified sites are thereafter forwarded to the {&FC Department solely for issuance of No
Objection Certificate (NOC), wherein this Department evaluates the potential flood impacts on
adjoining areas in compliance with the Jammu & Kashmir Water Resources (Regulation &

Management) Act, 2010.

Since the extraction authorization, including guantum of riverbed material allotted to the
lessee upon deposit of requisite security, is vested with the Geology & Mining Department as the
nodal stakeholder, control over dredged quantities vests withthem. Itis, therefore, requested that
the requisite details may be solicited directly from the Department of Geology & Mining.

In reference to the subject cited above, ptease find enclosed herewith the record note of
the meeting of Divisional Level Task Force Committee constitutes vide Govt. Order No.983-
JK(GAD) of 2022 dated: -30.08.2022 for favor of information and further necessary action at your
and please.

E »\J}J— . {} s Yours faitnfully

/\{7 L. Executive Engine rC\

r’/ i 4 f}x .

| ’,E/ WFiged Control Divisidp,

\ i } Jammu
Copy to the: - ST t

1. Superintending Engineer, Hydraulic Ci i {
s p[ease%; , Hy ic Circle, Jammu f§r information and necessary action

At
/;//—

K
(6] 76

>



Annexure 7

Government of Jammu and Kashmir
Directorate of Geology and Mining, J&K

The Member Secretary
JEK Pollution Control Committee
Jammu.

No: - B66/MCC/DGM/IKPCC/20f 1Y 36 ‘3? Dated: - 28.02.2026
Subject: - 0.A no. 1142025 titled Sushil Kumar V/s Union Territory of J&K & Ors.

Reference: Your office letter No. JKPCC/Sc./OA-114/2025/1909-16 dated 06.01.2026.
Sir,

Kindly refer above cited subject matter and reference. In this context, I am
directed to submit the point-wise rely of the requisite information for favour of
information and further necessary action as under:-

S.No. Information Reply |

1 Replenishment The matter pertains to irrigation and Flood Control
study conducted by | Department.

the Iirrigation and
| Flood Control
Department

Z DPRs of the -Do-
locations where
disposal permits
have been issued
for dredging and
desilting. 1

3 Drders;numﬁﬁiéﬂun The orders/Authorizations of the Committee(s) constituted |
of Geology & Mining vide Govt. Order No. 983-JK (GAD) of 2022 dated
ﬂepartmeanistﬁni 30.08.2022, Deputy Commissioner of lJammu, Samba &
Administration. Kathua, Chief Engineer, I&FC department and accordingly
Permission Issued by Geology & Mining Department for
lifting of already excavated/desilted material are enclosed
as Annexure-A.

s=raTrr

4 Quantity permitted | As reported by Joint Director, Jammu, the details of
[quantityexcavated, | permission Issued by Geology & Mining department for
Balance quantity | lifting of already excavated/desiited material as under:-

" District  Mame of tha Farmitted | Excawabed Balance Oty
which is yet to be Firm/company | Qty. (in Qy. {in Qty. (in | Excavated
excavated. pte) e i s

= dumpead
Quantity excavated nm ﬂ;-u-
| k]
but dUI'I"II]Ed at the Mis  Galvaleya | 54,47, 656,  15,06,130/- | 19,41,526 | 75,000/
: Construction |
site. Pl Lid. { -
/5 APCD | 7,24,735/- | &,83,000/- | 241,735/= | 50,000/=
Infratech Pwt,
Jammy | Lid.
M/5 Gawar | 934930 4437850 Agi191 Hil
Construction
| Company Pyl
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Lt |
Samibia n’%’&@a_ 414,500/~ | 4,14,500/- | WA Hil
53

Engin=ering
Pyt Lid.
M/E Gayalri 40,000 40,000 Hil il
Profacts P,
Ltd PP AL
Kathua | M/S Hegha 295,126~ 205,136/ - Ml il
Englmesring
| Put. Ltd,
M/ Vishwa 2,45, 00 = 245, 000 = mil | M
Samiandra
Enginraring
Pt Lid.

The details are enclosed as Annexure-B,

5 NOC from J&K The matter pertains to JKPCC.
PCC/15 days prior

notice for

undertaking

desolation and

dredging.

Yours faithfully,

Encls; AJA
Dr. Rajinder Singh Ra .

Technical Officer to DGM
rectorate of Geology & Mining, J&K

P
2.8]0%x[smnt

Copy to:-

The Joint Directar (1), Geology & Mining Department, Jammu for Information and n/fa. This
is in reference to your office letter No. 02/TV/It.DGM/CC/2024-25/4253 dated 25.02.2026.
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S.No. |Distriet |construetion Company Location of Disposal |Copy ol Authorlcation by District Cusanthty  |Quaniity Badance Quantity E-“'Hw ey ity P s ik
Permit Admilnlstration Pormitted (in| Excovated [ in |{In MAT] Excawatod bul
MT) MIT] dumped at Se
{[Ims BT
1 | lammu (ARCD Infratech Pyt Ltd,  (Sidhra Tawd Vihar  |902/Dlveom, PRS/305&398/7367396/6 | 7,24,735.00 £,000.00 2,41,735.00 50,000.00 1,25, 00000
15-27 De.07.06, 2029
2 lammu [APCO Infratech Pt Lid,  |Sidhre Towd Vikar  [502/Dhvcom/PESI058 358/ 738 T306/6 5,000,040 1,25 300,00
159-27 DLO7.06.2024
3 | Jammu (APCO nfratech Pvi, Ltd.  |Sidhra Tawd Vihar  [902/Divcom,/PRS/3058398/7387396/6 5,000.00 1,25,000.00
19-27 Di.07.06,2024
4 Jamrma (APCD infracech Pyvi. Led,  |Sidhim Tawl Viher  [202/Dhveom/PRS/I058 108, 7387 306/6 5,000.00 1,25, 000,00
19-37 D, 07, 06,2034
5 | Jamrmu |APCD infratech Pvi Led.  [Sidisra Tawd Viher  [903/Ohvcomy/P&:S/ /3058298, 7387396/5 5,000.00 1,35, (000
19-27 [4.07.06. 2024
6 | Jammu [APCD infrovech Pvi Lid.  [Sidhra Tawi Vihar  (902/Diveam,/PES/3056398,/ 7387396/ 5,000.00 1,35,000.89
19-37 Dr.07.06. 2024
7 | Jammu |APCO infratech Pvi. Led,  [Sidhra Tawi Vibar  [302/Diveom/P&S/3058398/T307396/6 5,000.0 1,25,000.00
15-27 BLOT.06. 2024
& | Jammu [APCO Infratech Pvt. Lad,  |Sidhra Tawi Vihar  [902/Divoorn/PRS/3058.398,/7387396/6 5,000.00 1,15,000.00
19-37 DL.07.06.2024
§ | Jammw |APCO nfratech Pvr Ltd.  [Sidhea Tawd Vihar  [802/Divcom,/P&S/3058 308 T3E7396/6 45,000,00 11,25, 000.00
15-27 B+.07.06.2024
10 | Jarmmu |APCD infratech Pyt Lid.  [Sidhra Tawl Vihar 19n:.immﬁw&sﬂusmasn.fm7aws 5 000,00 1,25,000.00
19-27 DL.07.06.2024
11 | Jammu [APCO infranech Put, Lid.  [Sichra Tawl Viker  |902/Dlveom//PES/ 3058308,/ TIETI96/E £,000.00 1.25,0040.00
15-27 0.07.06.2024
12 | lammu [ARCO Infratech Pvi Ltd.  [Sidhra Tewl Vihar  [502/01veomyPBS/ 3058336/ T387356/6 £,000.00 1,25,000.00
19-27 0t,07.06.2024
13 | Jammu [AFCO Infratech Pel Ltd.  [Sidhea Tewl Vihar 902/ DivcomPES/ 1058358, 7 387 306/6 5000.00 1,25,000.00
19-27 Dt.07.06.2024
14 | Jammu [APCO Infratech Pvi Ltd,  [|Sidhra Tawl Vihar  [902/Dhvcom/ PRS 3058396/ TIBTI06/E 5,000.00 1,25,000.00
15-27 D07 062024
15 | Jammu [APCO Infratech Pvi. Lid, [Sichra Tawd Vikar  [902/Dlvcom/PBS,/ 3054308/ 730TI06/6 5,000.00 1,25,000.00
19-27 Dt.07.06,2024
16 | Jamemis |BPCD infratech Pei Lid.  |Sidhea Tawl Vikae  |902/Diveom PES 065308/ T8 T305/G 5000.00 1,25,000.00
19-27 D1.07.06.2024
17 | Jammu [APOD Infratech Put. Leel  (Skdbira Tawd Vihar  [902/DlvearmyPES 0583008 TA87395/6 5000000 1,25,000.00
15.27 DL.O7.06. 2024
18 | Jommu [APED Infratech Pul. Lid.  |Sidhes Tawd Vihae 802/ Dhveom/ME5/305 & 358/ 7307106/ 5,000.00 1,25,000000
19-27 D407, 06. 2024
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5, 000,20

5,000.04

5,000.00

™ 1,25,000.00 |

PralE i
1,25, 000.00

pr e
125,000,080

L e
1,25,000.00

o, o OB

1,25,000000

5, 00,00

1,25,000.00

17,50,000.00

1.25,000.00

5, e, G

1,25,000.03

-
1% lammiy ﬂ'P'm infratech Pvt, Ltd.  |Shdhira Taw Wihar Eﬂ!lfmw:.mfpgﬁﬁmglgw?aa?nwﬁ
=3 TR P ot 19-27 D.07.06.2024

Put.Ltd.  [Sidhra Tawl Vihar 902/ Diveom/P&S/ 3056390, 7387356/
19-27 Ot.07.06.2024
21 | Jarmmu §APCO Infratech Py Ltd  |Sidhea Tawi Vihar 402/ Diveom/PAS/ 305 E3I58,7187156/8
19-37 IDL.07.06. 2024
22 | Jsmmu [APCO Infratech Pve, Ltd.  |Sidhra Taws Vinar 902/ Diveom/PRS/305A 358/ 73873955 |
13-27 D07 .06 Mg
23| Jarnmu FAPCO Infratech Pt Ltd,  |Skdhra Tewi Wiker | 502 /Divoom/PES/ 3058 398,/ 7307396/
19-27 IDL,07.06. 5024
24 | Jammai [APOO Infratech Pyil Ltd.  |Sidhra Taw| Vihar 03/ Diveom/PRS 2056 358/ T3 T396/6
19-27 DLO7.06. 224
25 | Jammu (APCO infratech Pyt Ltd, | Sidhra Tawi Vikar |mmmnmmmmmm
19-27 Dr.O7 062024
26 | Jarmrru (APCO Irfratech Pul Lid.  [Sidbes Tawi Wihar | 902 /Déecom//PRS /2008 T00/ TA8 1396 /5
1827 DLO? 06 2004
27 | Jammia (APCO infratech Pyl Ltd,  |SSdbra Tewd Wikas  |902/0hvcom/ PSS 3058308/ 7387396/6
18-37 00706 2024
28 | Jarmmu |APCO Infratech Pei Lid.  |Sidhra Tawi Vikar B0 Diveom /P &S 305 T8/ 1327 355/6
19-37 Ot 07 06 20024
fammu |[SPCC Iafratech Pt Ltd  |Sidhra Taw) Wikar - |90/ 0iveom PRSS 358390,/ 73873096/
19-27 07062004
20 | Jammu [APCD Einfratech Put. ttd.  |Sidhra Tawd Vihar | 903/ Divcon, P &S/ 3056390/ 738 T396/6
19-27 DLOT.06.2024
31 | bammu [APCOD Infratech Pet. Lid,  [Sidhea Tawd Mihar  [202/Diveom/P&5 3055398/ TI8T206/6
19-27 Dt 7062024
a2 | Jamimu |APCD infratech Pvi Lid,  §5idhra Tawi Viar S/ Divoom PESS 3054398/ TA8TI96/6
19-27 Dt 0706 2024
33 | Jammu |APCO Infratech Pt Ltd.  [Sidhra Tawd Vihar  |902/Diveom/PES/3058398/TAHTI06/8
19-27 DLO7.06.2024
34 | Jammu |APCO Infratech Pet. Ltd.  [Sidhra Tawi Vinar  [$02/Divcom/PES/3055358/T30T396/6
19-27 L0706 5024
35 | Jamma |APCD Infratech Pt (10, |Sidhra Tawi Vihar  [502/Divcom/PES/30583598/ 73R 7396/8
19-77 Ot 0706, 3034
36 | Jamimu |APCD infratech ot Lid._[Sidira Tawi vihar  |502/Diveam/PAS/3058358/ 738 T396/6
15:27 peOY.06. 3034
37| Jammu [APCO infratech Fut. L3, [Sidhra Taw Vihar [902/Diwcom/PRS/3058.358/ 7387396/
19-37 L0706, 2024
fra Tl Vilar_|002/Diveam/PES/3050.358/ T3 T226/5
38 | Jammu [APCO infratech Pyt Led.  |5id £t 0
35 | Tammun |APCO infratedh Pyt L1d. [sidhr Tawi Wihar ?:Elﬁmmgfﬁmﬂmﬁﬁ

45, 00x0.00

—

£0, 00000

11,25,000.00

HE e
12,50,000.00

5,000.00

&, 00000

B, PCEL GO

5, 000,00

£, 00000

1,25,000.00

1,75,000.00

EEEER L,
12,00,0:00,00

12,50,000.00

1,25,000.00

1.25,000.00

1,25 ,000.00

1,25.000.00

12500000
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1]
[ &0 T samma [APCD nfratech ot U, Tobirs Tons vy 802/ Diveam PRS/305 8350/ 7307396 o T 00000
10-37 B4.07.06 2004
41 | lammu {APCO Infratech Pyt Ltd.  |Sidhra Tawl Yikar H02/Divcom,PRS/ 3056998/ T2ATI06/6 | 5 00000 1,25.000.00
18-27 DL.07.06.2024 T |
Tt 300000  2,41,735 50000 1,20,75,000.00
1 | Jamma | Shivalaya Constructlan ‘Waddl Tawl B LATAK Committes) 200 3-24/B45- 34,47,656 e 5000 ]5_41.'5?5 TRO00 1,55, 750000
2| dammi | Shival - 35, Dated: 03.00 2024 —— — —— e e
ays Construction | WaddiTawl | DOILA/DAK/Cammitne/2023-24/845- 2000 1,65,000.00
L, 55, Dated: 03,00.2024
3 Jammu | Shivalaya Corstruction Waddl Tawi nwwuwtﬂﬂmﬂ:#m_}l#ﬂ} 5000 1,65, 750,00
Led. 55, Dated: 03002024
4 | fammu | Shivalaya Construetion Waddi Tawl | DCI/LA/DAK Commiltens 2023 24/845 w000 1,65,750.00
Ltd. _ 55, Dated: 03.01.2024 e
S | fammu | Shivalaya Construction waddl Tawl | DCI/LADAK/Committesy 2023-24/50- 20000 5,94, 500.00
Ltd. 55, Datod: 03.01.2024 e okt
] darmmuo | Shivalaya Coastruction Wiaddi Tawl M’-"WD*H“"D?"“HH‘WEEI-}HM- ET ] 5,95.451.00
Ld. 55, Dated; 03.01.2024
7 | sammu | Shivalsya Construction Waddi Tawd | DCI/LA/DAK, Cammisten/2023-24/543- 34500 11,56,935.00
i 55, Dabed: D201.2024
B | Jammi | Shivalaya Construction Wadd Taw DCLLA DA Committeef2033.24/ 545, 000 5,94, 500.00
Lid. 55, Dabed: 03.01,2004
9 | Jammu | Shivaleys Construction Waddi Tawt | DC/LA/DAK/Committon/2023-24/843- 20000 6, 63,000.00
LEd. 55, Dated: 03.01.2024
10 | Jammw | Shivalaya Construction Waddi Tewi | DCI/LAJDAK, CommittnefI003-24549- 45000 14,51, 750.00
L1, 55, Datet: 03.00. 2034
11 | Jamenu | Shivalaga l:n‘mnhnn Wadd] Tawi DA DK Commitesf I0F3- 247849 000 1,65, 750,00
[0 55, Dated; 03.00.2024
12 | Jammu | Shivalaya Construction Wil Tawd D LA DU o mami bt 0 B-24 /845 SO0 1,65,750.00
Ltd. 55, Daved: 03.01 2024
13 | Jammu | Shivalays Construction Waddi Tawd | DCI/LA/DAK/Committes/2025-24/549- 5000 1,65, 750.00
L 55, Dated: 03.01 3024 |
larmmu | Shivalaya Corstruction Wdaddi Tawi BN LADAK Committes/ 202 3- 24/ 540- 35000 11,60,2%0,00
Ltd, 55, Dated: 03.01.2024
Jamma | Shivalaya Construction Waddi Towd DO LA/ DA K Committee/2023-24/Ba0- 42500 16,40,935,00
Ll 55, Dated: OL01.2024
16 | lammu | Shivalays Constructian Waddl Tawi | DELLA/DAK Committee/2023-24/845- +380 1,65.087.00
Ltd, 55, Dated: 03012024
17 | Jammu | Shivalaya Constrution Wil Tanad DCIALA/DAL Commilttaa/2023- 24/845. 4380 1,65,087.00
el 55, Dadnd: ﬂ!.ﬂ"!.i‘!_m
1 | dammu | Shivalaya Construciion Woddi Tawd | DERLA/DAR)Comeittae/2003-24/345: ¥iaeo 12,26.550.00
19 | Semma | Shiateys Construction waddi Tawl | DCYLAMDAK/Camnittee /2023-24/843- 2500 10,77,375.00
A L 55, Dated: 03007074
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g &

Ba3 80700

am73

165, 15000

11.63.074.00

79,89,734.95

14,51,750.00

1,65,750.00

1,65, 750.0d

155,750

14,91, 750,00

HHE%&L@MHEEI

1,61 607.00

11,60, 50,00

441, TE0.00

1E40, 935 00

14,51, F50.00

9,94, 500,00

16,40,975,00

15,14.955.00

41 | Jarmmu Shivalaya Construct|an NIkK T3
0 il “_-_'_"—'—-—-—-_.______
g e Shlvaf'ﬂl'—'—-— mmammmm%,
¥a cuﬁﬂru:ﬂun ikl Thwi 55, nﬂ.{d; [=E] 01,2024
23 ] ~ = Ltd. Dmmﬂﬂnﬂﬂugejzma_nm;!
halaya Comstruction | ek Tavt 35, Dated: 03,01 304
e e Ltd i Commitiee 2023247543 |
Mt | Shivalays Construction N To 35 Dated: 03012024
e ——
= Lt Uﬂ;’h.ﬁfllﬁﬁi’tahmlltqm’lﬂ! 3-24/540.
kammu | Shivalays Construction T 55, Dated: 03.01 7024
=1 Lid. quziﬁmmmwza-Ean.
ammut | Shivalaya Construction ~rree  Dated: 03.00.2074
Lid. Wi Tavw mmﬂmmmﬂu#zﬂ-ﬂqm
47 | larmmu Shivalays Comstruct) 35, Dated: 03.01.2024
an MikkiTowi | DCIAATDAK Committen i35 e
Lid. mltten 2024-24,/R44.
48 | Jammu | Shivalaya Constructin 55, Dated: 03.01.2074
i Wikkd Tawi | BCIAADAK/ Committo,
—- 55, r
40 | Jammu | Shivalaya Constraction T Uibﬂdr;musm.m:;
nc DC/LADAK /Cammittee/2023-24 /849
50 | Jammu | Shivalays Construch 33, Dated: 03.01.2024
a 'ﬁlimm Mikkd Tawd D[:r,ﬂwnw-ﬁgmm|wzm3_zﬂm
_ =5, Dated: 03002029
51 | Jamm Shival
u el :ﬁﬂm Pikki Tawi DCL/LADAK/ Committee 207324/ 648
o o - : _.55, Dated: 03.01.2024
amirm Ivalaya Construction Pikki Tawi DA AR Carmemithea/ 2023-24,/B40-
Lid, 55, Dated: 03.00_2024
53 | Jammu | Shivalaya Constructeon PMikki Taw] DA DAK Commiitee/ 2023-24/849-
L1, 55, Dated: 0%.01. 3024
54 | Jamma | Shivalava Construction Mk Tawi D LA DA K Comimiitee M0 8- 14 /Ra0.
Lid, 55, Dated: 03.01.2034
55 | Jammiu | Shivalaya Construction Bl Tawt DCIALAMAK Carmmittes/ 2023-24,/849-
. 55, Dated: 01.01. 2024
56 Jarmimu | Shivalsya Construction Mikki Tawi DO LD Commilttes 072 3-24/45-
Lid, 55, Dated: 0301, 3004
57 | Jamma | Shivalsya Construction Pkl Tawd DER LA AR Cammi thee2023-24,/549-
Lid. 55, Dated: 03.01.2024
58 | Jammai | Shivalaya Constructan Wi Taws B LA AR Commitieey 2025-24/840-
Lid. _E,_ﬂil:m:l: a5.01. 024
lammu | Shivalays Comstruction  pl1+483 Minos Bridgy Dﬂﬂ#ﬂﬁﬁmﬂ‘mﬂiﬁ:w”*
Ltd. 55, Datec: 03,01
tammu | Shivalays Construction  F114770 Minor Bricgy nu;mrgmmwultamnlﬂi-lﬂmg-
| o ion B12+137 Minor Bricgd BCYLA/DAK Committee/1023-24/843-
61 | karmemu | 5 m--lmmmtrmnn dﬂ1 55, Datedk: G301.2004

Azl

2800

3B00)

2,54, 500,00

139, 230,00

1,25,370.00

S2.820.00




188

B2 | Jammu | Shivalays Construction B13
o *333 Minor Bridgd DCI/LA/DAR /Committee/ 2023-28/845. =000 16575040 |
63 | Jammu | Shivalaya C =5, Dated: 03.01.2024
ir'ImI.IL::'l.rmm:tIWI SAELE N Birkige DCIALA/DAK Commitbes 20732 4/845- 3100 1,02,765.00
55, Dated: 03.01.2024
B4 | Jammu | Shivalava C
v mlt:n“mﬂ-lﬂl'l 44480 hinar Bl'idﬂ nl:lﬂ_ﬁ.l'mrl tﬂfﬁm'}ﬂu—lﬂf}qir 3,5':‘:'1 1,15.ﬂl'i.ﬂﬂ
e 55, Dated; 03,01.2024 T
85 | Jammu | Shivalaya Construction | 6+800 Minor Bridge| DCI/LA/DAR Commiztes/ 2023247545, =000 1,65,750.00
walaya Construction Kalschak DOALAYDAK Committes/ 2023-24/849- 5000 sk
L 55, Dated: 03.01.2024
67 | dzmmu | Shivalaya Constructian Kaluchak | DCI/LA/DAK/Comimities/2023-24/805- 5000 1550000
L1d. 55, Dated: 03.01.2024 =
62 | Jammu | Shivalaya Construction Kaluchak DO LA DA Commines/2023- 14549 S i
Lid, 55, Dated: 03.00.2024 -Tjﬂ'_ﬁﬁ
B3 | Jarmmu | Shivalaya Constrection Kaluchak GCILASDAR/ Committes) 2023-24/849- 4500
Ld, 55, Dated: 0300204 3 55.075.70 |
70 | Jammu | Shivalaya Construction Kaluchak B LASDAK Committen, 2023-24,843- 4678 d
Ltd, 55, Dated: 03.01.2024
Total 3447655 1506130 1941576 = E'nli:::ﬁ?u
1 [lammu |Gawear Construction Ltd. |Tawi Upstream | DCI/LA/DAK Committes/2023-24/845- | 934341 S000.0| 4911510 o '
55, Dated: 03.01.2024 iz 750,000
72 |lammu |[Gawar Construction Ltd. [Tawl Upstream DA/ DaE  Committes/2023-24/8435- 5000.0}
15, Dated: 03.01.2025 Tesren.ool
3 |lsmmu |Gawar Construction Ltd, |Tawi Upstream  |DCHLA/DAK/Committee/2023-24/B49- SO
55, Dated: 03.01.2026 "~ 1es750.00|
4 [lammu |Gewar Construction Ltd. (Taws Upstream DCH/LADAK Committee/ 2023-24/535- |
£5, Dated: 03012027 =="11 1RSS50, 00
5 |lamma  |Gawar Constrection Led. |Tawd Upsiream DCI/LAY DA Committes/ 702 3-14/545- S000.0( ]
55, Dated: 03.01.2028 1E5750.00
& [lammu |Gawar Construction Ltd. [Tawi Lipstream DCI/LA/DAK Committes/2023-24/845- E '
S5, Owted: 03032089 _________ 65750.00
7 llammu |Gawar Construction Ltd. [Tawi Upstream DCI/LA/DAK/Committee/2023-24/843- e : :
o5, Dated: 03.01.2030 l
% liammu |Gawar Construction 1d. |Tawi Upstream OO LA/ DAY Commitbes2023-24/845- 50000 165750.00
55, Dated: 03.01. 2031 '
Hiee/2023-24/B40- SO00.0 165750.00]
3 |a Gawar Construction L. [Tawl Upstream  [DCHW/LA/DAK/Comemé
TR ! 55, Dated: ﬂiﬂ!mﬂ s
- -24/049- 0y 165750.00}
Construction Lid. |Tawi Upstream | DCIALA/DAK/Commities 2023
10 [lammu  [Gawar ion 65, Dated: 03,01.2033
; - . : 5000.0 65750
Yl e, DCILAS D Cosmmittes/ 301 3-24/843 1 i1}
11 |lamrnu  |Gawar Construction L awi Lipst 5. Dted: 03,01.2034
Tid |Towi Unstraam | DCYLA/DAK//Committee)/2023-24/843- 5300.0 165750,00
12 Jlammu |Gawar Constracticn & 55, Dated: 03.01.2035 e
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165750.00

100000.0

000

SR

50000

S000.0

Snac.d

|
13 pammu [Grwar Construction Ltd. |Tawl Upstroam |m:l.fwmﬁmnmma-:qm.
: 55, Dated: D3.01.72036
14 Hlammu - it l.&
Gowar Construction Lid, |Tawd Upstream DOLADAK Cammittess 2073-24/849.
55, Dated: 03.01.2037
15 {lammu |G — LT
awar Construction Lid, [Taw Upstraasm ”“M'Dﬂﬁiﬂnmmrrwwa-zq.mg-
S5, Dated; 03,0k 2038
16 e Gowar Construction Ltd, [Towi Upstream mm*mmm|m&.ﬂﬂﬂrﬂw
55, Dated: 03,01 2009
1T lammw |Gawar Construction Ltd. |Tawi Upstream DCH/LA/DAR [Committes, 2023-24/845-
e e 55, Dated: 03.01.2040
on Ltd. |TawiUpstream  [DCLUA/DAK/Committae/2023-24/845-
“gnmd.-na.m.:rm
18 lemema |Gewar Construction Ltd, [Taw! Upstream  |DCHUA/DAK/Comenittes/2023-24/845-
55, Dated: 03.01. 2042
20 |lamry  |Gawar Construction Ltd. (Tawi Upstream DCILASDA K/ Cammittes/ J023-24/845-
]55.. Dated: 03002048
1 ammu rﬁmrf.mm-l.lctlun Ltd. (Tewi Upstream !DCIILHWCMHHHDH-E#HB—
55, Dteed: OF,00. 2044
2 darmma |Gawar Construction Ltd. [Tawi Upstream DA DAKNC ommithes, 302 3-24, 845
Dated: 04.01.2045
2% |jammu | Gawaer Construction Lid. [Tawl Uipstrean BCLA DA Cammitee/ 202 5- 24/ Bd9-
55, Dafad: 03012046
28 r.l.'lmlml Gawar Constructson Ltd. |Tamdl Upstream DO DA/ Commitiee/2023-24 /048
55, Dared: 03.00.2047
25 |lemmu  (Gawar Construction Ltd. |Tawd Upstream DA Dk Ao bee 2 00 S-200 Fl40-
55, Dated: 03.01.2048
26 [lammu |GawarConstruction L2d, |Tawl Lpstream Lo LA DA FComemittee/ 202 3-24 /840
55, Dated: 03LO1.2049
27 |lammu |Gawar Construction Ltd, |Tawi Lpsteam DA DAK Committee/ 002 3-24, 845
55, Oated: 03.00.2050
PR |lasrenu  [Gawar Comstruction Lid. | Tewd Upstream COLAOA R Committes/ 203 3- 24 043-
55, Dated: 03.01.2051
13 mimia  [Gavear Canstruetion Lid, |Tawl Wnstream DoLs e Committes/20FY- a4 /040-
TI. 5% Daied: 05013052
3 [lamenu |Gewes Constructaa Ld, | Tawd Upstream DAKCommittes,2023-24,/B45-
55, Dated: 08003053
31 |iammu  |Gawar Construction Lid, |Tawl Ugstream DAY DAK Cosmmit e, 2023- 24 /R49-
55, Dated: 03.01.2064
37 [lammu pGawer Constrsction Ld, | Tawd Uipstream DO LA DA Cameni thee, J073- 24/ 840
55, Dated: (.01, 2055
33 {lamme |Gewsr Corstruction g [Tawi Upstream DCY LA/ DAK/ Committes/2023-24//845-
L5, Dated: 03,00 2056

S000.0

S0046.0

a0oo.o

S000.0

5000.0

S000.0

S000.0

450000

S000.0

S000.0

R HLUHER

S0D0.0

43750.0

131500000
165750
165750,
165750.00

165750.00

1E5TS0.04

165 750.00

—
1E5750.00

165 750.00

1657 50.00]

15 TED,

1624350.00

165750000

154521250




[ 31 [lammu [Gawar Constructian Ltd, Tawi Upstream DCI/LA/DAK,Committesr2023-78/545- S000.0
55, Dated: 03,01.2087
35 (lammu |Gawar Construction Utd. (Tawl Upstream | DCI/LAVDAK Commitiee/ 2023 21/845- 5000.0
515:_ Dated: 0301, 2058
55, Dated: 03.01.2069
37 Uamemu |Gawar Construction Lad, |Tawi Upstream  |DCI/LA/DAK/Committess 2023-28/545 soo0.0
[ated: 03,01, 2060
38 |lammu |Gawar Construction Ltd. |Tawi Upstream D1 ALA/ DA, Committess 2023-24/B49- s000.0
55, Cated: 03,01 2061 16
39 [lammu |Gawar Construction Lid, [TawiUpstream  |DC/LAMDAK/Committee/2023-24/845- s000.0
55, Dased: 03.01.2062 - 165
40 |lammu (Gawar Congtruction Lid. |Tawl Upstresm Dl LA AR Cammstee/ 2023-24/B40- 000
£5, Darted: 01,01.2063 165750.00
41 [lammu |Gawar Construction Lid, |Taw Upstreanm DCLLAMDAK crmenitten 30 23-24/843- so0c.0
55, Dated: 03.01.2064 — 165750.00
42 lammu |Gawar Construction Lid, | Tawl Upstream DI LA DAK Commi e 202 3-24/845-
55, Dated: 03.01.2055 165750,
33 |lammu |Gawar Construction Ltd [Tawi Upstream | DCI/UA/DAK/Committes/2023-24/849-
55, Dated: 03.01.2065 : 165750
44 llammu |Gawar Constrsction Lod. |Tawi Upstream DOY/LA/DAK/Commities/2023-24/845-
55, Dated: 03.01.2067 1a710313]
e o e ——
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ﬂmm AMegure - B
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s tion af | Capy of | Quantity umntity | Belance Quanti
Conmtraction | el Authorization | Parmitted | excavated | Quantity | excavated but
[ Ca—— Parmit by  District | (in MT) UnMT} | (inMT) dumped at site
v, Administration o lnwry
["i'ﬁ'_ Megha | ujh ri{.-iri Enclosad 31288 { 31288 P T MA .
| gnpinewiing [ Y | willmgm | |
| [nfrastructurs | Forelain i
pet.ltd | Upstream | } LB :
“Mfs  Megha . At viltage Enclosed 13690 13890 Nl NA
Engineering & - Langrial, i
Infrastructure Dayaia Chak | i
P, Lid | Kathus { vl L 1 e 'l . . —
T Meghs | Ujh rivewr at  Enclosed 96813 963 | NI NA
Engineering & | village
jrfrastructune Farelaln |
Pvt. Ltd A= e M= TR
M/E Megha | At vilage | Enclosed 43666 f 43666 NIl NA
Engineering & | Chadwal v
Infrastructure kathua
Pwi. Lbd |
M/t Megha At village | Enclosed 43627 43627 [ il NA
Engincering & ' Forelain, '
Infrastructure Kathua
Pyt Ltd !
M/5 Megha Ujh river at | Enclosed 57672 57672 Nl MA
Engineering & village
Infrastructure Forelain
PvL. Lid
M3 Vishwa = Upstream Ujh | Enclosed 22000 #2000 Nl MHA
Camudrs Barrage
EI;nllﬂrlni PVt
M/3s Megha Left bank of | Enclosed 46000 46000 Nil NA
Engineering & | UJh river at
Infrastructure willage
Pwt. Lid Forelaln,
Kathua
M/s Megha Left bank of | Enclosed 49500 49500 Mil HA
Englreering & Ulh river at
Infrastructure | viilape
Pwi. Lid Forelain,
Kathua s . caas
‘Mfa Yiehwa | At the right | Enclosed 153000 153000 T N [T Y
| Samudra bank of the I
Engineering Pvt | Ujh Fiwer |
| d upstream neasr
| | Rajput Stone
- | Crusher Wetla: 4o gt T

-
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Union Territory of Jammu & Kash
mir
Office of the Divisional Commissioner, Jammu

{Rail Head Complex, Jammu
(0191-24789591, 2475999, Furl#?ﬁ?ﬂ?l:t-m;n: m

Subject: Record note of the meeting of Divisional Level Task
_ Fo C
constituted for safety of the bridges in Jammu Divislon. S

! & meeting of Divisional Level Task Force constitited by the Govt. of Jammu and Kashmir,
vide Gowvt. Order Mo: 083-JK (GAD) of 2022 Dated 30.08.2022 was held under the Chairmanship of
Shri Ramesh Kumar, 1AS, Divisional Commissioner, Jammu (Chairman, Divisional Level Task Force
committee) on ¥ of June, 2024 at 12:30 PM In the conference hall of Divisional Commissioner
Office, Jammu to discuss the recommendations of District Level Task Force Committes, Jammu vide

no. DCI/LAJDAK/2024-25/107-08 Dated 29.05.2024 for removal of excess accumulated mibkerial and
proposad/angoing dredging/channelization sited In Xammu.

The following members of the Divisional Level Committes and other officers atbended the
raaking.
Committes Membaers: -
1} Sh. Rajesh Kumar Gupta
1) Sh, Manoj Gupta
Othar Participants: ;
1y Sh, Hamesh Manchanda Chilef Englneer, Jal Shakt, Jamemu.

2) Sh, H.L Langeh Jaint Director, Geslogy B Mining Department, Jammel.
1) Sh. Bedh Raj Superintending Engineer, Hydraulics, Jal Shaktl, Famrmu,

Chief Engineer, PW(R&S), Jammu (Member Secretary)
Chief Engineer, 1&FC, Jammu (Member)

Afar thread bare discussion heid on the lssues as emisaged above, the members
unanimously approved the proposal for propesedfongeing dredgling/channelization/remavel of excess
accumnulated material from the following sites put forwand by the Ddetrict Level Task Force Commitbes
as per foliowing detalis and conditions:

S.No. | Location T Area in Sqm | Quantity in MT | Remarks |
Ehivalaya Construction Company Pvt Ltd. .
1T Surya Chok Bridge to Alog Road Bridge Downsiream 754,775 §,05,730
7| Tawl Bridge o JMC Dump Wast 14,18,090 15,858,161
3. | Surys Chak Bridge to 4 Tawi Bridge Downsiream 8,51,487 59,53,665 |
APCO Infratech Pyt. Lid.
1. | Sichra Tawi Vihar [ 310474 6,398,567 |
3. | Sidhra Tawi Vihar | 56074730 26,168 |
Gawar Canstruction Compamy Pwt Ld.

1. | Sidhra Tawl River (US) | 238,740 6,68,875 | l

[ 2. | Tawl River Bahing Tawl Vinar | 95,364 2,565,066 | |
Tawi Rlvar Front Development Project
IPC-21 Chalnage Langth {m} C/s Area C/5 Average | Quantity (M~3) |
M~ furea (M~2) |
a b < d ] f={e*a)
N “CH-100 100 ] 103.202 0,000 0.000
2. | o200 200 100 73253 88,228 |A22.TE0
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CH-300 _300 100 47,775 E0.511 5051400
CH400 | 400 100 34,560 AL168 ALIET50
LH-500 500 100 21,200 37,660 TR, 000
CH-600 500 L | 75,356 23,298 FEFEE ]

Tokal 24108.700

The works shall be executed In compliance to all the conditions of NOCs/Permissians issued
by the concemed Departments, adhering to all the guldelines/SOPs In vogue and Action items as
mentcned in the Minutes of District Leval Committes Mesting held on 18.05.2024 iseued vide no.
DCY/LADAKS2024-25/ 107 -08 Dated 29.05,2024,

All the referred communications are enclosed for referance.

: NEN
(Rajesh K r'Gupta) {Manaj Gu )
CHief Englneer, PW(RESB), Jammu Chief Engineer, I&FC, Jammu
{Member Sacratary) . (Member)
(Ramesh Kdmar) 1AS
¥ Dhvislonzl Commissioner, Jamemi.
{Chalrman]
Mo: 002/Diveom,Pas/3058398/7387396/ 619 — & F Datedd .06, 2024,

Copy to the:

Princips] Secretary tn Govt, PW(R&E) Department, JAK. _
Ei:mnlrssfﬂnwm to Govt: General Administration Department, J&K.
Deputy Commissionar, Jamimu,

Director, Geclogy and Mining Department, J&K, Jammu,

Chief Engineer, PW({R&E) Dapartment, Jamimus

Chief Englneer, Irrigation and Fiood Control Department, Jamimll,

Chief Engineear, Jal Shaktl, Jammu. _

Yaint Director, Ganlogy & Mining Department, Jammu.

Superintending Enginser, Hydraulics, Jal Shaid, Jammu.

ol

O

=)
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GOVERMMENT DF JAMMU AND KASHMIR, ‘bh' Cj @

GENERAL ADMINISTRATION DEPARTMENT,
Chvil Secretariat, Srinagar,

subject:-Constitution of Divisional and District

urgent measures for safety of biddg
materials, ;

Lavel Task Foroe{s) for teking
u-nnﬂ. remaval of moowmielated

fueferante:-1.0 No.GM-MNG/3L7/2022-02 from Mining Department.

Government Ordar Ho.983-JK(QAD) of 2022
‘Dated:30,08,2022

Sanction is hereby accorded o constitution of the Divislonal and District
Level Task Force(s), comprising the following, for taking urgent measures for safety
of brigges and removal of accumulated matedal dus to heavy: rains, an an urgent
basis: Ly

4 Divislonal Leve! Task Force(s):-

1. | Divisional Commissioner, Kashmir/ Jammis .| Chsiman \
2. Chief Engineer, PW (REE) Kachmir [ Jammu me |I
3. | Cilef Engineer, TRFC Kashmir | Jammy, | Memiger |

5.  District Level Task Foree(s):

L_-_Ww . [Chaiman
tll wﬁﬂ@m—.-—__ﬂ.&m :
3. Bsgistant -;gnmw EWEWLW' ;

Merter |
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GOVERNMENT OF JAMMU AN
D
GENERAL ADMINISTRATION nepmmmé“ﬁ

Civil Secretariat, Srinagar,
Subject:-  Constitution of “Multl Dep
artrmental District I
Gealogy & Mining Department, R T

Reference:  UD MNo.IN y
i E?tfﬂHGFWua dated 28.09.2018 from Industries & Commerce

Governmeant Order No, 1569-GAD of 2018
Dated: 22.10.2018
Sanction s ' hereby - accorded to .the constitution of "Multi
Departmental District Level Task Force Cell”, In Geology ing Department,
comprising the followirig:- =T Lol e

1 | Deputy Commissioner {concemed). Chalrman
2 | Superintendant of Police (concemed). Member
| 3 | Assistant Commissioner, Revenue (concerned). | Member
4 | Executive  Engineer, I&FC  Department| Member
{concerned), ' il
5 | Divisional Forest Officer (concemned). Member |
& | Mineral Officer, Gedlogy & Mining Department | Member
(concermned), 2L )
7 | District Mineral Officer (concerned). Member
: Secretary

The mandate and term of referance of the Cell shall be to:-

i. Identify sites located beyond the boundaries of leaseholds and
agencles involved in Hllegal mining activities;

. quantify material extracted on account of lllegal. mining and

imposition of penalties including cost material, royalty and its

recovery thereof; ! '

refer such iliegal mining.activities to the Director, Geology &

Mining Department empowered for such purpose in

Wq/ accordance with rules compounding of offence;

1, M case the offender does not attend to the Directorate of
Lol ﬂmﬁ';w“. Geology & Mining for compounding of offenice, such. matters
Geot” wining shall be referred to judidal authoritles in :mmﬂtinn with the

v. Inspect mining belts with respect to title of land, status of
mining pits/benches with regard-to existence of flora and
fauna including foréstation etc. and examining the Issues
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besides, safequarding Ecq
emnvironment and high‘ﬂgh’é the o i
byl ng : area of Immediate concem
identify sites where e-auction of mate
quarry belts is to be undertaken; SR AN
vil. evaluate price/sale of mineral at PRt head, cost of
transportation to its destination;

vl.

viii. check whether extraction of major mineral Is permitted under
the garb of minor mineral;

check whether the labour working in the mines i exploited by
owners In respect of wages, faciities. In such a case, the
labour laws and mines regulation shall be a guiding factor;

prevent lllegal miners [forest contractors from violating rules
of Geology & Mining Department;

xi. submit the annual progress reports of study and analysis
together with its recommendations o the Industries &
Commerce Department;

wii. enforce provisions of SRO-105 dated 31.03.2016 and SRO-302
dated 19.07.2017; and

sub-comnmittee in
i chairman of this commitiee may constitute subr o
3 the matter, If it 1s found necessary to enforce the TOR
affective manner.

er of the Government of Jammu and Kashmir.

sdf-
{'l'“lﬂl Ahmad) 185,
\ : £
tﬁrﬂﬂﬂ Commissiones Hrﬁww?ﬁ?mn
L) i :

1.

&
private SOCE - er file/tock file GAD e p* .
Deputy metﬂf‘.l’mﬂ'lﬂ Gover



. ph: +91 151 2544366
'E-'l-'lhi:‘tl" iER:/ lamme.gov.In i H Fass +91 191 2546223
-mal:  dofficelammuiemall.an 24%7 Helpline; 1077
————

OFFICE OF THE DEPUTY COMMISSIONER JAMMU
Wazarat Road Jammu-180001 (J&K)-India
The Project Director,
NHAL PlU-Jammu/ Udhampur.
No: DCJ/LA/DAK/Committee/2023-24/849-55, Dated: 03 /01/2024

Sub: Channelization of River Tawi/Nallahs for providing RBM to NHAI -
Dredging Material-Reg.

Sir,

In reference to the subject cited above, | am directed to enclose herewith the

copy of permission for dredging of material from the identified spot of river Tawi, as

granted by Jal Shakti Irigation and Flood Centrol Department, by Executive

Engineer Flood Control Division Jammu vide No. FCD/J/5242-43 dated 30-12-2023

endorsed o this office by Superintending Engineer, Hydraulic Circle, Jammu vide
No. SEMHYD/7842-44 dated 01-01-2024, with the instructions to strictly adhere fo

the terms and conditions laid in the said permission.
Yours a:ithﬁ.nl'l::

Ansuya wal JKAS
s |C Laass 5
E-ﬁdﬁ - IS Addl. Deputy Commissioner (L&O),
Jammu
Copy to tha:-

1. Superintending Engineer, Hydraulic Girde,_ :larnmu for ensuring that the
gﬁdﬁﬁ& m&d out under over all supervision of the deparimental officers

T o s o e o o f e el picss o

2. Dottt Mol offr o o s ey aton i reard s o
u'anspurtqq is strictly as per F&n*niuslun granted by Flood Control Divisian,

4. E‘;'ml;ii'i‘;'rﬂl";f"al Commissioner, Jammu for kind information of the Divisianal

s Commissionar, Jammit for Kind. Information of the. Cisputy
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GOVERNMENT OF JAMmy an0 KASHMIR

OFFICE OF THE SUPERINTENDING ENGINggg HYDRAULIC CIRCLE JAMMU
Ernail 1D - sehydrauliceircleiammuiitpmail com Tel, No.0191-2952111

District Development Commissioner,
Jammu

No: SE/HYD/ 184 2~44 Dated: | — 1= 2elY

Sub:- Channclization of River Tawi/Nallahs for providing gM to NHAI - Dredging Material-Reg,
Ref:- i. Your office letter no. DCA/LA/DAK/Committee/zg3.24/830-32 dated 28-12-2023.

ii, Executive Engineer Flood Control Division Jammy's letter no. FCD/1/5242-43 dated 30-12-
2023, (Annexure A)

Kir,

In reference to above cited subject, the Executive Engineer Flood Control Division Jammu has given
permission for Dredging of material from the identified spots of Tawi / Mallahs for a quantily of 16,153,500
Cum as per Annexure “A”™ enclosed,

Submitied for further necessary action.
Your Faithlully

Euperi'lﬂfnding Engineer
Hydraulic Circle
Jammu

Copy to the: -

1. Chief Engineer Jal Shakti (I&FC) Department Jammu ﬁﬂ:”i“fnm?ﬂm please.
2. Executive Engineer, Flood Control Division Jammu For information.




UNION TERRITORY OQF J N KASHIMIR
JALSUAKTL TARGAITION & Fno AU ANRS b R MENT)

LOOD CopraoL.
EE%QEWEMEHEM%MJM:

The Suparintanding Englineer, g, o e
Hydraulie Clrela, ' ;

Jammu. ﬂ_t"'l,:lg .-"'}J'W ‘ﬁ’!
P \ 11
Ne=FCOW 5242 =43 oW\ patd-30 122023

Subject:-  Channellzation of River Tawl! Nal iding RBM to NHAI-
Dredging Material-Req. - i

Reference:- Deputy Commissioner, Jammu's Offiep (atter

No.DCNLA/DAKICommitiee/2023-24/810.32 dated:-28.12.2023,

Sir,

In reference to tha above ciled subject matter, the quantum of requirement
projected by WS Shivalaya Consinuetion Co, Pvi. Lid. is very higher than the quantity desired
by Flood Caontrol Division, Jammu for the channalization of River Tawi, The drawings provided
by Mi3 Shivalaya Co. Py Lid. suggest scrapping of complete shoals which may be prevented
As discussed in the mestinge & width of 100 Mirs. to 150 Mirs was proposed lor excavation,
maintaining the depth of excavation not bayand the grade desired far smooth flow of wale:

After the site visil with the representative of Shivalaya Construction Co., the
requirenant was modified for channatization of River along Kamaila Chack, Ganeshu Chak,
Surya Chak, Barjala, Ram Bagh in Nikki Tawi and Bhagwali Nagar to Sehora in Waddi Tawi.
The quanty of material for channefization of these spots amounts to 16,135,500 cum {detailed
copy ettached). Permission may be granted for excavation in phased manner, thereby allowing
an excavation of 16,45,500 Cum in the first phase. Ancther loint visit afier the completion of
first phase of channelization/ dredging can be undertakenio assess the availability of material
for additional requirement. Geclogy and Mining Depantment may ba requested to restrict the
quantity of material to be transported 1o the quariity provided in the table annexed, to avald
mycess cutling.

Permission for the channelisation may be granted tor {he first phase for
18.15 500 Cum in accordanca with thve arsa earmarked M kmi films an (ha carditions that

1. The excavation will be done in the form of uniform Chanag),

2 The widlh of eross-gection of channel wl l'rﬂi excand 150 T,
alignment of Waddi Tawi and Mikkl Tawi, maintaining & minimyr, g il
exisling pratection bunds. Extraction of Mning Mineral! REm E

lsading to coltapse of Flood Proteclion Works.
3, Any damage o the prolection warks o1 the BANKS INCluding Entryr g o o it
restored al thelr own nek and cosl.
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4. The process of excavalion, stacking of matarig) and yransportaion should ba eoordinaled
to reduce the time of stacking of excavaled Matarial gipng wanks. Eiacking of material for
quantification before transportation be done at Places gway oM {he waterway 10 prevent
any diversion in the flow of waler in cass of flash flgagy

5. As discussed, a formal cansent from the Iﬂnu‘rmm..ﬂlll'l'ﬂ of the area may akso be
secured before taking up any excavation.

Tﬂui Faithfully,

pusll—
Execjitive Engineer
%@ﬁ | Division
mu
Copy 1o the:-

1. Chief Engineer, Jal Shaki (Irigation & FC) Deparment, Jammu-for information piaase
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i ks 2 e
e g L_-'-H.--
FLOOD CGHTHDL Divisign
JAMMUY
e S—— A‘I‘lp —t—___..--'_--l
gNo. | Name OF Rivar T:‘:h Depth length | aty. Remarks
BT M} M cum)
L ey
Wadd! Tawl D/S 4th (Approx. 380M D/S
1 Tawi Bridge 130 1 4200 | 30000 | Lok Tawi Bridge) to
Sehora
Nlkki Tawi U/S Surey e
. TBOM D/5
2 MHF::T {spor | 150 1 620 93000 miﬂi Bridge] to
-1) U5 of Canal Syphon
Chak
Nikk) Tawi U5 Surey | ,q;f:l:ﬁr: /s
3 Chak Bridge {spot | 150 1 2550 | 382500 | eongl Syphon) to
No. 2) Surgy Chak Bridge
Ganeshu Chak
[Approwx. 250M DS
2 mm:‘ll;a;:rlﬂﬂﬁ.f Surey 150 1 3400 | 510000 | o Chak Bridge) to
E.E .
Total 1615300
Length woTToM|

Q»mﬂ*
& Englneer

ortral Diision

kLl
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i " Pl +81 191 2504366
w-matl:  doplilcejam Fax: #3871 191 2546223
2437 Helpling: 1077

Superintending Engineer,
Hydraulic Circle,
Jammu

Sub: Channelization of River Tawi/Mallahs for providing RBM to NHAI -
Dredging Material-Req.

Ref. i) Meeting held under the chairmanship of Principal Secretary PWI(R&E)
Department on 22.12.2023.

i) DMJ/LOI23-24/3829-31 Dated 22-12-2023
Sir,

Apropos to the discussions held in the office of Deputy Commissioner,
Jammu, during the meeting held on 26-12-2023, find enclosed herewith the
communication received from Project Director, NHAI, Jammu with respect to grant of

permission for dredging of material from the denfified/proposed sites along with the layout
plan of the site and quantities of material requirements.

In this context it is requested that the proposed sites & required quantities
immediately be got examined and necessary permission for dredging etc. along with the
other modalities be communicated so that NHAI can undertake further execution.

No: DCJLADAKICommittee/2023-24/ % To~1 2
Dated: 2% /12/2023

Yours faithfully

tﬁ;ﬂﬁm}nla
Ansuya J

amwal JKAS,
Addl. Deputy Commissioner (L&O},

Jammu

Copy to the:- .
1. Project Director, NHAI ElU-Jammu for informaticn.

o to Deputy Cemmissionsr, Jammu for KNd informaon of the Deputy
2,
Commissioner.




: hittpy fammu. gov.ln
Wﬁm ikt
el Fax: 491 191 2546223
24%7 Helpline: 1077

The Divisional Commissloner,
Jammu,

No: DT | LA ) pAx ) 2ed4-25) o7-08 Dated.25 -05-2024

Subject: Submission of cases of ongoing and proposed Dredging/ Channelization
sites for removal of excess accumulated material.

Sir,

Eindly refer fo the subject cited above. In this context, | am directed io enclose
herewith the minutes of meeting and cases of ongoing and proposed dredging

fchannelization site appm-.ied by District Level Committee for approval from Divisional
Level Committee.

Yours faithfully

Dr. Rajesh Ku m

Assistant Commisgioner (Rev),
Jammu

Copy to the:
1. Deputy Commissioner, Jammu for favour of kind Information.
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gt
Ph:+91 191 2544366
Fax: +9] 191 2546221
g’ 24X7 Helpline: 1077

TOFJ KA
uty Commission mu

ad -
(website: hitp:/lammu.gov in eMaldeafficejammu@amail.com)

Referonce: [| Minutes of the maeting held under the chairmanship pf Chief Secretary, JEK
on 23-12-2023 to review progress of Delhl-Amritsar-Katra (DAK) Expressway
and NH-701, and redress [ssues related to tham.

i) Govemnmant order no. S83-JKIGAD) of 2022 dated 30-08-2022.

The following officers attended the meeting:-

Additional District Magistrate (S) Jammu.

. Divisional Forest Officer, Jammu.

. Assistant Commissioner Revenue, Jammu.
District Mineral Officer, Jammu,

XEN, PWD, Akhnoor.

XEN, PWD, Nagrota.

XEN, Flood Control Division, Jammu,
XEN, Flood Control Division, Akhnoar.
Project Director-Udhampur, NHAI

Wildlife warden, Jammu.

XEN ID-1, Jammu.

XEN, Jal Shaki.

. KEN, PWD (R&B), Akhnoor,

. AD, Fisharies, JammLL

. Divisional Officer (south), JKPCC.

. Divisional Officer (north), JKPCC.

. Dy, Manager, NHAI Udhampur.

In addition, the representstives from Mational Highways Autharity of India (NHAI)
Representafives from Shivalaya Construcion Company, Represantatives from Gawar

Construction Company, Representatives from Apco Infratech Pvi. Lid. and other
Stakeholders ware prasent in the mesting.
Agenda:

1. Discussion on the dredging and channellzatlon of Tawi River.

2, Bubmisslon of Mo Objection Certificates (NOCs) for the project.

3. Allocation of dredged material to NHAI agencies.

LoD rRREDRe NSO RN




Discusslons on removel of deposited material hetwean Tawi Bridge and Gujiar
Nagar Bridge.

5, Final approval of dredging/channellzation proposals submitted by Irrigation &
Flood control department,

Qpening Remarks;

The Deputy Commissloner cullined the purpose of the meating, focusing on the need for

dredging and channelization of the Tewl River (o manage excess accumulated material and
lenprowve river flow.

Overview,
Thie Deputy Commissioner provided an overview of

1. The purpose of the dradging and channalization project s to remaove the excess
accumilated material from tha Taw Rlver. This wil help In praventing flooding, Improving
water fiow, and ensuring tha effective uiliization of river resources.

2. The project aims to provide the dredged material fo NHAI agancies for their engaing
construction projects,

E.Mlhpmpmuddnﬁmwmmnﬂzﬂmihlmdﬂmﬂhamwuﬂwﬁm
sgenckes of NHAL free of cost a0 1t wil save any axpendiure from gowi, exchequer.

4, mmnmmummwmdmmmmwd
advanca royalty, DMFT, Tax ete. to govt. exchaguer.

mﬁ:qmumﬂ-ﬂﬁ-mdhhmnfmmmﬂlwmmmﬂm
departmentsfor ongaingfproposed dredginglohannelization siee.

mmmﬂmwuﬂmmﬂmmm
Certficates (NOCx) from the relevant depariments 1o procsed with the dredging operations.

Depariments irvolved ware asked 1o gxpedite the NOC procass to avold any delays in the
commencemert of he project.

6. Departmental Updates:

MwwﬂW@MmmmmuﬁuMMumﬂ
NCICs and all the stake holding departments submitbed thelr NOCa w.rl sftes identfied by
\rigation and Fiod control departments and NHAL

7. Allotation of Material:

The Deputy Commissionar cutlined the allocation plan for the drdged material
meM1mn-,hﬁmhmwmwwmmqmmw

Construclion Company PVt Ltd. , Gawnr Construction Company Pyt Lid, and Apea

infratech Pvi, Lid. as per the sfes projected by NHA! and Balajl Construction Company of
Jmmmutmpmhd

- —TH—___I
Sno. | docation ||Ammmm. Quuantity in MT |Ranum

1. ||E-|.|nrl Chak Bridge hll'.l',ﬂ,ﬂﬁ B.05,730

B NV A

R




Downstream

Road  Gridge

Dump West

Tawi Bridge 10 JNEC

14,168,080

580,281

sur'ﬂm"ﬂkﬂrﬂnl to dih
- Tawi Bridge Downstream

8,51 487

9,563,666

“Uﬁhﬂﬂbunumwmmmmmummmmmﬁw

Iigafion Department, Forast Depariment, Revenue Department & JKPCG for removal and
disposal of excess material and the other depariments do not show any objection far
dredging/chennelization of river @t above mentloned twes locations. As the
dredging/channelization at above mentioned Ications has already baen undertaken as such
ﬁmmﬂmmﬁmmdmmmmuﬂulumwmaliﬂnmndmnf
NOCs(Permission granted by differsnt departments.

APCO Infratech Pvt. Ltd.

Sno. | Locafion AreainSqm. | Quantity in MT | Remarks

1. | Sidhra Tawi Virar 310414 £,08 587 Site plan & layout
2 Sidhra Tawl Vihar 56,074.730 26,188 enclosed

NOCs have bean submitied by Project Director,

PiU-Udnampur, DFO, Flood Cantrol,

Jal Shakti, Wikiife, JKPCC, PWD, Ground Water and lnwmmmdﬂmuﬂw
MWmﬂmumMnﬂmewmmmmMﬂ
above mentioned locations The chaipersen directed the exseuting agencies to comply with
all the condifions of NOCa/Parmission granted by different depariments.

Gawar Construction Company Pyt Ltd,
S, Location AealnSqm. | Quanttyn MT | Remarks
1. Sidhra  Tawl River | 2,39,740 B,58,878 Ste plan &
| (Us) layout enclosed
Z Tawi River behind | 95,384 266,085

Tawd Vihar

NOGs have been submitted by Project Direcior, PIU-Udhamgur, DFO, Fiood Control,

Jal Shakti, Wildiife, JKPCC, PWD, Ground Water and Irrigation departments and the cther
staka holding departments do not show any objection for dredging/channalization of river at
above mentioned locations, The chairperson drecled the axecuting agancies to comply with
afl the conditions of NOCa/Permission pranted by diffsrent depanments.

Tawi River Eront Dovlopment Projoct

| IPC-21

Chalnage

Length (m)

(C/SAmes |C/S | Quantty
(M2) | Average | (MP3)
Araa

|ih

i=(c'g)




[ 103.202 [ 0.000 0,000

73253 88.228 8822750

7

41.776 | B0.514 | 6051400

34 580 41,168 | 4118.750

(21200 | 27.880 | 2788.000

26,398 23288 | 2328.600

Total = 24108700
NOCs heve been submitted by Forest Department, JKPCC, Revenue Department, Flaod
Gontrol Division Jammu, JMC and conditional NOC has been submitied by PWD and the
other stake holding departments do not show sny  objection for
dredging/channelizationiremoval of excess sccumuleted material from the river at above
mentioned locations as per the site plan and manner in which permission is accorded by
imigaticn and flood contral. The chaimerson directad the exacuting agencies to comply with
all the conditions of SOPs/NOCs/Permission granted by different departments.

i) The Removal of excess accumulated rivr bome meteralidredging in the fver channel
shall be restricied o the areas identfied by the iigatien end flood control (Jal shakti
daparhnmﬂhmnmﬁldmmmrupmnhdlnmmﬂnh.

mumﬂbeanmrudhium.mmmaﬂmﬂﬁﬁmwﬂﬂmnlmwm
bwmm:hﬂﬂﬂa#‘uﬂnuwnunmmmhhmmm

niot harm flora and fauna.
mmwﬁmmlﬁmmmmmmmmMMMﬂmmﬂl
Hlﬂmudcnlthﬂ'dmﬂmwmmmwﬂunmhﬂHuthhnﬂhulwr
weir). ;
mmmtdmmnﬂldmwhnm:mmmmmh
:mmumwmﬂnmmﬂumﬂermwhmmL
is the length of barrage / weir).
v;HnMWmiﬂmmmulrhﬂﬁmhmmmmmmhumm
natural bed level will be allowed within 150 m distanca from the intake structures for
safeguarding struciural integrity.
ﬂJHﬂMIhﬂIHlmm'ﬂnfummulrhthnmnmrmmmﬂtm
Mbﬂbﬁhlﬁllﬂhﬂﬂflﬂbﬂﬂﬁﬂpﬁflﬂdwmhi@immﬂ
lines passing over the river within 150 m of any bridge crossing to safeguard the
structural integrity of the bridge.
m}mmlmﬁm-mulmmmmMIWmmh
aliowed within 4150 m frem any pipaling that Is buried less than3dm below the riverbed.
ﬂu;mmwnmmiﬂmmmmmmmnﬂmmlu
sllowed within 60 m of the most upstream and downstream point of the barik
stabilization structure.




R Immmmuhﬂﬂm
~nﬂﬂwm.rhlduur.h.pw Rty sl ot

x) Under no cifcumstances, disposa) shoyq Greate any contamination of water bodies,
harmful to the flora gng Iummmumhhmrumww

x) mmm”'wlﬂnﬂlhﬂUhdhrﬂ!gmﬂmm.ng“mbnﬂnmﬂmw
oxbow lakes, 28 these are kportant for recharging the ground waler and providing base
Hmlihﬂi'lfldllmpllmm

i) The Remaval of excess accumulated river bome materislidradging activiy shall not
disturb the river regime i.e., riverbed degradation, bank srosion, channel widening,
fowering of water tabis elevation adjacent to the river, reduction in the structural ntegrity
of bridges, pipeiines, jotfies, barrages, weirs, foundations supporting high tension lines,
existing bank protection works and other man made structures.

i) The executing agancies camying out the werk of Removal of excess accumulated river
bome materialicredging shail follow the SoPs in letter and spirt and shall be lisble for all

are any third-party claims during the execution of said works,
10. Action ltems:

Tha commitiee unanimobsly decided to recommend the above-mentionad cases of
ongoing and proposad dradging/channslizationremoval of excess accumulated material

from the idenlified sies along wih relevanl documents to divisional level committes for

approval
However, the committes directed the concamed executive agencies lo stop the

dredging’ channelization work at upstream/downstream Sidhra Bridge and the sites which
have been rejected by Widife, Forest, or any other department,

The Deputy Commissionsr thanked ail participants for their cooperation and urged
mummmmuduﬁ'mhlnmhﬂmﬂfmmmﬂum,m
hmnnuﬂkwmﬁlmmmwﬂmﬁmmmmummrﬁmm

enswra the succeas of tha project.
tasued with the Approval of Deputy Commissloner
No | eI LA| BAk | Minudes| doany- 28| £€- log
Aq-o85 -~ 20

Assistant C loner (Rev),
Jammu

1. Diulﬂ;.-m Commissioner, Jammu for favour
¥ of kind info 1
32_. Deputy Gg;nrmmmhnm; Jammu r:a;f::mur of kind Irr|'a:allll':1rmn.lllljlr:i.rrnﬁtnl :
% . Officer, Jammu for rmation,
:- Ux;rm h'rulhcr:ﬂ:' Jammu for information and necessary action,
T
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. Wildlife warden 4
11. XEN ID-1, nguﬂnm"'
12. El: Jal Shaky,
13. XEN, PWD
14. AD, Fitherian, 0G0

16, Emergansy gmms, 2ONCeMed (af).

officersioficiaa’ o I Centre, for circulation to the concemed




Datedt; 11-05-2004

It s submitted that as per directions ksued In the
meeting held on nmmwmwmmm*hnmu,nmqumumm

recEssary NOCs lnhmrufuunlnﬂmpmd ﬂtﬁl‘nfﬂmﬁthmnelﬁmnﬁﬂh!rmw

The oncemed departments may contact on 3419111385 [Executive Engineer, Frigation
Hmdmwﬂ}ﬂmﬂmzﬁsl!muhmpw NHAI) and 8130434743 {PD-lamenu NHAI} for any

clarificationsfeoordinations.
Yours Falthfully,
o e
Gulkshan Kumar) Jkas
District Minera] Officer
Bmmu
Copy to tha=-

L Hﬂ-ﬁuultmmliumr,MW!nfm af kind Infarmation,

L Deputy Commissioner, lammis for fevour of kind Information.

3. Pmject Directar/Re gloral Officer, NHAI lammu/Udhampyr far Inflormation
o kindly direct the concernad ExBCUting agencles for necessary site
Identification/toardinatian with the concerned department,

4. Officers mentioned at 5Mo. 141 m mentianed above for infarmation and MECEsIary action.
5. CEOC, BC Office, lammy 10 circulate the meeting natice to #fl concerned officers.

and with request
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“

OFFICE OF THE DIVISIONAL FOREST OFFICER

JAMMU FOREST DIVISION JAMMU
diofemme, for-kiEnicinTel & Fax No, 0191-1543516

No.DFoy 887-3° ot 4\ oS | 202y

Issuance of Noc's for identified dredging / Channelization sites
Reference::  DMO/J/Dredging/2024-25/C-1 Dt. 11.05.2024.

Sir, X

On the above captioned subject and reference, it is intimate that Range
Officer, Jammu vide office letter no. 57/JR Dt. 14.05.2024 has reported that Dredging
location at Sidhra Tawi River (US) (Ares=239740 Sqm) falls outside the Reserve
Forest, | -

Apart from shove the Range Officer, Bahu vide office letter no. 64/BR
Dt 14.05.2024 & no. 65/BR Dt. 14.05.2024 has furnished detailed report wherein reported
that both the Dredging location at Sidhra Tawi River (DS) (LHS) (Area=181643 Sqm)
& Sidhra Tawi River (DS) (RHS) (Area=181083 Sqm) falls within the Forest area of
Beli-Sidhra-Ragoora Forest falling in Compariment no. 63 Bajalta & no. 64/Bajalata
respectively.

Hence for information and necessary Action

Yours Faithfully,
[T
oS

Divisional Forest Officer
Jammu Forest Division
Jammu

I. Copy Submitted to the Deputy Commissioner, Jammu for information and
Recessary action .
2. Copy to the Range Officer, Bahu & Jammy for information.




L

V53108 of NOIG fer dentiied Dredging! Channelization site

1. "Your offi lefer NO DMOLDredging 2024-25/C- 1/295-308 dated:- 18-05-2024

2. NHALUS KIDAK- 1 BIGCLI2023-24/307 dated:- 14-05-2024. .. 14,05.24
3. We GAWAR Constnuction imt. Lstter NHANJAKDAK-18IGCLI2023-24/302 Dt

1. The excavation ehall be strictly adhered b the she plan.

5 mﬁwmmmmummwﬂrﬁmwmmmm:n

3. Maintmining a minkmum dietarce of SOMir. From existing protection bunds.

4. Extraction ufnnﬁh mineral’ REM should not cause any under Mining leading to collapse of flood
protection wa

5. Any demage io the protection works of the banks including entry! m ! resto

. lhwmmmtrrdnﬁ. . _H.-*dlp:lnfuﬂln red at
. Btacking af matenal for quantification before transpartation be places away
mmlwmnﬂ-mmmwinmﬁmmu from the water way




ngi
siieer Jal Shakti (PHE) City iyision No. 1 Jammu

H“:JE"'FHE{:]}. :
If -
Sulb: Hﬁgy_&ﬂgt} Date: 16/5] §ﬂ1
= 1SEN
Ref %%me
" 1Y
5 Nin::;m office letter No.DMO/l/dredging/2024-25/C-1/295-308 dated 15-03-
HAJL

NEKDAK18/GC
3 L12023-24/302 dated 14-05-2024
?uz4qmmwmwmcmmas dated 15-05-2024

Sir,

In context to the subject matter cited above and as reported by AEE Jal
Shaki(PHE) Sub-Division Sitlee, vide his letter No.PHESD-1/39 Dated 16-05-2024
there is no distribution nerwm:i: of this department passing through the above said Eu'ma.II
also this site is more than 400 meters away from intake structure 3 of Sitlee Filteration
Plant.

As such this office has no objection in issuance of permission for dredging at
the said site in favour of M/s Gawar Constructions Lid.

Loaction are mentioned
Loaction no.1 Sidhra Tawi River VS
Loaction no. 2 Tawi River behind Tawi Vikor U/S

Copy o the:

1. Deputy Commissioner jammufor favoyr of kind information pl
rmation pl.
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=1

The Addl. Deputy Commissioner |L&0),

Jammu, .
o, : wuwyy G123
: Dat:d.t? -05-2024
Sub.:  Chasnelization of River Tawi/ Nallahs for providing REM to

NHAI- Dredging Matorial- Reg.

e Your office No, DCJ/LA/DAR/Dredging/2024-25/17-19
dated 01-05-2024,

Sir,
| : Rarn
In reference to your ketter No. cited above and as reparted by the p::

er Wildlifie Range Jammmu vide his affics No. ROJ /24 dated 08-05-2024 after &

mspection the status of proposed ites of dredging s as under:
&. No. Location J Ares fnsgqm | Stalus : .
1. Sidhra Tawi River | 2,39,740 Falling outside Beo-sensitive
[Urs) Zane of Remnagar Widlfe
Sanctuary.
Faling outside Eco-sensitive

Sidhra Tawi River | 181,643
Zone of Rammnagar Wildlife

[DS) [LHS)
; ¥ Banctuary.
Bidhra Tawi River | 1,81,083 Falling outside Eco-sensitive
Zope of Ramnagar Wildlife

| (D) (RHS)
p ; Sanctuary.

The Google earth map of the proposcd sites is enclosed herewith for your ready

relerence, pleass.
; Yours faithfully,
Enal D3 .
i —
{Viiay Ku SFe
Jammp

5 ' -




!Wi][l]ﬂg]h
dMmy : 1ge
L3 T T
J:m:iim Warden,
L’;'-'"-Eil " Dated: £ -2rdd
E@r Wﬂf%rwﬂaﬂ:hrmmﬂMMH
A “Dredging Material Reg

With regerd to the subject & reference cited abave, It is to submit

!lliw mmﬂm!%ﬁﬁmdﬂnmmdmgmﬁh

mﬁﬂﬁMHﬁmﬁndmﬂtmwmmmﬁm&mmmﬁ :

Q\ %mﬁiﬁmh?mjﬂhjnutphnu!ﬂﬂpmpnpd.ﬁtesufdrndgﬁﬂgmfﬂﬂmgmt
: ﬁﬂma;ﬂﬁvu?&ndmmwmy.mmiauma

1 S¥e. Location Ares (Sq.m) - Remarks
A 1 | Sidra Tawi Hiver [US] 239,740 | Falling out of ESZ of
RNWLS
2 | Sidra Tewl River (DS) (LHS) 1,81,643 —do— '|
" 3 | Sidra Tewi River [DS) [RAS) |  1,81,083 —do— '|

The KMZ of the proposed sites is prepared from Gec-coordinates
provided by NHAI and is encloged herewith for ready reference, pleasea.

Henee, report is submitted for favour of mformation 8 further
necessary action at your end, please,
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oFFICE OF THE EXECUTIVE ENGINEER pyyp (R&.) DIVISION NAGROTA, JAMMY

The District Mineral Officer.
No:- 4*5 5~ 53

Jammd,

Ref:- Your office lettar no, DMO/iDredging/2024-25/C-l dated 11-05-2024.

Regarding the subject and raference cited above, as reported by the Assistan!
Fxecutive Engineer PWD(RSE) Sub-Divsion Nagrota vide his letter no. AEE/NSD/54
dated 13-05-2024, there is no PIWD (R&E) asset near by the site Dhaunthly and
Sidhra Tawi River Bridge at Sidhva U/S and DIS but perains to National Hignway

Autharity. While the location Surys Chak Bridg to Ring Road Bridge Downsireaim.
Tawi Bridge to JMC Dump site and Surya Chak bridge o 47 Tawi Bridge Downstream

does not fall under the jurisdiction of PWD (R&E) Div. Nagrota subject fo clearance

takan from the concemed department.
Hence, his office has no Cbjection for identified Dredging/Channelisation sites.

Yours Faithfully
Eul:uﬁﬁngmur
R&B) Divisio Nagrota
Copy lo:. s L
. Bepuly Commissioner Jammu for kind information,
alion.

2. Superinienging E .
3 Ass =ngineer, PWD (R&E) Circle Norih, Jammu for ki
istant Executive Enginear FIMR&B) Sub-Div Nagrota for hf:;rr::ﬂnw
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UNioN
nnnmn? OF JAMMU AND KASHMIR,

E k)
- iluEl.,_—_' i d . .
|

Jammin Officer,

No:- TWA
D/l ﬂl‘LS Dated: \ 2 & ~ 10N,

Subject:- Issuar
Reference:. Dhl.ﬁ; of NOC's for identified dredging / channalization sites.
sir, 1/Dredging/2024-25/C-1 Dated:-11/05/2024.
report of

and letrer under referance and 23 e
network/ cvil structur® |

igsuance af permission hat

In the context of aforementioned subject
doncermed
. _ Assistant Executive Enginesr thers is no iFrigation
ivision in the said area. Az such this office hes no objection in
sald site of River Tawi along with dispossl of material.
Yours paithfully

Capy to the:-
for information please.

1. Deputy Commissioner, Jamm
2, Superintending Engineer, Hydraulic circle,
3. APCO Maa Vaishno Expressway Private Ltd.

Project Director NHAI PIU Udhampur Dated:-06-04-2024

Jammu for information please.

This is as per their communication addressed to the




superiniending
E’m gt Englnesr,
Jarmm
Mo ; FGOWY ?ﬂ-’" 7 i
Subject :- Development ang Access r
Ungradation of F HJ-I-I-!M
o o I 18t b o o o
Anr la in the UT of JAK
=3 ,WM.mm,mﬁfmmm"ﬂ-
3 Your's affice No SEMYDIS17-19 dated:-01.05.2024.
going through the i

l-lll'!lfﬂmmh
ﬂﬂmmm € above ciled subject matter, It ls submitted hat after
which an Subemitted it was found ihat in the uis area huge chu kﬂunﬂhwﬂﬂﬂﬂi"”’;”ﬂr.’g
m""ﬂehhﬂﬁ!.ﬂnmhuutﬂhuﬂwﬂgﬂdhnﬂ:ﬂﬂﬂmﬂl“d""“ 2

The permissian i vation in phasa mannar,

ihereby aflowing may be granted for “Sidhra Tawd River (u's)® for axca black
the @XCavabtion of 1,50, width is involved in bwo .

aviL) in ihe Ist phase. Since, a huge any h damage in

Proposed dis, there can be a o
miuglmlhu hmhunﬂmﬂwnunund.ﬁ‘:fnimﬂpﬂ soand Jms

&umwmmummmmwmnﬁmmﬂmmhwdm'"’“ i

A L

#on of channefization’ dredging may be granted fo NHAI for the Ist phase in
mﬂ:@mhmnmmmnﬂmmu’;mmﬂmim

@ The excavation shall be sirictly acherad to the site
EJ} m&mﬂmnfummrmm:mmprmﬁMmmwﬂm

ing a minimum distance of S0MIr. From existing protection :
(¥ Exiraction of mining mineralf REM should not cause any under Mining leading to eoliapse of fiocd
protection works, ;
Any damage Io the prodection works of the banks including eniry/ exit painis will be timely restored

at their own risk and eosis.
e
Submitted for fevour of information and necessary aclion at your end please.

Yours faithfully

e

od Cantrol Divisian,
Jammu,

EWMMH&FE}DMMM:“&M infarmation pleass
-1, dlmufwtﬂnrrnlﬂm. This Is as per

i
:
i
g
i
§



b gin sl timuswntsmQigmed com

OlStrict Mitvaal e, Ne!2to/l] 77720
' Dakd!. 13 / o5 /202Y

Subject MuMhmm“
s OMO/1/Dreciging/2024-25/¢-1 Dated: 11/08/2024.

Sir,

In the context of aforementioned subject and letter under reference and a3 per
report of concerned Assistant Exacutive Engineer there is no irrigation netwark/civil structure
pertaining to this division in the sald area. As such this office has no objection in issuance of
permission for dredging at the said site of River Tawi along with disposal of material,

Dhvision Na.l,

Copy to the:-
L Deputy Commissioner, lammu for Information please.
2 Superintending Engineer, Hydraullc Circle Jammu for information please.

3. M/5 Gawar Construction Ltd. This Is as per their communication addressed to the
Project Director NHAI PIU Udhampur Dated: 06/04/2024.

e

e
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GOVERNMENT OF JAMMU AND KASHMIR
OFFICE OF THE DEPUTY COMMISSIONER, SAMBA

Phane No (0}, 01923-241143 Nandini Hills, Samba
Dlstrict COVID Control Room Mo, 01923-246515 J B1913-241004 Email: sambapnie.in
Distrlct Telemedicing Mo, G00G5-00528 Wiebgite: samba.gav.bn

e ———— =

District Mineral Officer
Samba.

No: DCS/SQ/2022-23/ 38 6~ B6F Dated: 1.9 /07/2022

Subject:Rectification of 2 Number Black Spots-Package-4 Maheshwar
(65+338) to (65+746 to 66+885) and km 70+984 fto 714310
km(Chichi Mata) i.e 1+774 Km section District Samba in the UT of
J&K-Desilting & Construction of diversion channel to protect NH-44
near Chichi Mata Temple-Reg

Sir,

kindly refer your office letter No. DMO/5/Gen/2022-23/476-477 dated
23/07/2022, regarding the subject cited above.

In this, regard, I am directed to submit that this office has No objectio
regarding the subject cited above, jections

Ly oveled fg ﬁ’% low Yours Faithfully,

Copy to the:-
1. PA to Deputy Commissioner Samba for kind Information of DC Samba

Fleace call on the COVID Cantrol Room, DC Offica Nog., 01923

~ "STAY HOME STAY SAFE

246915
on Districe Tercmndl:?:sﬁiqaiﬂnq Tou ey e

and for Medical Consultation please eall




-
1

GOVERMMENT OF JAMMU AND KASHMIR
OFFICE OF THE DEPUTY COMMISSIONER

Mandini Hills, Samba
Phena Ko (0]. 01923-241143 sombm@nic.in
District COVID Coantrol Rem Mo, 01523-2469L5 § 01923-241004 geoiMeasambaiiamail.com
iisirlck Talemadicins M. AONGES-NN570 bAtpactfgamlbea meen il
Divisional Commissioner
Jammu
Moz il TR ES Dated: . /1172022
Subject .-  Record Note of the meeting regarding Divisional Level Task Force for safety
of bridges and removal of accumulated,
Sir,

Kindly refer the subject cited above, In this Context, as per directions passed
int above referred record note, the detailed report as per prescribed format duly vetted along
with specific recommendations of the District Level task force committee is enclosed for your
kind perusal and reference please.

Yours faithfully,
e
"f':,_’::-"-l'f""f_H
Anuradha Gupta, JKAS
Deputy Commissioner
Samba
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PR/ IMUYDKE/2022-23 /2382 Dated: 03.11.2022

[ Teputy Commissionar | Deputy Commissiones Dapuiy Commissioner

UT af Jh U ol JiLK LT o B
Ll&l.llde | Samba Jammu

Sub: Safsty of bridges snd removal of sccumulated meterizi-Taldng of
necessasy action for dredging of maierinl by MHAL-Seg.

Raf

I. Corngendum to Record note of the meeting held under Divisional
Commissioncr No. 902/ DivCem,/ PaS/214/4248-57 daled: 03.11.2022.

2. Record uele of the meeting dated 21.10.2022 held under Divisional

Commissionce dated: 29, (0,202
3. Depuly Commisisoner, Jammu office letler No. DDCJ/CPOf2022-23/6019

dated: 21.10.2022,
4, Deputy Commisisoner Samba ellice letter No DCS/S50Q/2022-23/1829-31

dated: 17.10.2022.
Deputy Commisisoner, Kathus office letter No DDCK/CPO/2022-

23/13273-74 dated: 26.00.2022.
6. OAD GO No. 983-JK|GAD| of 2022 dated: 30.08.2022

3

Sirf Madam,

Please refer record note and subsequent cormmgendum of the mesting regarding
Divisiorial Level Task Foree [or salety of bridges and removal of accumulated
matenal held on 21.10.2022 in the office of Divisional Commissioner, Jammu,

Due to recent heavy rains, the excess matenal got accumulated which is posing
safetv hazarel to the bridges. Vide UT of J&K order cited at Ref (5), district and
divisional level committees were constituted for the purpose of scienific removal
of the excess accumulation in tme bound manner to ensure safety of bridges.
The details of the accumulated material under the bridges due to heavy rains
which is posing safety hazard te the bridges was pul before the divisional
sammittee by district Kathua, Samba and Jammu vide letters cited at Ref [3), {4)
& |5) which arc also enclosed herewiath for ready reference. i

On reguest of NHAL the divisional committes vide Ref (1] has authorized NHAI 1o
take Murther appropriate action [or dredging ol material at our own cost and lake
further process for disposal of material in consultation with Geology & Mining
Department as per NOMMS in Vogue.

The appuoinled cxecuting agencies of NHAI have been directed to start removal of
the excess accumulated material over the original bed level which has reduced
the watcrway & Freeboard with immediate effect to ensure safety of bridpes in
view of upcoming western disturbances/ wanter riuns. However, the material will
be disposed ofl away from the river bed w the ongoing NH project sites oelly after

qum oty - -5 e s g T REl - 005 goem aon-ana00sg a0 - Wehsiiy * Rl sy
esgainl allewe €] Wt Seontn: e Dowadia Plow Trelhi VIOUTS, Bhong 9100124074 100725074300 - \'I'th:::u hllllilu ﬂl‘lh&“\l
' Perwiur filid au

g
e e ) [EIRCUTIN = T A e




226

Urgent Measures for sal _cy of bridges and removal 0: accumulated material due

to heavy rains-reg in respect of PWD (R&B) Division Samba.

[ |
Average
R ‘““'Eraﬁef depth| iwidth of dlr’:'f;: Guality in |
S.No. | Name / Chainage of Bridge “I:,“’““ 38  tion | BTidBE/ | S u?i%rﬁ Coim o be
VB ACCUUIATON | piver bed = dredged M3
"] M %!
1 2 3 4 5 5 7 |
3 Devak Bridge (INH-44 ) Df_wﬂk ! ) Nil
River
Utterbehni Bridge (PWD) on = 310000
2 | Vijaypur - Utterbehni - ?&:}f 2.00 155 55%';:':; :: :
Purmandal Road ( 155mir Span)
Shah Blode Nallah Bridge (Km .
3 | 2°¢) on Samba Mansar Road Bﬁ;ﬂ 0.65 242 siauzs| P 4
{ 242 Mtr Span Bridge ) e _1
Mananu Bridge (33 M Span) km 500 M U/s 4 |
4 | g on Samba Mansar Road. hionsm U8 o 500M D/s ik
Nud Bridge (Km 10%) Samba Bharatgarh 21000 |
5 | Mansar Road Bharatgarh Nallah | Nallah 0.90 180 500 |
| ( Nud) |
Basantar Bridge (NHAI) - |
Basanter L . I
b River _I

S ({Z
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7 | Bein Bridge (NHAI) | 187500 From |
Bein River 1.50M 250 500M U/s I Island on |

{ U/fsside
—
""I 2 '|
} — 1 ii i
il S e '-";I;I___ ll.UL A AR

A Feeme ik ) W)
Eécnrhr%i:?m Executive Engineer Distriet Mineral Officer Asstt, Conunissioner

Flood Control Division REW Samba Samba (Member) Revenue Samba
Samba {Member) : (Do e bt
- -.,,ﬂ- .:I -3 - -r'.'-f_.":-"--. f‘-_J T
-qll.-""‘bﬂ l."-a:!':"‘ t\r o '-"_.-;" 3 i AT l k o] i
NHAL . Sub Divisional Magistrate Sub Divisichal Magistaie
./~ Project Director Ghagwal (Member) Vijaypur (Member)
*  {Member}
Erl_.’ )
WD Enﬁ} ﬁi'h'-hlm
Samiba
{Member Secretacy)
&
W
Deputy Commissioner
Samba
{Chairperson)
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L PEr g Tl P T e
Qffte: of tife Cligh g2 Jol viofji (Trripmitan aiaf Fies Condrol Qupartment Jeasean)
(TelfPa:-0102-2502 364, E-mell ghmuirpall.comWeinlior s dilds.com)
Frolaot Diractor
HHAY, PIU-Japimmn
E-mafl-{apusnhai. nlag @tgmadl.oon

mor weds DR /2(gsy - 2€

Suhjectt- Bafoty of Bridges and romoval of acoumemintad matarinl-Tniking of aesssinry action

for dredging of materiol by HHAL-Rap.
Rodorsnce:  Your office no. FD/JIMU/ DIE/2022-23 /2494 daiod 21112023,

dated: OF 002005,

Sir
This has reference to the NOC sought by your department vide above cited reference.
The NOC as conveyed by the conesrned Superintending Engineer vide his office no. SE/HYD/E934
daved 7.02.2023 as per Annexure-"A° MHA Bridge having 7 spols as recommendsd on below listed
termis and conditiona is as under:-

| The applicent can dredge the accumulated material from the present river bed end should
not exczed the nalural bed level in any case as per the approved data and drawings of NHAL

2} The bed lével of the River/Mallah should remein uniform in width after the dredging and the
excavation should be done at least 50 mir avay from both the banks of the River and at
suitable safe distance from banks of nallah so that it should not cause any damage to
nearby flogd protection atructures during the dredging of material or by the movement of
vehicles used during the tranaporation.

3| The dredging should be carried out in a technical/scisntilic manner with a well maintained
slope and the natural few of water is not disturbed and the main cresk of the flow shall
rémain at the center of river/naliah.

4] The disposal of dredged material should be dene simultancously and there shall be no
dumping of dredged material on the bed of river /nallah especially at center without the prior
permission from Geology & Mining Department.

S Thz;‘pplimt shiall adhere to the guidelines isaued by the Pollution Control Board from Gme
to &

B] The applicant shall sbide by all the rules and regpulations of JEK W,

. EHmnﬂmmt & Repulation} Act, 2010 and iks nm:ndmf::g o e £ ljme_m Resources

1 ln case of any damages to the esdsting Flood and NHAL st .
iarii s ddge age E ructurea, the MHAL will be solely

8] NOC iz subject to the clearance of land from the Farest Department.

i ;1;;1:;“ of the land ta be verificd from the Revenue Department for its suitabiliy for

10} The dredging should be dene strictly s per the SRO-105 Dt31-03-2016 and sther
ﬁ:ld:g'ﬂ.;:: for dredging/mining near Bridges and flood structures should be ollowed in letter

IIJE;“EEH'E_ automatically stands cancelled if any of the laig conditisns are violated by the

The NHAI shall take further appropriate action for the dred -, ;
ewn cost and take further process for disposal of the material in ﬁ?ﬁ::ii;l:fﬂm mﬂl‘;‘r::q:

Mineral Department J&K a3 per norms is vogue. i

Yours fnithiully

D%n
(Er. Manaj Gupta

Chilof Engineer,
Jal %uu (I & F.C) Departmont,
g A Jommua.
1. Buperintending Englneer Hyd. Clrcle Jammu fer Information
2, Executive Engineer FCD Samba for information,




GOVERMNMENT OF JAMMU &ND XASHMIR
OFFICE OF THE COMPETENT AUTHORITY, LAND ACQUISITION

DISTRICT COLLECTOR
Mandini Hills, Samba e
phone Mo (0} 01923-241143 am s,
COV1D Contrel B Mo, 0l923-246515 F Ol905-240004 deniflcesambafamarlcomn
EI:::. Telarsedicine H::;:Jﬁ;‘ﬂﬂﬁﬂﬂ hitps [ { sabagaind
District Mineral Officer,
Samba

Mo: DCS/SM/DKE[22-23(.0 1-7 7 Dated: 7 /04/2022
Subject:  Proposal for removal of shoals/construction of diversion channel in
Basanter near Mallu Chak and Kamour/Ballargate under C5R-reg.

Sir,

Please find enclosed the copy of letter No. PD/IMU/DKE/2021-22/791
dated 11-04-2022 received from Project Director NHAI, Jammu, in which he has
informed that the executive agency of nearby packages of DKE (Package XV & XVI
have come forward for desilting work and requested to intimate DMO samba to allow
the execution / desilting for flood control & deposition/ storage of evacuated material
to nearby private lands and also issue disposal permit in favour of the concessionaire
to transport and utilize the material from storage site at the project site,

In this context, you are requested to lock into the matter and take
appropriate necessary action as per rules, under an intimation to this office.

Yours faithfully,

%S,
(Anuradha'Gupta) JKAS
i Eqmﬂﬂtent Authority, Land Acquisition
_.—District Collector,

X Samba
Copy to the:-

1. Commandant 148Bn BSF, Ramgarh for information alongwith the copy of letter

dated 11/04/2022 and with the request to allow the deployment of men and
machinery at site by concessionaire of NHAL

. Project Director, NHAI, Channl Himmat, Jammu for information,
Executive Engineer, Fiood & Control Division Samba for information and

Ll Pl

necessary action.
4. Mfs Vishwasamundra Engineer Pvt. Ltd./M/s Vilaypur Kuniwani Hi
Ltd. For information. Jayp Jwani Highway P,

- .
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VT of Prsms amd Kpirkmss
:.!'TL'.I.' ﬂ" e lw T ity e il IHH |hlwn“ ol il { el § iy i }“.-.'|
(Tel/Fan-0191- 28R 160 F-mail i@ nmall comWebaite v, [biefe com)

Project Director
NHAL, PIU-Jammu

E-mail-jam o nhai, plng agmall.com
No:- IFCI/DR} |0 2p— 37 dated:§ ©.12.20232,

Subject:- Saflety of Bridges and removal of nceumulated materinl-Taking of
necessary action for dredging of material by NHA1-Reg.

Eeference: Your office no. PD/JMUSDKE/ 2022.23/ 2494 dated 21.11.20332.

This has reference o the NOC sought by vour department vide above cited
meference. The NOC as conveved by the concerned Superintending Engineer vide his offlice
no. SEK/2913-15 dated 12.12.2022 a3 per Annexure-"A" NHA| Bridge having 34 spois as

recommmended on below listed terms and conditions is as under:-

11 The applicant can dredge the accumulated material from the present river bed and
should not exceed the namural bed level in any case as per the approved data and
drawings of NHAL

2 The bed level of the River /Mallah should remain uniform in width afier the dredging
and the excavation should be done at least 50 mtr away from both the banks of the
Fover and at suitable safe distance from banks of nallah so that it should not cause
any damagre o nearby flood protection structures during the dredging of material or
oy the movement of vehicles used during the transportation,

3! The dredgng should be camried out in a technical/scientific manner with a well
mantained slope and the natural flow of water is not disturbed and the main creek
of the fow shall remain at the center of river/nallah.

4| The disposal of dredged maierial should be done simultanecusly and there shall be
no dumping of dredged material on the bed of river/nallah especially at center
withaut the pnor permission from Geology & Mining Department.

Si The applicant shall adhere 1o the guidelines issued by the Pollution Control Board
froe cime 1o Grme,

Y The apphicant shall alude by all the rules and regulations of J&K Water Resources
|Manapement & Regulation) Act, 2010 and its amendments from time 1o time.

7 I rane of any damages to the cxasung Flood and NHAI structures, the NHAI will be
sy responsdbie for it

By WO s sulgect W the clearance of land from the Foresi Department

% The slatus of the land o be venfied from the Revenue Department for its suitability
Tut aredgng

18 The dredgping should e done sinotly as per the SRO- 105 [y 31-03-2016 and other
guaideline o dredag/ mming e Bidges and flood structures shoukl be olowed
gei Qe by ol et
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=%
& ,I|||"-"’ . 11} The NOC automatically stands coneelled if any of the laid conditions are viola, N

o

the applicant.
The NHAL shall take further npproprinte action for the dredging of the m.tege

at their uwn cost and take further process for disposal of the material in consultation wiy,

Geology and Mineral Department J&K as per norms is vogue.

Yours falthfully

dﬂ_"‘ﬂi&'
{Er. Manoj Gupta)
Chief Engineer,
Jal snsk_:n (I & F.C] Department,

Jammu, st s
W

Copy to the:-
1. Superintending Engineer Hyd. Circle Kathua for information
2. Executive Engineer FCD Kathua for information.
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OEEICE OF THE SUPERINTENDING ENGINEEI HYDRAULIC CIRCLE KATHUA

The Chiet E e SER/ 103 Lo
nEinger } e Lo

Ial thu (185 {:r“-ﬂ' 4 |.JJ|J-,!-II (P

Ia : C) Dwpariment —

Sublect:- Satety of Bridges and removal of sccumulated material- Taking of necessary action for

dredging of material by NUALReg,

Ref- 1. Your Office letter No: IFCI/DB/12931-59 dated: 05-11:2022 followed by Mot
IFCL/DRS 14969 dated: 01-12-2012.

2. Executive Engineer Flood Control Division Kathua's Office letter Mo: FCDX/T657-61

dated: 10-12-2022.
Sir,

This find reference to the 'NOC sought by National Mighway Authority of India
transmitted since by District Development Commissioner Kathua to your office vide No:
DDCX/CPO/2022-23/18166-175 dated: 28-11-2022, further endorsed to this office vide
reference/s cited at 1. above for examination as per rules In vogue for issuance of NOC at your
end. The same was forwarded to the Executive Engineer Flood Control Division Kathua vide this
office letter No: SEX/2634-35 dated: D6-12-2022 as a sequel to which the 'NOC' stands
conveyed by the said Division vide reference at 2 above. The NOC for dredging as per Annexure-
A (NHAI Bridges) having 34 spots as recommended on below listed terms and conditions is
being reproduced as under:-

1} The applicant can dredge the accumulated material from the present river bed and
should not exceed the natural bed level in any case as per the approved data and
drawings of NHAL

1) The bed level of the River/Nallah should remaln uniform in width after the dredging and
the excavation should be done at least 50 mtr away from both the banks of the River
and at suitable safe distance from banks of nallah so that it should not cause any
damage to nearby flood protection structures during the dredging of material or by the
movement of vehicles used during the transportation.

3} The dredging should be carried out in a technical/scientific manner with a well
maintained slope and the natural flow of water is not disturbed and the main creek of
the flow shall remain at the center of river/nallah.

4) The disposal of dredged material should be done simultaneously and there shall be no
dumping of dredged material on the bed of river/nallah especially at center without the
prior permission from Geology & Mining Department.

S} The applicant shall adhere to the guidelines issued by the Pollution Control Board from
time to time.

&) The applicant shall abide by all the rules and regulations of J&K Water Resources
(Management & Regulation) Act, 2010 and its amendments from time 1o time,

//'iﬂf‘_ﬂ“
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‘ 7 in case of any damages to the existing Flood and NHAT erurtures, the NHADwill e solaly
responsible for it

B Bl NOCy subject 1o the chearance of land from the Forest Department
"e“‘" Status of the land to be veriied from the Revenue Department for its sultahility fne
10)The dredging should be done strictly as per the SRO-105 D1.31:03:2016 and other

Buidelines for dredging/mining near Bridges and llood structures should be followed In
letter and spirit.

11) The NOC automatically stands cancelled If any of the lald conditions are violated by the
applicant,

It Is recommended that the "NOC' o granted with accompanying terms and conditions
be conveyed to the concerned quarters for further course of action at thelr end please.

Yours fa

r. S5anjeev Malhotra)

Superintending Engineer
Coir "':.h'l'fﬂl'll.lﬂc Circle Kathua
to the:- z

1. District Development Commissioner Kathua for information please.

1. Executive Engineer Flood Control Division Kathua for information. This follows the ‘NOC
conveyed vide your communication under reference at 2 above,
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OFFICE OF THE EXECUTIVED NOINEER FRORHD O TROD DEYISION KA TIHU 4
Phone Tay: 01922- 21811, enmail b ol atboan 200 o] com

Mo FCORSN (501 .0

The Superintending Engineer,

Hydrsubc Chrche Kathua Dated: U2 /2022

Subject-  Sabety of bridges and removal of accumulated material- Taking of nacessary action for dradging of
maberisl by NHA-REE.

Reberence: - Project Director, NHAL PIU Jammu's letter no: - PO/IMU / DRE/ 2022-23/ 2494 dated:- 11-11-20@2
and hurther endorsed by Chie! Engineer Jal Shaktl [IEFC) Daptt Jammu's letter no- IFCIDB/ 141332.
A7 dated:- 22-11-2022,

Sar,

As reported by the concerned Asstt. Ex. Engingors, F.C Sub- Divigions Ujk & Hiranagar on the
subjected matter, the NOC for dredging a5 per Annesure-A [NHAI Bridges) having 34 spots is recommended strictly
on the followng terms and conditions:-

1) The applicant can dredge the accumulated material fraom the present river bed and should not exceed the
natural bed level in any case a3 per the approved data and drawings of NHAL

2} The bed level of the River/Maltah should remain uniform in wedth after the dredging and the excavation
should be done ot least 50 mir away from both the banks af the Aiver and at sultable wafe distanes fom
banks of naliah so that it should not cause any damage to nearby flood protection structures dunng the
dredging of material or by the movement of vehices used during the transpartation.

3] The dredging shoukd be carried out in a technical/scientilfic manner with a well maintained slope and the
natural fiow of water is not disturbed and the main creek of the flow shall remain st the center of
rinrer sk

4] The disposal of dredged material should be dane simultaneously and there shall be no dumping of dredged

mzterial on the bed of river/nallah especially at center without the prior permission from Geology & Mining

Department.

The applicant shall adhere to the guidelines ssued by the Polltion Control Board from time to Lime.

mmm&w-umammﬂmmﬂllﬁMHuwm (Management &

Regulation| Act, 2010 and its smendments from time 10 time. !

mmuwﬁmummmuwmnmﬂm.m.mrﬁimmu solely responsible for it

NOC is subjected 1o the clearance of land from the Forest Department. |

The status of the Land to be w&:miheﬁhtmdmmmfnrl;:uunhﬁnfmdmdiu

10} The dredgng should be done strictly as per the SRO-105 D1.31403-2016 and other guidelines for
dredging/mining near Bridges and flood structures should be followed in letter and spirit.

31) The NOC automatically stands cancelled i any of the laid conditions are violated by the applicant,

EhN B9

1. Dwstrict Developmant UEFC) Deps Jammy tor favour of informatian,

Commissionar, Kathua for favoy '
oy . raf ﬂﬂl‘lﬂlﬂl-:
nfm mh H’lwlmiﬂﬂn{mmm with Ihe instructions 10 keep chase walch o
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UNION TERRITORY OF JAMMU AND KASHMIR

OFEICE OF THE DISTRICT DEVELOPMENT COMMISSION -
Tel No. 01922-233258, Fax No. 01922-237626 Email:

Chief Engineer,

;mtrn & Flood Control Department,

No.i- DDCK/cPO/2022-23/10 154~ 115 Dated: - 2.7 -11-2022.

Subject: -Safety of Bridges and removal of accumulated material- Taking of
necessary action for dredging of material by NHAI-Reg.

ce:= 1) Govt Order No. 983-JK(GAD) of 2022 dated 30.08.2022.
2) Record note of the meeting held under the chairmanship of
Divisional Commissioner Jammu on dated: 21.10.2022,
issued under endorsement no.902 /Divcom /P&ES 214 /4194
and its corrigendum issued under endorsement no
902/Diveom/P&S/214/4248-57 dated 03.11.2022.

3) Executive Engineer PWD (RE&B) Division Kathua's letter
No: 12047-51/G dated: 21-11-20232.

Referen

Sir,

mh'refﬂtnﬂ'uesuh}ectqumedahm&.lnﬂlhregalﬂ,ltls
communicated that vide Govt. Order No. 983-JK(GAD) of 2022 dated 30.08.2022
Divisional Level and District Level Task Forces were constituted for ensuring
safety of bridges and sdentific removal of accumulated material. Accordingly,
District Level Task Force mesting was held on lﬂ—ﬂﬂ-lﬂlz.ﬂlehﬁnut&snfme
said meeting were issued under Endorsement No, DDCK/CPO/2022-
23/MOM/12611-631 Dated 15-03-2022. Subsequently, a proposal of sites of
bridges with quantity of accumulated material submitted by NHAIL, BRO and pwD
was forwarded to Divisional Commissioner Jammu (Chairman Divisional Leyel
task Force) vide letter no. DDCK/CPO/2022-23/13273-74 Dated 26-08-2022,

In this regard, @ meeting was held under the Chairmanship of Divisional
issioner, Jammu on dated: 21-10-2022, record note of which was issued under

no. 902/Divcom/PES/ 214/4194 and its corrigendym Issued under
;n;lwm rcement no. 902/Diveom/PES/214/4298-57 dated 03-11-2022, In the said

it has been mentioned that “Regional Officer National Highway
corrigendum of India shall take further appropriate action for the dredging of

e
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material in consultation with Geology & Mining Department, J&K as per
norms in vogue",

However, as per the Sections 87(3) and 87 (1),(2),(3) of Water Resources
(Regulation and Management) Act 2010, permission from Flood Control Department is
required to undertake dredging in the water bodies. As such, Executive Engineer PWD
(REB) Division Kathua (Member Secretary District Level Task Force) vide letter No.:

12047-51/G date: 21-11-2022 has requested to forward the said NHAI proposal to
Flood Control department for lssuance of NOC.

In view of the above, the sald proposal of NHAI is enclosed herewith and it is

requested that the same may be examined as per the rules In vogue for Issuance of
NOC at your end.

Yours faithfully,

Encis2 be %ﬁmﬂ
Rahul Pandey, 1AS

District Dev. Commissioner
) " Kathua
Copy to the:- :
1. Divisional Commissioner, Jammu for favour of kind information,
2. Project Director, NHAT Jammi for information,
3. All Members of District Level Task Force for information.
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Government of Jammu and Eashmir
Directorate of Geology and Mining, J&5
4™ Floor, Udyog Bhawan, Jammu

Subject: Issuance of Disposal Permit In f/e M/s Gawar construction

ORDER

icipal
Whereas, In a mesting held on 22.12.2023, under the Ehahrmansh]ipwn:hPErli:E;uﬂes
Secretary, PW(REB) Department, In Clvil Secretarfat, at Jammu to revie S
related to the avallabliity of aggregate and Ordinary Earth for' Dehi-m t,, Jammu
(DAK) Expressway, the Chief Englneer, Irrigation & Elood Control Dep rnﬂnlnnr
revealed that the 1&FC Department has ma'ppﬂd availabllity of 12.63 lakh cum .
Mineral/RBM accumulated in various river streams in Jammu, Samba and r{aﬂ u;
Districts which is required to be removed by dredging for channelization of these ub
streams to avoid floods during rainy season, and the sald dredged out 'inamﬂal e r:
used by the National Highway Autharlty of India (NHAT) to meet its requirement of RB
in the Delhi-Amritsar-Katra (DAK) Expressway;

And whereas, in the aforementioned mesting, the Deputy Commissioners were
advised to hold District Level Committes meetings for accord of dredging permissions
indicating monthly targets in @ way that the material could be dredged out before rains
and staged 100 Mtrs. away from river banks, The Geology and Mining Department was
alsn asked to dispose of the Disposal Permit applications recelved from NHAL for lifting
and utilization of the said dredged out material against payment of advance royalty and
other applicable charges;

Whereas, the Project Director, PIU-Udhampur, National Highways Authonity of India
(NHAI) vide [etter No.17024/1/2022/PIU-Udp/Cont./2535 - dated 15.05.2024
requested the Deputy Commissioner, Jammu to Instruct the concerned Departments for
issuance of NOC In favour of M/S Gawar Construction Ltd. for dredging of material from
River Tawl; and

Whereas, in reference to the meeting held under the Chairmanship of worthy Chief
Secretary, J&K on 23.12.2023 to review progress of Delhi-Amritsar-Katra (DAK)
Expressway & NH-701m, redress issues related to them and in light of Govt. Order
No.SB3-IK(GAD) of 2022 dated 30.08.2022 a meeting was held under the
Chairpersonship of Deputy Commissioner, Jammu In the Mini-Conference Hall on
18.05.2024 regarding removal of excess accumulated material and proposed/ongoing
dredging/channelization sites In Jammu whereln, among other sites which were
proposed/engolng dredging/channelization/removal of excess accumulated material the
site for the said firm was provided reproduced as under:

"Gawar Construction Company Pvi. Lid.,

£ I%—_W .'Iu.nﬂ;;..!r:rﬂ'l' m
L d. | Shhew Tl Biver [US]) 38,74 .58 57 closed
(2| Towi River beniad Tawi Vinar | ps, 384 268,088 L Myt 4

NOCs have been submitted by Praject Director, PlU-Udhampur, DFO, Flood ©

antrel, Jal shakti
Wildlife, JKPCC,PWD, Ground Water and Irrigation departments and the other Efﬂkehn{dﬁé'

departments do not show any obfection for dredaing/ ch j '3
i ging/ channehization of river a_li: Ebw: mentionegd
No. 1LTL/MCC/OGMINKC/Sgr237 Y 3 o £—=331 Diated: Lﬂ.ﬂﬂ...-:.':.ﬁrﬂl .
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W-f{:éx;harmersnn directed the exn:uﬂnzga& to comply'®
_ mm'mﬂﬂm granted by different departments™; and :

erﬂi.-ﬂ ﬁméﬁng of the Divisional Level Task Force

; anship, of . =
m@.;ﬁ{ﬁm} of 2022 dated 30.08.2022 was held under lT tr:l ms:uﬁ e AT
Sisional Commissloner, Jammu was held on 03.06.202 Jammu  vide No, « =i

. mendations of District Level Task Force Committee;
ni"gfmwrmﬂfznzﬂsnwfna duted 29.05.2024 for removal of excess .at‘:ll:jm:I IE“::IE'I:!;l
material and proposed/ongoing channelization sites In Jammu Whereus Ernr -:ﬂnﬁ
pivisional Level Committee unanimously approved the proposal for proposed/0 gther
dredging/channelizationfremoval of excess accumulated materlal from the FHE d
sites the above tabulated site of M/S Gawar Construction Company put. Ltd, put forwar
by the District Level Task Force Committee; and

And whereas, M/S Gawar Construction company Pvt. Ltd. the contractor firm of the
Principle Executing Agency viz. NHAL engaged In the execution of DAK {Phase-11, PKG"
¥VII), applied through online mode under tracking 1d No.1118753909 for the
‘ccuance of Disposal Permit in respect of 1,00,000 MTs of Drﬂw feom
Tawi River, Upstream; and =

Whereas, the Joint Director, Geolegy B Mining, Jammu constituted a Technical Team
Jide No. 46/7t.Dgm/APCO/DAK/23-24/1113-1121, dated 01,07.2024 to Inspect the
above dredging site and the said Technical Team reported as under:

i The Dredged Minor Minera! which comprises of Baoulders, pebbies, Cobbles Sand
and Silt hase been dumped in the form of mounds on the left bank aof the Tawl
River, Upstream of Sidhra Bridge.

il The nearest habitation is at a distance of 120 meters from the outer boundary of
stocked material.

§i. The Geo-Coordinates and distances mentioned on Site Plan were yerified on
ground and were found correct, The deralls of stock({Dredged material) is as
wnder:-

TW-5) 32946’ BTN T =3'45.33" £, TW-6) 120 46° 26.15" N 74° 53" 45.87" E, TW-T7) Tt |
2 o N 749 53' 50,757 E, TW-8) 320 45 73,16 M 747 53' 45.71"° E;

jv.  The Case for grant of Dpisposal Permit for 100,000 MTs of RBM over an area of

9784 5q.m may be considered In favour of the said Company.

And whereas, the District Mineral Officer, Jammu vide |etter No. DMO/)/DPs/2024-
25/1303-1306 dated 05.08.2024 ctated that the sald Firm has applied for grant of
Disposal Permit on 26.06.2024 and concerned Executive Agencies has also certified
that the material has been dredged and stocked before 30.06.2024 besides, inspection
Committee has reported that the applied quantity of minerals was already dredged and
stocked at applled areas at the time of Inspection. Further, stated regarding NOCs and
attestation of Site Plan by Revenue Authority, all Stakeholder Departments including
Revenue Department has Issued NOCs for dredging of material from the applied area
as per site plans of proposed dredging areas; and 3

Mu m, m;lm ﬂ:}e basis of above sald report and recommendation of the Technical
& E, | Jammu has recommended the case via online portal to the Joint
rector, Geology & Mining Department, Jammu on 05.08.2024:
!
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" And
| recommended the case for lssuanco of the Dlsposal Permit in
- contractor firm of NHAL thraugh gnjine portal on 05.08,2024;

 And whereas, the Mining Department vide lts letter No. GM-MNG/39/202540: e
 21.01.2023 have conveyed to this Directorate as under:- TP LA

Tt e
- o

Wharqfl_s, the Jolnt Dlrel:l:ur, Gealagy B Mining Dopbi

" el proceed In the matter at your own in terms of Rule 56 (2) (i) of S.R.0 105 = %
dated 31.03.2016 subject tp the conditlan that the requisitioning agency shall submit :
attested site plan from Revenue Autherities Including area In hectares, besides, No
Obfection Certificate from Revenue Authorities and Deputy Commissioner concerned for
lifting of RBM from sald location,

Besides, It is also advised to dispose of all such similarly situated cases at your
own level in future In terms of Rule 56(2) (I} of SRO-105 dated 31,03,2016 subject to

the fulfillment of all terms and conditions. "

Now therefore, In view of the above sald recommendations of the District Mineral
Officer, Jammu, the Joint Director, Geslogy & Mining, Jammu, permission for dredging
granted by the I&FC Deptt., Jammu and District Administration, Jammu and the
execulion of the Project DAK Expresswa v (Phase-II, PKG-XVI) belng time bound and of
publie Interest, the Instant Disposal Permit In terms of Rule 56(1)(id & ) and 56
(2)(1iT) of the Jammu & Kashmir, Minor Mineral Concesslon, Storage, Transportation of
Minerals and Prevention of Illegal Mining Rules, 2016, read with Notification lssued vide
5.0-1224(E) of 28.03.2020, by the Unlon Ministry of Environment, Forest and Climate
Change, regarding EXEMPTION OF CERTAIN CASES FROM REQUIREMENT OF
ENVIRONMENTAL CLEARANCE Is hereby Issued In favour M/s Gawar Construction Co.
Pvt. Ltd the contractor Firm of National Highway Authority of India (NHAI), engaged in
execution of DAK Expressway (PKG-XVIII) for lifting of 1,00,000 MTs (One Lakh
Metric Tons) of already excavated/dredged out material (RBM) before monsoon
period, dumped at Tawi River, Upstream, to be utllized for the censtructlon of the Defih-
Am r-Katra Expressway (PKG-XVIII) with validity period of Three (03) months for
Eap;l:l.vﬂ.,lie_gujx._———'—'— 3 —
:J':he issuance of the Instant Disposal Permit shall be further subject to the following
conditions:

1. That all the precautlons for the protection of Environment and control of pallution
shall be ensured as prescribed under Rule 60(1){1) of The Jammu & Kashmir Minor
Mineral Concession, Storage, Transportation of Minerals and Preventlon of Iliegal
Mining Rules, 2016,

2. To ensure the lifting and disposal of only the already dredged out and dumped materal
as per the area mentloned In slte plan duly attested by the Revenue Authorities
Including Area In hectares.

3. To be bound to record the dumped/dispatched material at the nearest Mineral Check
Post.

4. To surrender the Disposal Permit after the guantity specified herein Is dispatched to the
DAK (Phase-II, Pkg-XVIII) Project site within a week after the last consignment of
dispatch along with the particulars by giving the detalls of the name of the consignee,
the date and dizpatch ete.
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NaL ort the material Iifted from the aren under B duly uuthuﬁﬂﬂﬂﬂd- "-ﬂ“"!
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& 7.7To be responsible for any third-party daim/interferance and department Fhﬂ:flmt;
responsible for such dlalms/interference wihin mineral concesslon area; 20¢ f3 ermit
comply with any of the above conditlons shall be a ground for withdrawal of the p
or cancellation of the same, f

6. The department shall have the right to claim additianal royalty dues on the EEMHT ;
the ifted/transported materlal, provided the excess guantity s not beyond 10% of the
quantity mentioned In the permit, In case, the excess quantity s beyond 10%, the
permit holder shall be Hable to pay back to the department the exCess quantity
dumped/dispatched used as assessed by the Officer Incharge of the District concerned.

9. The Permit Holder shall confine Iks workings within the limits of the aligtted area and
shall restrict the bonafide disposal activities within the said area. In case, the Permit
Holder Is found working outside the boundary of the alletted area, the parmit may be
cancelled,

10. The Permit Holder shall adhere to the provisions of Mines and Minerals (Development
and Regulation) Act 1957, the Forest (Conservation) Act 1980, the Environment
Protection Act 1986, the Jemmu and Keshmir Water Resources (Regulation and
Management) Act 2010, the JRK State Fisheries Ac, 1960 and the rules made there
under Including the Rules/restrictions/general conditions lald down in SRO-105 of 2016,
dated 31.03.2016.

11. The Permit Holder shall adhere to the instructionsforders/SOPs of MoEF&CC, NGT, Stake
Holder Departments B the District Administration concemed as are lssued from time to
time. The loint Director, Jammu and DMO Jammu shall also tssue an SoPs/specific
quidelines for the permit holder to ensure compliance af the conditions specified in the rules
ibid and with regard to guidelines/Office Memorandums af Ministry of Environment Forest
& Climate Change {MoEF&CC), Gol, JKPCC etc., Issued from time to time in this regard.
besides, both shall inspect the site and allow the Firm only if the material was dredged out
in accordance with rules/norms and stocked within the Geo-coordinated Site Plan duly
attested by Revenue Autharity,

12. The Distrlet Mineral Officer concerned shall ensure that Disposal Permit of the material/
quantity which has already been dredged out under proper permission by Irrigation and
Flood Control Department & District Administration and verified by the Committee for
utilization In the said Project and stocked as per site plan shall only be allowed to be
lifted /transported for the project work which shall be ensured by proper monitoring
system and deploying supervisory staff. Further, the DMO shall ensure that there shall
be no violatlon of MoEFRCC, Gol/ Hon'ble NGT, J&K Pollution Control Committee norms
and Hon'ble Court Directions In this regard,

! 13. The DMO shall review the usage of Disposal Permit from time to time by making field
vislt s0 that no damage Is made to the general environment,

14. The commencement of this Disposal Permit 15 subject to the deposition of advance
payment of royalty, contribution towards DMFT under rules, the applicable Tax Collected
at Source (TCS) and pending dues If any, Site plan attested by Revenue Authoritles,
demarcation of the applied/verified arsa by the District Minaral Officer, Jammu In
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\CUon with Revenue Department, Irrigation and Flood Control D8
SANR Utpartment, representatives of National Highway Authority of I

14 aawar Construction Co, Pvt, Ltd, and NOC lssued by the Deputy Col imissiar
concerned,

‘15. The District Mineral Officar concerned shall report Immediataly after the quantity of
. dredged out materal Is dispatched ond consumed by M/s Gawar Construction Co, Put,
-+ Ltd. engaged In the construction of DAK(PKG-XVIIT), No further lifting/transportation of

"

1 material shall be allowed beyond the parmissible quantity, s
(Punoot Bharma), JKAS, 3
Director, Baclogy and Mining Departmeant, v
JEK
No.1171/MCgy DGM/NKC/Sgr/ 23/ Y 125-3%
Dated:10.08.2024 g , 302
Copy to the: - : f'""f“'
h‘/ L Commissioner/Secretary to the Govt., Mining Department, Civil Secretariat, Jammu/Srinagar for
kind Information,
1 Divisicnal Commissioner, Jammu for kind Information.
3. Deputy Commissloner, Jammu for information,
+ Project Director, National Highway Authority of Indla, 315/1, Channl Himmat, Jammu-180015 for
information and n/a.
% Jolnt Director, Geology & Mining, Jammu for Information B n/a,
k.

District Mineral Officer, Geology & Mining, Jammu for information and with the direction to
Implement all mentioned

canditions n letter and spirit and to ensure that the reyalty amount along
with DMFT contribution and TCS elc. Is collected In advance as per quantity granted in this permit
before execution,

I/C Web Site, Gealogy & Mining Department, Jammu for Infarmation & nfa,
& “'Hi'a Gawar Construction Co. Pvt, for information & n/a.
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T T
Union Territory of Jammu & Kashmir
Office of the Divisional Commissioner, Jammu

(Rail Head Complex, Jammu)
(0191-24785991, 2478598, Fax-2478957, e-mall: diepormiammudgmall.ooem)

Subject: Record note of the mesting of Divisional Lewvel Task Force Committes

constituted for safety of the bridges in Jammu Division.

& mesting of Divisional Level Task Force constitibed by the Gowt. of Jammu and Kashimir,
vide Govt, Order Mo: 9B3-JK (GAD) of 2022 Dated 30.08,.2022 was held under the Chalrmanship of
Shri Rarmesh Kurnar, 145, Divisional Commissionsr, Jammu (Chadrman, Divisional Level Task Force
Committead on 3 of June, 2024 at 12:30 PM in the conference hall of Divisional Commissioner
Office, Jamemu o discuss the recommendations of District Level Task Force Commities, Jammu vide
no. DOILADAES 2024-25107-08 Dated 29.05.2024 for removal of accumulated material and
proposed/ongoing dredging/channelization sited in Jammu.

Thie fallowing members of the Dhisional Level Comemittes and other officers attended the

meeting,
Commitbes Mambers:
1) Sh. Rajesh Kumar Gupta
#) 5h. Mangj Gupta
Other Participants:
1} 5h. Hamesh Manchanda
2} Sh. H.L Langeh
3) sh. Bodh Rai

Chief Engineer, Jal Shakdi, Jarnmae, '
Joint Director, Geology & Mining Department, Jammu,
Superintending Engineer, Hydraulics, Jal Shakt, Yammu,

Chief Engineer, PWREE), Jammu (Member Secretary)
Chief Engiineer, 18FC, Jammu {Member)

After thread bare discussion held on the issues as envisaged above, the members

uranimously approved the proposal for proposad/ongoing dredging/chammelization/remaoval of exoess
accumuiated material from the Following sites put forward by the Disirict Level Task Force Committes

as per following details and conditions:

5.MNo. | Location | Area in Sqm | Quantity in MT | Remaris |
Shivalaya Construction Company Pvt Ltd.
1. | Surys Chak Bridge to Ring Road Bridge Downstream) 7.54,775 9,05,730
2 | Tawi Bridge to JHC Dump West 14,18,090 15882611 ]
1. | Surya Chak Bridge to 4™ Tewi Bridge Downstream B8,51,487 9,53,665 |
AP D P, =
L. | ‘Sidhra Tawi Vikar 310,474 £588,567
| 2, | Sidhra Tawi Vikar 56,074.730 26,168 B
Gawar Construction Company Pwt Lid.
t. [ Gidhra Tawi River (LIS} 2,359,740 6,68 875
2, | Tavd Rhver Bahind Tawl Vihar 85,364 2,655,065
Tawi River Front Development Project
TPC=21 Chalnage Lemgth (m) ClsArea | C/SAverage | Quantity (M~3) |
= M~2 Area (M~2)
a b C d o f-’{:i-}
L CH-100 100 ; 03202 |  0.00 0.000 |
i H-a0 20K 100 72531 B2 Bad2. sl
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1 CH-300 00 100 47.775 B0.51% BOS1.400
a1 % CH-400 400 100 34,560 41,168 4116.750
5 CH-500 500 100 Z1.200 27.880 2768,000

B, CH-600 &00 100 25,306 23.298 235,800 |
Total 24108.700

L =

The works shall be executed in compliance to all the conditions of NOCsPermissions [ssued
by the concermed Departments, adhering to &t the guidelines/S0Ps in vogue and Action fems as
mentioned in the Minutes of District Lewe! Commitiee Meeting held on 18.05.2024 issued vide o,
DCLADAK 2024-25/107-08 Dated 23.05.2024.

All the referred communications are enclosed for reference.

{(Rajesh Gupta) {Manaj }]
Chief Englneer, ), Jammu Chief Engineer, I&FC, Jammu
{Member Secretary) (Member)
{Ramash HEH‘] IAS
Divisienal Commissionar, Jammiu,
{Chalrman)
Mo: 902/Diveom/PAS/3058398/7367396/ 619 — 9F Detedy .08.2024,

Copy bo-the;

Principal Secratany to Gowt. PW(RER) Departmant, 15K,
Commissioner/Secretary to Govl. General Administration Department, J&EK.
Deputy Commissioner, Jammu,

Director, Geology and Mining Departrent, JAK, Jammu.

Chief Engineer, PW{R&R) Department, Jamm,

Chief Engineer, Irrigation and Fleed Controll Department, Jamam.

Chiel Engineer, Jal Shaktl, Jamm,

Joink Director, Geology & Mining Departrment, Jammu.

superintending Engineer, Hydraulics, Jal Shakti, Jamemu.

G N A
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3. CH-300 300 100 41775 60514 B051.400 |
5 CH-a0 #00 100 34,560 41168 4116,750 |
5. o500 500 100 21.200 27,860 2788000
5, 600 600 100 25.3% 53298 329,600
L Total 24108700

The warks shall be eoecuted in compliance to all the conditions of NOCsPermissions Issued
by the concemed Departrments, adhering 10 all the guidelines/S0Ps in vogue and Action items as
mentioned In the Minutes of Disorict Level Committes Meeting held on 18.05.2024 |ssued vide no.
DCY/LADAKS2024-25/107-08 Dated 29.05.2024,

All the referred communications are enclosed for reference.,

3
. et
(Rajesh r Gupta) {Manaj )
Chief Engineer, REBY, Jammu Chief Engineer; 1&FC, Jammu
{Member Secretary} {Memtbser)
(Ramesh I{Ear} IAs
Divisional Commissianer, Jammu,
{Chalrrman’)
Mo: 902/Divcom/Pas/3058398/7387206/ 519 — 9F Dated 1 +F.06.2024,

Copy to the:

Principal Secretary o Gov PWIRAR) Department, J&K.
Commissioner/Sacretary to Govi. General Administration Department, 18K
Deputy Commissioner, Jamimu.

Director, Geology and Minéng Departmant, JAK, Jammi,

Chief Enginesr, PW{RAE) Depariment, Jammu.

Chief Enginesr, Irigation and Food Contral Department, Jarmmu.

Chief Enginesr, Jal Shaktl, Jamemu,

Joini; Director, Geodogy & Mining Departmaant, Jammu,

Superintending Engineer; Hydraulics, Jal Shakti, Jammas.
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Website: htto-//jammu.gov.in
eMail:deofficejammu@gmail.com

h: +91 191 2544366\=
Fac +91 191 2546223
24T Helpline: 1077

The Divisional Commissioner,
Jammu.

No: Do) La ) poan) 2024-235] lot-6.8 Dated:24 -05-2024

Subject: Submission of cases of ongoing and proposed Dredging/ Channelization
sites for removal of excess accumulated material.

Sir,

Kindly refer to the subject cited above. In this context, | am directed to enclose
herewith the minutes of meeting and cases of ongoing and proposed dredging
fchannelization site approved by District Lavel Committes for approval from Divisional
Level Committee.

Yours faithfully

Dr. Rajesh K ﬁﬁms

Assistant Commissioner (Rev),
Jammu

Copy to the: _
1. Deputy Commissioner, Jammu for favour of kind information.
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GOVERNMENT OF JAMMU AND KASHMIR

fice of the Depu mmissioner, Jam
Wazarat Road Jammu-180001 (J& K)-Indi
(website: hitp /fjammu.gov.in eMail.dcofficejammu@amail.com)
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MINUTES OF THE MEETING HELD UNDER THE CHAIRPERSONSHIP OF

S CHIN KU VAISHYA, |AS DE JAM
| -G ENCE HA MISSIO :
OFFICE, JAMMU RE OVAL OF EXCESS ACCUM

MATERIALS AND PROPOSED/ONGOING DREDGING/ CHANNELIZATION
SITESIN JAMMU 18-05-2024 AT 11:00 AM.

Reference: i) Minutes of the meeting held under the chairmanship pf Chief Secretary, JAK
on 23-12-2023 to review progress of Defhi-Amritsar-Katra (DAK) Expressway
and NH-701, and redress issues related to them.

i) Government order no. 983-JK{GAD) of 2022 dated 30-08-2022.

The following officers attended the meeting:-
Additional District Magistrate (S) Jammu.
Divisional Forest Officer, Jammu.
Assistant Commissioner Revenue, Jammu.
District Mineral Officer, Jammu.

XEN, PWD, Akhnoor.

XEN, PWD, Nagrota.

XEN, Flood Control Division, Jammu.
XEN, Flood Control Division, Akhnoor.
Project Director-Udhampur, NHAI.

10. Wildlife warden, Jammu,

11. XEN ID-1, Jammu.

12. XEN, Jal Shakdi.

13. XEN, PWD (R&B), Akhnoor.

14. AD, Fisheries, Jammu.

15. Divisional Officer (south), JKPCC.

16. Divisional Officer (norh), JKPCC.

17. Dy. Manager, NHAI Udhampur.

In addition, the representatives from Natlonal Highways Authority of India (NHAI)
Representatives from Shivalaya Construction Company, Representatives from Gawar

Construction Company, Representatives from Apco Infretech Pwt. Lid. and other
Stakeholders were present In the meaeting.

el i B e

anda:

1. Discussion on the dredging and channalization of Tawi River. o
2. Submission of No Objection Certificates (NOCs) for the project.

3. Allocation of dredged material fo NHAI agencies,




4. Discussions on removal of depositad farial between Tawi Bridge and Gujjar
Magar Bridge.

8. Final approval of dredging/channalization proposals submitied by lrrigation &
Flood control depariment.
Opening Remarks:
The Deputy Commissicnar outlined the purpose of the meeting, focusing on the need for

dredging and channalization of the Tawl River to manage excess accumulated material and
improve river fiow.
Ovenviow:

The Deputy Commigsloner provided an overview of :

1. The purpose of tha dredging and channelization project is to remove the excess
accumulated material fram the Tawl River. This will halp in preventing flooding, improving
water flow, and enauring the effective utilization of river resources.

2. The project alms to provide the dredged material to NHAI agencies for their ongoing
construction projects,

3. As the proposed dredging/channelization is being donefwill be done by executing
agencies of NHAI free of cost so it will save any expenditure from govt. excheguer.

4, The dredged material will be disposed of by grant of dispcsal permit after deposition of
advance royalty, DMFT, Tax etc. to govt. exchequer.

&. Requirement of NOCs:

As it has already been conveyedfinsiructed by Deputy Commissioner, Jammu in the
meeting held on 11-05-2024 for issuance of requisite NOCs by different stake holding
departmentsfor engoing/proposed dredging/channelization sites,

The Deputy Commissioner emphasized the importance of obtaining Mo Objection
Certificates (NOCs) from the relevant departments to proceed with the dredging operations.

Departments involved wera asked o expedite the NOC process to avold any delays in the
commencement of the project.

8. Departmental Updates:

Each department present provided updates on their status regarding the issuance of

NOCs and all the stake holding depariments submitted their NOCs w.r.t sites identified by

Irrigation and Flood control departments and NHAL
7. Allocation of Material:

The Deputy Commissionsr cutlined the allocation plan for the dredged material.

The dredged material wil be distributed to NHAI agencles including Shivalaya
Construction Company Pvi. Ltd. , Gawar Construction Company Pwi, Lid., and Apco
Infratech Pvi. Lid. as per the sites projected by NHA| and Balajl Construction Company of

Jammu smarnt city projact.
B. Sias for proposadio
accumulated material,
Shiw a Lid.
Sno. | location Area in Sam, Quantity In MT | Remarks

1, Surya Chak Bridge to | 7,54,775 9,05,730
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— [Ring  Road Bridgs| 24O Ste plan &
Downstream layout enclosed
2 Tawi Bridge to JMC | 14,18,080 15,688,261
Dump West | |
3 Surya Chak Bridge to 4th | 8,51, 487 553,665 1
Tawi Bridge Downstream

NOCs have been submitted by Flood Control conditional NOC has been granted by
Irrigation Department, Forest Depariment, Revenue Department & JKPCC for removal and

disposal of excess material and the other departments do not show any objection for
dredging/channelization of river

dredging/channelization at above mentioned locations has already bean undertaken as such

the chairperson directed the executing agencies to comply with all the conditions of
NOCs/Parmissien granted by different departments.

al above

mentioned three locations, As  the

APCO Infratech Pvt. Ltd,

[Sno. | Location Areain Sgm. | Quantity in MT | Remarks
Y. Sidhra Tawi Vinar 310,474 g,98 567 Site plan & layout
2, Sidhra Tawi Vihar 56,074.730 26,168 enclosed

NOGs have been submilied by Project Director, PIU-Udhampur, DFO, Ficod Control,

Jal Shakii, Wildiife, JKPCC, PWD, Ground Water and Irrigation departments and the other
stake holding departments do not show any objection fer dredging/channelization of river at
above mentioned locations The chairperson direcied the executing agencies 1o comply with
gll the conditions of NOCs/Permission granted by different departments.

G truction Ltd.
5.no. Location Area in Sqm. Quantily in MT | Remarks
1. Sidhra Tawi River | 2,385,740 5,686,875 Ste pan &
' (US) layout enclosed
Z Tawi River behind | 95364 2,66,066

Tawi \Vinar |

NOCs have been submitied by Project Director, PIU-Udhampur, DFO, Flood Contrel,

Jal Shakti, Wildiife, JKPCC, PWD, Ground Water and Irrigation departments and the other
stake holding departments do not show any cbjection for dredging/channelization of river at
above mentioned locations. The chairperson directed the executing agencies to comply with
all the conditions of NOCsa/Permission granied by different departments.

Tawi t ent P
IPC-21 Chainage Langth (m)
ClSArea |C/S Quantity
(MA2) Average | (M*3)
Area
M2)
A b (¥ d |a f=({c*e)




S - R

; q_ff——- z:;zg E ?m_ [ 103202 [0.000 [n.nﬂﬂ

/ 2 L 73255 |66228 | 862270
3 300 T 47.775 80.514 6051.400
LT‘—— CH-400 400 100 | 34,580 41.168 4116750 |
T CH-500 500 100 | 21.200 27 880 ‘[ 2788.000 |
5 CH-600 | 600 100 25396 (23206 2320800 |
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Total = 24108.700

NOCs have been submitted by Forest Department, JKPCC, Revenue Department, Flood

Control Division Jammu, JMC and conditional NOC has been submitted by PWD and the
pther  stake holding departments do not show any objection for
dradging/channelizationremoval of excess accumulated material from the river at above
mentioned locations as per the site plan and manner in which permission is accorded by
irrigation and flood contral, Tha chalrparson directed the exscuting agencies to comply with
all the conditions of SOP&/NOCs/Permission granted by different depariments.

M nd
i} The Removal of excess accumulated river barne
shall be restricted to the areas identified by the lmrigation and flood control (Jal shakti

department) in controlled manner as prescribed in the permission.

ii} It ghall be ensured In such a way that the process of removal of excess accumulated river
the river water and

materialidradging in the river channel

borne material/dredging does nor cause any considerable pollutien to

not harm flora and fauna.
iliy Dredging/Removal of excess accumulated river bome material upstream of structure wil

be allowed only beyond 200m or LIS whichaver is more (where L is the length of barrage /

WEir], .

Dredging/ Removal of excess accumulated river borme material downstream of the

structures will be allowed only beyend a distance of 800m or L whichever is less (where L

is the length of barrage / weir).

v] No Dredging/Removal of excess accumuilated river borne material downstream below the
natural bed level will be allowed within 150 m distance from the intake structures for
safeguarding structural integrity.

vi) Mo Dredging/ Removal of excess accumulated river borme material downstream will b
allowad below the level of top of raftbottom of pler and support structure for high tension
nes passing over the river within 160 m of any bridge crossing to safeguard the
structural integrity of the bridge.

vil) No Dredging/Removal of axcass aceumulated river bome material downstream will be

allowed within 150 m from any pipeline that is buried less than3m below the riverbed.

viil) No dredging/ Removal of excess accumulated river borne materal downstream will be

allowed within 80 m of the most upstream and downstream point of the bank

stabililzation structune.

iv)




.’1" )=

) The Removal of excess accumulated river bome material/dredging shall not be carred
out near the outside of sharp riverbed.

x) Under no circumstances, disposal should create any contamination of water bodies,
harmful to the flora and fauna existing adjacent to the disposal sites or disposed
material should come back into the river again.

xi) Desilted material should not be used for filing up of wetlands and water bodies including
oxbow lakes, as these are Important for recharging the ground water and providing base
flow in rivers during lean season.

xii} The Removal of excess accumulated river borne materialidredging activity shall not
disturb the river regime i.e. riverbed degradation, bank ercsion, channel widening,
lowering of water table elevation adjacent to the river, reduction in the structural integrity
of bridges, pipelines, jetties, barrages, weirs, foundations supporting high tension lines,
axisting bank protection works and other man macde structures.

«iil) The executing agencies carrying out the work of Removal of excess ac
barne material/dredging shall follow the SoPs in letter and spirit and shall

are any third-party claims during the exscution of said works.

10. Action ltems: 1'
The committes unanimobsly decided to recommend the above-mentionéd cases o

angeing and proposed dredging/channelization/removal of excess accumulated material
from the identified sites along with relevant documents to divisional level committee for

cumulated river
be liable for all

gppraval.
However the committes directed the concerned executive sgencies to stop the

dredging! channelization work at upstream/downstream Sidhra Bridge and the sites which

have been rejected by Wildlife, Forest, or any other department,
The Deputy Commissioner thanked all participants for their cooperation and urged
tham to adhere to the deadiines to ensure the timely exacution of the project. The

impertance of irter-departmental coordination and timedy communication was reiterated to

ensure the success of the project.

Issued with the Approval of Deputy Commissionor
No * BeS| LA| BAoc)Minuked | 3oay- 28] E€= 1o £
Dated: 54 -o5 - 20354 =

Asszistant %quhmr [Rev],
Ja u
Copy 1o the:-

Divislonal Commissioner, Jammu for favour of kind information.
Deputy Commissioner, Jammu for favour of kind information,
g!:ll;ar:lm?lrEI Forest Officer, Jammu for information,

Mineral Officer, Jammu for info i
S rmation and necessary action.
XEN, PWD, Nagrota,
XEN, Flood Contral Divislon, Jammu,
#AENM, Flood Coantrol Divigion, Akhnoor.
Project Director-Udhampur, NHAJ.

s e R R




251
r \‘ ';r-.'.!_ Wildlife warden, Jammu.

11. KEN ID-1, Jammu,
12. XEN, Jal Shakii.
13. XEN, PWD (R&B), Akhnoor.
14. AD, Fisheries, Jammu.
15. Divisional Officer (south), JKPCC.
16. Divisional Officer (norih), JKPCC.
17. Dy. Manager, NHAI Udhampur.
18. concarnad (all).
{ 19. Emergency Cperation Centre, for circulation to the concerned
officers/officlals.




1..The Superintendent Engineer,

Irrigation and Flood Contral, Jammu.

2. The Divisional Forest Officer, Jammu.

31.The Assistant Commiszioner Revenue, lammiu.

4. The Executive Engineeer,

Irrigation Department, Div.- |, Il Jammu and Tubewells.
5. The Executive Engineeer,

Jal Shakti, Division Jammu.

6. The Executive Engineeer,

Ground Water, Division Jammu.

7. The Executive Engineer,

Public Work Department, Div.- |, Il and Akhnoor.
B.The Wildife Warden, lammu.

9, The Divisional Officer,

Pollution Control Committes, North /South, Jammu.

Ne: DMO/J/ Dredging/2024-25/C-1 Dabed: 11-05-20124
Subject: ssuance of NOGs for identified dredging/channefisation sites.

Sir/Madam,

in reference to subject cited above It is submitted that as per directions Issued in the
meeting held on 11.05.2024 chalred by Deputy Commissioner, lammu, It s requested to kindly lssue
necessary MOCs In favour of ongalng/Propased sites for dredging/channelisation of River by or
before 13.05.2024 | Monday).
The gec-coordinated site maps along with the revised slte plans as submlited by Irrigation and flood
contral department and different executing agencies of NHAI are enciosed for favour of informatlon
and necessary action.

The concemed departments may contact on 9419111386 [Executive Engineer, rigation
Flood Controf) and 8379109268 (PD-Udhampur NHAI) and B130414242 (PD-lammu MHAI} for any
clarificatlons/coordinations.

Yours Faithfully,

,,4--"'"

Gulkshan Kumar) IKAS
District Mineral OMicer
Bmmu

Copy to tha:-
1. Divisional Commilssioner, lammu for favour of kind information.
2. Deputy Commissioner, lammu for favour of kind Information.
3. Project Director/Regional Officer, NHAI lammufUdhampur for Infarmation and with request
o kindly direct the concerned executing agencies for necessary site
Identification/coordination with the concerned department.
4. Officers mentioned at 5.Mo. 1-8 as mentioned above for Information and necessary action.
IfC BEGC, DC Office, fammu to circulate the meeting notice to all concerned officers

2
"
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ER
OFFICE OF THE DIVISIONAL FOREST OFFIC
JAMMU FOREST DIVISION JAMMU

G@nicinTel & Fax No. 0I91-2543516

o Email - gffaja H
f - The District Minerals Officer,
“=Jammy,
E
No.DFO-J 8871~ 3° pe 14108)203Y

Subject :- Issuance of Noc's for identified dredging / Channelization sites
Reference:- DMO/)/ Dredging/2024-25/C-1 Dt. 11.05.2024.
Sir,

On the above captioned subject and reference, it is intimate that Range
Officer, Jammu vide office letter no. 57/JR Dt. 14.05.2024 has reported that Dredging
location at Sidhra Tawi River (US) (Area=239740 Sqm) falls outside the Reserve
|
Apart from above the Range Officer, Bahu vide office letter no. 64/BR
Dt. 14.05.2024 & no. 65/BR Dt. 14.05.2024 has furnished detailed report wherein reported
that both the Dredging location at Sidhra Tawi River (DS) (LHS) (Area=181643 Sqm)
& Sidhra Tawi River (DS) (RHS) (Area=181083 Sqm) falls within the Forest area of
Beli-Sidhra-Ragoora Forest falling in Compartment no. 63 Bajalta & no. 64/Bajalata

respectively.,

Forest.

Hence for information and necessary Action
Yours Faithfully,

AT NTAL ol
(Surish Mkﬁlx}ms]
Divisional Forest Officer
5 Jammu Forest Division

Jammu

1. Copy Submitted to the Deputy Commissioner, Jammu for information and
necessary action .
2. Copy to the Range Officer, Bahu & Jammu for information.



District Mineral Officey
Jammu

_: No:FCcDW Sey- 5o Dated!-105 /2024

.~ Subject:-  Issuancs of NOG for identified Dredging/ Channelization site.

Ref- 1. Your office letier HD.DM&MingﬁDﬂﬂ-ﬂE!G—IEﬁé—iﬂﬂ dated:- 15-05-2024
2. NHAIJEK/DAK-18/GCLI2023-24/302 datad:- 14-05- |
3. Mis GAWAR Construction Imt. Letter NHAVJSK/DAK-18/GCL2023-247302 Dt - 14.05.24

Sir,

In refarence o the above cited subject matter, the permission may be grantad for dredging in
phased manner, thereby allowing an excavation of 1.5m (average) in the first phase. Another jaint visit after
ihe completion of first phase of channelzation! dredging can’ be undertaken to assess the availability of
miaterial for additional requirement. Perméssion for the dredging/ channelization may be granted for the first
ohase in accordance with the area eamarked in the site plan annexed on the conditions that-

The excavation shall be striclly adhered to the site plan.
The Average depth of excavetion will not be exceed from 1.5 Mtr. In Ist phase.
fzintaining a minimum distance of S0Mbr. From existing protection bunds,

. Extraction of mining minersll RBM should not cause under Mini i
S s _ any r Mining leading to collapse of flood

Any damage to the protection works of the banks includi . .
their owm risk and costs. 3 Ing entry/ exit points will be timely restored at

Siacking of matesal for quaniification before transperation
fo prevent any diversion in the flow of water in case ﬂfﬂaaﬁeﬂg?;: al places away from the water way

oo R ek

Submitied for favour of information and necessary action at your end pl

Contral Division,
Jammu.

Popvtahe:
. . Slperintending Engineer H:_u'draullc circle Jammu for informeation A
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UNION TERRITORY OF JAMMU AND I{AS.HWIIH 1 Jammu
Office of the Execuotive Engincer Jal Shakti (PHE} City Division No- il.com
Phone no. 0191 2543654 E-mail: ;.;Eﬂphec-it}'l@ gmdt.

The Distriet Mineral officer,

Geology & Mining Department
Jammu

No: JS/PHECD-1/ QL{E"LH Date: _M,EM

r identified dredging channelization

Ref: 1 Your office letter No.DMO/J/dredging/2024-25/C-1/295-308 dated 15-05-
2024

2 NHAUI&K/DAK-18/GCL2023-24/302 dated 14-05-2024
3 17024-1/2022/PTU/UPD/Cont/2535 dated 15-05-2024

i,
In context to the subject matter cited above and as reported by AEE Jal

Shakti(PHE) Sub-Division Sitlee, vide his letter No.PHESD-1/39 Dated 16-(]_5—1&24
there is no distribution network of this d-:paﬂment passing through the above said area,
also this site is more than 400 meters away from intake structure 3 of Sitlee Filteration
Plant.

As such this office has no objection in issuance of permission for dredging at
the said site in favour of M/s Gawar Constructions Lid.

Loaction are mentioned
Loaction no.]  Sidhra Tawi River U/S
Loaction no. 2 Tawi River behind Tawi Vihar U/S

Jammu

Copy to the:

1. Deputy Commissioner jammufor favour of kind information pl
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Department of Wildlife Protection J&K Government

Office of the Wildlife Warden Jammu

Manda Hills, Near Hotel Ashok Jammu, Ph/Fax. 0191-2530247.
Email: wiwjammuiggmail. com

’ FEEAW
ﬁ" The Addl. Deputy Commissioner [L&0},

J . :
s No. : WLwWJ) G212
Dat&dﬁ}' -05-2024
Sub. : Channelization of River Tawi/ Nallahs for providing REM to
NHAI- Dredging Material- Reg.
Ref.: Your office No. DCJ/LA/DAK/Dredging/2024-25/17-19
dated 01-03-2024.
Sir,

In reference to your letter No. cited above and as reported by the Range
Officer Wildlife Range Jammu vide his office No. ROJ/24 dated 08-05-2024 after spot
inspection the status of proposed sites of dredging is as under:

. No. Location Arca in sgm | Status .
7 Sidhra Tawi River | 2,39,740 | Falling outside Eco-sensitive
[Uz] Zone of Ramnagar - Wildlife
Sanctuary.
Sidhra Tawi River | 1,81,643 Faling outside Eco-sensitive
(D3] (LHS) Zone of Ramnagar Wildlife
' Sanctuary.
Sidhra Tawl River | 1,81,083 Falling outside Eco-sensitive
(DS) (RHS) Zone of Ramnagar Wildlife
Sanctuary.

The Google carth map of the proposed sites is enclosed herewith for your ready
reference, please.

Yours faithfully,

A oy

_ ; 0 Jammn
Copy submitted to the Reglonal Wildlife Warden Jammu for info

rmation, pleage,

TR i, S vt i
I. u . '3
~
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Office of the Range Officer, Wildlife Range

Jammu
EL T T
Wildlife Warden,
Jarmm,
X : No: ROJ/ 257
Dated: £ §-05-2024

"g[[«; Subject: Channelization of River Tawi/Nallahs for providing RBM to
’,,r—'"""p NHAI-Dredging Material-Reg.

.‘%rﬁ
B
3
»e!
é
5
a
:
8
B
:
@
7
8
B

With regard to the subject & reference cited above, it is to submit

T,.‘Jm the Block officer, Sitlian visited the proposed sites of dredging alongwith

L}LH concern field staff nmi reported that as per spot inspection & Geo-coordinates

ql Mmﬂ:d by NHAI in IH,].FHHI plan of the proposed sites of dredging are falling out
of Eco-sensitive Zone of BEamnagar Wildlife Sanctuary. The detail is as uander:-

5.No. Location Area (Sg.om) Remarls, l
1 Sidra Tawi River (US) 230,740 Falling out of ESZ of |
\ ; ' RNWLS
2 Sidra Tawi River (D3) (LHS} | 1.81,643 —do-—
= - SN [~ 3 | Sidra Tawi River (DS) (RHS) 1,81,083 —do—

The KMZ of the proposed sites is prepared from Geo-coordinates
provided by NHAI and is enclosed herewith for ready reference, please.

Hence, report is submitted for favour of mformation & further
necessary action at your end, please.

=) | e

Officer,
Wildlife Range,
Jammu. ]
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UNION TERRITORY OF [AMMU AND KASIIMIR
OFFICE OF THE EXECUTIVE ENGINEER PWD (RA D) DIVISION NAGROTA, JAMMU

The District Mineral Officer, -
Jammu, . {;.E_,E = ‘33

ot- \ - S—G BN

Subject:- OC’s for ldentified Dredging/Channelisation si
Ref:- Your office letter no. DMO/J/Dredging/2024-25/C-| dated 11-05-2024.
a3ir

Regarding the subject and reference cited above, as reporied by the Assistant
Executive Engineer PWD(R&B) Sub-Division MNagrota vide his letter no. AEE/NSD/54
dated 13-05-2024, there is no PWD (R&E) asset near by the site Dhaunthly and
Sidhra Tawl River Bridge at Sidhra /S and DfS but pertains to National Highway
Authority. While the location Surya Chak Bridge to Ring Road Bridge Downstream,
Tawi Bridge to JMC Dump sile and Surya Chak bridge to 4™ Tawi Bridge Downstream
does not fail under the jurisdiction of PWD (R&B) Div. Nagrota subject to clearance

taken from the concerned depariment.

Hence, this office has no Objection for identified Dredging/Channelisation sites

Yours Faithfully

Exucuéﬁnéin&er

{R&B) Divisior Nagrota
Jammu
Copy to:-

1. Deputy Commissioner, Jammu for kind information
2. Superintending Engineer, PWD (R&B) Circle North, Jammu for kind information.
3. Assistant Executive Engineer PW(R&B) Sub-Div Nagrota for information.
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UNION TERRITORY OF JAMMU AND KASHMIR,

o THE EXECU EERT i 1
a-mallz- tagldjammu i gmail.com
The District Minual Officer,
lammu,
No:- TWID/Y 362 -L5G Dated:= V2, € - AiNy

Subject:-  Issuance of NOC's for identified dredging / channelization sites.

Reference;- DMOYI/Dredging/2024-25/C-1 Dated:-11/05/2024.
Sir,

report of
in the context of aforementioned subject and letter under reference and as Per Ee “
o this
concerned Assistant Executive Engineer there is no frrigation network/ civil structure pertaining
T i the
division in the said ares. As such this office has no objection In issuance of permission for dredging at

(e

Tube gu irrigation Division,
i

d I,

said site of River Tawi along with disposal of material.

Capy to the:-

1. Deputy Commissioner, Jammu for information please.
2. Superintending Engineer, Hydraulic circle, Jammu for information please.
3. APCO Maa Vaishno Expressway Private Ltd. This is as per their communication addressed to the
Project Director NHAI PIU Udhampur Dated:-06-04-2024
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UNION

Y OF JAMMU AND

The Superintanding Engineer,

Hydraulic Circle,

Jarnmu,

Mo : FCDL fj'tfﬂ-’“ 5.3 Dﬂ.ttd"Hﬂl! (2024

Subject - Development and upgradation of Four Lamne Access Control Expressway from Design
Chainaga Km 530.000 to Km 545300 (Sidhra to Ban Village Section of NH-44) of Delhi
Amritsar Katra Expressway under Bharatmala Pariyojna in the UT of J&K (Phase 1| Package
XVl Dredging permission alongwith Disposal permit for Dredging material-reg.

Raf.- ‘Your's office Mo SE/MYDVE17-18 dated:-01.05,2024,

air,

In reference 1o the above cited subject matter, it is submitted that after going through the kmil
files and site plans submitted it was found that in the uls area huge chunk of land is proposed for dredging
which can damage the banks, a% such the area io be dredged iz modified and marked in the site plan
enciosed.

The permission may be gramted for “Sidhsa Tawl River (u's)” for excavation in phase manner,
thereby allowing the excavation of 1.5Mir. [avg.}in the |5t phase. Since, a huge width is invaived in two blocks
proposed d/s ‘there can be a damage to the banks and structures around. To prevent any such damage in
future, a channel betwesn these two blocks is proposed for dredging! channelization and as per enclozed kms
file for the first phase. Another jaint visit afier the completion of 15t phase of channefzation’ dredging can be
underizken lo access the availablity of material for additional requirement.

Permission of channelization/ dredging may be granted to NHAl for the Ist phase in
accordance with the area earmarked in the site plan annexed on the conditions that.

m The sxcavation ghall be strictly adhered to the site pian.
(i

The Average depth of excavation will not be excesd from 1.5 Mir. In |5t phase.
{illy Maintaining a minimum distance of 50Mir. From exising protection bunds.
]

Extraction of mining minerall RBM should not cause any under Mining leading to collapse of flood
protection works.

(LT Any damage to the protection works of the banks including entry/ exdt polnts will be fimely restored
at their own risk and costs. J
) Stacking of material for quantification before transportation be done at places away from the water
way to prevent any diversien in the flow of water in case of flash floods.
Submitted for favour of information and necessary action al your end please.
Yours falthfully
_ EBEIJ%FI-IBEF
cd Control Division,
JBMmmiL
Copy to the:

1) Chief Enginesr Jal Shakti (|&FC) Depariment Jammu-for informaltion please.

2} Assistant Executive Engineer, Flood Control Sub-Divigion-I%, Jammu for infosmalion. This is as pes
repart submitted.
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UNTON TERRITORY OF JAMNU 4 ICASNMIR

OFFICE OF TRE EXECUTIVE ENSINEER IRRIGATION BIVISION Na. = { JANMY
RIS TN CONPLEY CAKLL LR LUNNY - e
o smail: Hejmuxenid |jmufhgmad com
To Mol atpll] 777-£0
::umm . Dalwl!. ;3/¢5/;¢;.t,

Subject: Issuance of NOC's for identified dredging/channelization sites.

Ref: DMO/1/Dredging/2024-25/C-1 Dated: 11/05/2024.
Sir,

in the context of aforementioned subject and letter under reference and as per
report of concerned  Assistant Executive Engineer there Is no irfigation network/civil structure
pertaining to this division in the said area. As such this office has no objectlon In lssuance of
permission for dredging at the said site of River Tawi along with disposal of material,

Copy to tha:-
1. Deputy Commissioner, lammu for information please.
1. Superintending Engineer, Hydraulic Clrcle Jammu for information please.

3. M/S Gawar Construction Ltd. This Is as per thelr communication addressed to the
Project Director NHAI PIU Udhampur Dated: 06/04/2024.

™
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Directorate of Geology and Mining, J&K
4t M,Uﬁmﬂhﬂmlm

ORDER

Whereas, in a2 meeting held on 22.12.2023, under the Chairmanship of Principal
Secretary, PW({R&B) Department, in Civil Secretariat, at Jammu to review the issues
related to the avallability of aggregate and Ordinary Earth for Delhi-Amritsar-Katra
(DAK) Expressway, the Chief Engineer, Irrigation & Flood Control Dept., Jammu
revealed that the I&FC Department has mapped avallability of 12.63 lakh cum of
Minor Mineral/RBM accumulated in varlous river streams in Jammu, Samba and .
Kathua Districts which is required to be removed by dredging for channelization of
these river streams to avoid floods during rainy season, and the said dredged out
material can be used by the National Highway Authority of India (NHAI) to meet its
reguirement of RBM in the Delhi-Amritsar-Katra (DAK) Expressway;

And whereas, in the aforementioned meeting, the Deputy Commissioners were
advised to hold District Level Committee meetings for accord of dredging permissions
indicating monthly targets in a way that the material could be dredged out before
rains and staged 100 Mtrs. away from river banks. The Geology and Mining
Department was also asked to dispose of the Disposal Permit applications received
frorm NHAI for lifting and utilization of the said dredged out material against payment
of advance royalty and other applicable charges;

And whereas, the Deputy Commissioner, Jammu vide its office No. DC)/LASDAK
fCommittes/2023-24,/849-55, dated 03.01.2024 conveyed permission in favour of
the Project Director, NHAI, PIU Jammu/Udhampur for dredging of material from the
Identified spots of River Tawi as granted by the Jal Shakti, I&FC Department;

And whereas, M/S Shivalaya Construction Pvt. Ltd., the contractor firm of the
Principle Executing Agency viz. NHAI engaged in the execution of DAK (Phase-II,
PKG-XVI), applied through online mode under tracking Id No.1744260945 for the
issuance of Disposal Permit in respect of 90,000 MTs of Dredged out material from
Nikki Tawl River {downstream Surya Chak Bridge, Jammu) on the basis of permission
granted by Jal Shakti (I&FC) Department.

Whereas, the Joint Director, Geology B Mining, Jammu constituted a Technical Team
vide No. d4/3t.Dgm/Vs/DAK/2023-24/921-25, dated 21.06.2024 to inspect the
above dredging site and the sald Technical Team reported as under;

i The Dredged Minor Mineral (RBM) in the form of dump was seen in Nikki Tawi

River downstream Surya Chak Bridge, Jammu. The Geo-Coordinates of the

dumped RBM as per the provided site plan were verified on ground and are as
under:

1.32.6689182°N74.805684% 2.32.688729° N 74.806018° £ 3.32 687050°N 74.802160°
E 4.32.686477° N 74,802496" E;
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il The dredged material comprised Bf 4LI-|I:EETE- Pebbles and Cobbles mixed with
sand dumped In the form of mound.

il The dumping site is located Downstream Surya Chak Bridge n!’ the Niki Tawl.

Iv.  Nearest habitation Is more than 300 mtrs from the dumping site.

V. That the Issuance of Disposal Permit for 90,000 MTs of RBM [{excavated
dredged material) is recommended.

And whereas, on the basis of above said report and recommendation of the
Technical Committee, DMO Jammu has recommended the case via online portal to the
‘Joint Director, Geology & Mining Department, Jammu on 01.07.2024;

And whereas, the Joint Director, Geology & Mining Department, Jammu, further
recommended the case for issuance of the Disposal Permit in favour the above said
contractor firm of NHAI through online portal on 04.07.2024;

And whereas, the Mining Department vide its letter No. GM-MNG/39/2023-02, dated
21.01.2023 have conveyed to this Directorate as under:-

b to proceed in the matter at your own In terms of Rule 56 (2) (iii} of 5.R.0 105
dated 31.03.2016 subject to the condition that the requisitioning agency shall submit
attested site plan from Revenue Authorities including area In hectares, besides, No
Objection Certificate from Revenue Authorities and Deputy Commissioner concerned
for lifting of RBM from said location.

Besides, it is also advised to dispose of all such similarly situated cases at your
own level in future in terms of Rufe 56(2) (i) of SRO-105 dated 31.03.2016 subject
to the fulfillment of ail terms and conditions."”

Now therefore, in view of the above said recommendations of the District Mineral
Officer, Jammu, the Joint Director, Geology & Mining, Jammu, permission for dredging
granted by the I&FC Deptt., Jammu and District Administration, Jammu and the
execution of the Project DAK Expressway (Phase-II, PKG-XVI) being time bound and
of public interest, the instant Disposal Permit in terms of Rule 56(1)(ii & §ii) and 56
(2)(Hi) of the Jammu & Kashmir, Minor Mineral Concession, Storage, Transportation
of Minerals and Prevention of Iflegal Mining Rules, 2016, read with Notification issued
vide 5.0-1224(E) of 28.03.2020, by the Union Ministry of Environment, Forest and
Climate Change, regarding EXEMPTION OF CERTAIN CASES FROM REQUIREMENT OF
ENVIRONMENTAL CLEARANCE Is hereby Iissued In favour M/s Shivalaya
Construction Co. Pvt. Ltd., the contractor firm of MNational Highway Authority of
India (NHAI), engaged In execution of DAK Expressway (PKG-XVI) for lifting of
90,000 MTs (Ninety Thousand Metric Tons) of already excavated/dredged out
material (RBM) before monsoon period, dumped at Downstream Surya Chak Bridge of
B the Nikki Tawil, to be utilized for the construction of the Delhi-Amritsar-Katra
. Expressway (PKG-XVI) with validity period of Three (03) months for Captive Use
only.

The issuance of the instant Disposal Permit shall be further subject to the following
conditions:

rFw

————rr—

1. That all the precautions for the protection of Environment and control of pollution
shall be ensured as prescribed under Rule 60(1)(ii) of The Jammu & Kashmir Minor
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neral Concession, Storage, Tmnspnraﬁnﬁrr Minerals and Prevention of I]_Iegal

ining Rules, 2016.

To ensure the lifting and disposal of only the already dredged out and :umﬁi:
material as per the area mentioned in site plan duly attested by the Reve

Autharities including Area in hectares.

3.To her:;;und 1;;;'I rg:um the dumped/dispatched material at the nearest Mineral Check
Post,

4. To surrender the Disposal Permit after the guantity specified herein is dispatched to
the DAK (Phase-II, Pkg-XVI) Project site within a week after the last r:unsignm_ent of
dispatch along with the particulars by giving the details of the name of the consignee,
the date and dispatch etc,

5. To transport the material lifted from the area under a duly authenticated e-challan in
prescribed Form-A generated from the e-marketplace portal of the department
[vrww.geuing\rminlng.jh:,gw.In].

6. To allow the executive staff and the officers of the Department of Geology & Mining to
Inspect, check and measure the minor minerals at all stages including its
transportation.

/. To be responsible for any third-party claim/interference and department shall not be
responsible for such claims/interference within mineral concession area; and failure to
comply with any of the abéve conditions shall be a ground for withdrawal of the
permit or cancellation of the same,

8. The department shall have the right to claim additional royaity dues on the scrutiny of
the lifted/transported material, provided the excess gua ntity = not beyond 10% of the
quantity menticned in the permit. In case, the excess quantity is beyond 10%, the
permit holder shall be liable to pay back to the department the axcess quantity
dumped/dispatched used as assessed by the Officer Incharge of the District
concerned.

9. The Permit Holder shall confine its workings within the limits of the allotted area and
shall restrict the bonafide disposal activities within the said area. In case, the Permit
Holder is found working outside the boundary of the allotted area, the Permit may be
cancellad,

10. The Permit Hoider shall adhere to tha provisions of Mines and Minerals (Development
and Regulation) Act 1957, the Forest Etunsznratiun] Act 1980, the Environment
Protection Act 1986, the Jammu and Kashmir Water Resources (Regulation and
Management) Act 2010, the J&K State Fisheries Act, 1960 and the rules made there
under Including the Rules/restrictions/general conditions laid down in SRO-105 of
2016, dated 31.03.2016.

11. The Permit Holder shall adhere to the Instructions/orders/SOPs of MoEF&CC, NGT
Stake Holder Departments & the District Administration concerned as are issued frun-:

time to time. The Joint Director, Jammuy and DMO Jammu shall also Issue an SoPs far the

permit holder to ensure compliance of the conditions specified In the rules ibid and with

regard to guidelines/Office Memarandums of MOEFRCC, Gol Issued from time to time In
this regard.

12, The District Mineral Officer conce
materialfquantity which has alread
verified by the Committee for wtili

med shall ensure that Disposal Permit of the
¥ been dredged out under Proper permission and
zation In the sald Project and stocked as per site

Eu. 12BLMOC/DGH Shivalaya/STRIKTH 2022 WBL =59  pawed:osioe.202¢
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5 ‘shall only be allowed to be lifted /transported for the project work which shall be

isory staff.
ssured by proper monitoring system and deploying superv .
e DMO shar!ﬁeview the usage of Disposal Permit from time to time by making field

-/ ""h‘t so that no damage Is made to the general environment.

9 s e commencement of this Disposal Permit is subject to the deposition of advance

15,

16.

payment of royalty, contribution towards DMFT under rules, the applicable Tax

Collected at Source (TCS) and pending dues If any.

The commencement of this Disposal Permit shall also be subject to site plan attested
by Revenue Authorities, demarcation of the applied/verified area by the District
Mineral Officer, Jammu In consultation with Revenue Department, Irrigation and Flood
Control Department, the representatives of National Highway Authority of India
(NHAI) and M/s Shivalaya Construction Co. Pvt. Ltd and NOC Issued by the Deputy
Commissioner concerned )

The District Mineral Officer concerned shall report immediately after the quantity of
dredged out material is dispatched and consumed by M/s Shivalaya Construction Co.
Pvt, Ltd, engaged In the construction of DAK(PKG-XVI). No further
lifting/transportation of material shall b allowed beyond the permissible quingrw,

.‘.__...-rf\ "L——————"':-
(Puneet Sharma), JKAS,
Director, Geo and Mining Department,
K

No. 1261/MCC/DGM/Shivalaya/STP/KTH/2022/ \ —_
Dated:09.08.2024 EA' 5‘3 5"1

Copy to the: -

1. Deputy Commissioner, Jammu for information.

2. Project Director, National Highway Autharity of India, 315/1, Channi Himmat, Jammu-180015 for
infarmation and n/a. This i5 In reference to his office letter Ma. PDYIM/DKE/Pig-16/2023-
242657, dated 27.12.2023.

3. Joint Director, Geology & Mining, Jammu for information & n/a.

4. Executive Engineer, Flaod Control Division, Jammu for information.

3 District Mineral Officer, Geology & Mining,, Jammu for infarmation and with the direction to
implement all mentisned conditions in letter and spirit and to ensure that the royalty amount
along with DMFT contribution and TCS ete. is collected in advance as per guantity granted in this
permit before execution,

6. I/C Web Site, Geology & Mining Department, Jammu for infarmation & nfa.

T.  M/s Shivalaya Construction Co. Pvt. Ltd. for information & nja,
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Phi:+51 191 2544366

" \Website: hivp:/famrmiiAouIn Fax: 451 191 2546223
Emalt  degificelammia@emall.com 24%7 Helpling: 1077

The Project Director,
NHAIL PlU~Jammu/ Udhampur.

No: DCJ/ILA/DAK/Committes/2023-24/849-55 Dated: 0.3 /01/2024

Sub: Ghannelization of River Tawi/Mallahs for providing RBEM to NHAI -
Dredging Material-Reg.

Sir,

In reference to the subject cited above, | am directed to enclose herewith the
copy of permission for dredging of material from the identified spot of river Tawi, as
granted by Jal Shakfi Irrigation and Flood Control Department, by Executive
Engineer Flood Contrel Division Jammu vide No. FCD/J/5242-43 dated 30-12-2023
endorsed to this office by Superintending Engineer, Hydraulic Circle, Jammu vide
No. SEMHYD/7842-44 dated 01-01-2024, with the instructions to strictly adhere to

the tarms and conditions laid in the sald permission.
Yours falihfull:

Sl Ansuya Jamwal JKAS, -
Leaned Addl. Deputy Commissioner (LEO),
Jammu
Copy to the:-

1. Superintending Engineer, Hydraulic Cirgle .
dredging s carried out under over rele, Jammu for ensuring that the
of Flood Control, 3ll supervision of the departmenta officers

2. Bub Divisional Magistrate concerned for facilitatian of

which permission has been aranted the dredai
3. District Mineral Officer Jamr%u g fubr{h':rlrnﬁgﬂ {::nlrnl Division T 9iNg process for

of disposal permils under norms a Sary action with P
nd “to regard to 55
transported is sirictly as per permission uran’e::ﬁuﬁl ol <t L m::;;;

4. PA to Divisional Commissloner, Jammy 1o i 2od Control Division

S5 PA 1o I:H'FLII-::'I' c‘ﬁﬂ“mlﬁln ! |Hfﬂr'mltlﬂﬂ afF th,a D[U.I-E[ﬂﬂﬂ]
Commiesioner, o0 JammU for king information of the Daput
o ¥
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VERNMENT OF JAMmy aND KASHMIR

: ICE OF THE SUPERINTENDING ENG| pRAULIC CIRCLE JAMMU
Em?g - sshydraliecircleismmu@gmiil.oom ER Tel. No, 01912952111

District Development Commissioner,
Jammu

No: SE/HYD/ 1 8y21-H4 Dated: 1 — 1= 2adl

Sob:- Channclization of River Tawi/Nallahs for Providing REM to NHAI = Dredging Material-Reg.
Rel:- & Your office letter no, D&&ﬂﬁﬂﬂumlﬂmmﬂmﬂ dated 28-12-2023.

ii. Executive Engineer Flood Contral Division Jammu's letter no. FOCD/1/5242-43 dated 30-12-
2013 (Anmexure A)

Sir.,

In reference o above cited subject, the Executive En gineer Flood Contrel Division Jammu has given

permission for Dredging of material from the identified spots of Tawi / Mallahs for a quantity of 16.15.500
Cum a8 per Annexure “A” enclosed.

Submitied for further necessary action.

Your Faithfully

S“P""iL'%“diﬂE Engineer

Hydraulic Circle

Jammu
Copy to the: -

|. Chief Engineer Jal Shakii (1&FC) Department Jammu for information pleage.
2. Executive Engineer, Flood Control Division Jammu for information,
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UNION TERR B D
J.MU#ETUIHEMMMLQQDLDHIMLEHM Ml
OFFICE, OF THE EXEQUTIVE ENGIKELD DIVISION, -
The Superintanding Englnoer, o A EL,..
Hydraulic Clrele, ' ',va - "":, 3
Jammu. -1_.,,"".,;,--’}}\] \
f"“ {.:"-. 1-‘1|'|
No-FCDWr B 242 -43 nﬁ\ st Bl 322023
Subject:-  Channellzation of River Taw

I Nallahs iding REM to NHAI-
Dredging Materlal-Reg, Tor prov

Roference:- Deputy Commissioner, Jammu's Office |otter

No.DCHLADAKIC ommittee/2023-24/a70.32 dated:-28.1 2.2023.
air,

In referance to tha above ciled subject matter, the quantum of requirement
projecied by N/S Shivalaya Construction Co, Py, L. s yery hgher thn the quaniity desired
by Flood Cantrol Division, Jammusfor the channalization of River Tawi, The drawings provided
by WIS Shivalaya Co. Pvi, Lid. sugges! serapping of complate shoals which may be prevented
As discussed In the meslinge a width of 100 Mirs. to 150 Mirs. was proposed for excavation,
maintaining the depth of excavalion not beyand the grade desired for smooth flow of water

Afer the site visil wilh {he representstive of Shivataya Construction Co., the
requiremeni was medifled for channefization of River along Kamaida Chack, Ganeshu Chak,
Surya Chak, Barjala, Ram Bagh in Nikki Tawi and Bhagwall Nagar to Sehora in Waddi Tawi.
The quantity of matertal for channshzation of these spols ameunts to 16,15,500 cum (detailed
copy attached). Permission may be granted for excavationin phased manner, thereby allowing
an excavation of 16,15,500 Curm in the first phase. Another joint visit afier the completion of
first phase of channelization/ dredging can be undertaken o assess the availability of material
for addiional requirement. Gaclogy and Mining Depariment may be requested tn restrict the
quantity of material to be transported to the quaniity provided in the tabls annexed. 1o avold
excess cutling.

Permission for the channelisalicn may Be granied tor e gy phase for
18.16,500 Cum in accordance with the area eamarked i Jmi fies an the canditions that

1. The excavation will be dane in the farm of uniform thanne),
2 The width of cross-saction of channel will et exeaed 155 Mir, of .
afignment of Waddi Tawl and Nikkl Tawd, maintalning & minkm,m s i i
existing protection bunds. Exlraction of Mining Minaral | REy should ;

leading to collapes of Flood Protection warks.

1. Any camage Io the prolection wosks on the BAnks Ichiding Erii
restored @l thelr own risk and cosL

fal cause | undermine .

Exit paint will be timely

i)

-

Ly
L]



270

ation should be coordinated

5 of excavalion, stacking of pit
4 Tho proces king of material and yaneP s i of atarial ot

1o reduce the lime of stacking of excavaled maleral g1gng b2"
quentiication bafore transperation be done al places gway from Amaetind e
any diversion in the Now of waler In case of flash Nonds

5. As discussed, & formel consant from the locsl reprggantatives of the area may also be
secured before taking up any excavatlon.

Yours Faithfully,

wll—

Engineer
Divisian
mu
Copy 1o tha:-
1. Chief Engineer, tal Shaki (imigation & FC) Department, Jammu-for information please.
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P Ny g U=
'“—"‘ﬁ""—"\.__--\__,..-""""'

FLOO
D CONTROL pyy5)0n
— —_JAMMU
o | | Langth | qry. Remarks
M| 0 | cum)
3 Waddi Taw| D/ dth i = Bhagwat] Nagar
Tawl Bri 1 (Approx. 390M D)5
" 4200 | 630000 | 4y rawt Bridge) to
i Chak ;;1:1:5{ Karnale Chak
Ne. 1) O, 150 1 520 i {Approx. 780M /s
dth Tawl Bridge} to
= U/ of Canal Syphon
Nikk) Tawei U/8 T S i Karnale Chak
3 | Cheak Bridge (spor | 35 (Approx. 215M D/
Na.2) X 2850 | 882500 Canal Syphon) to
Surey Chak Bridge
4 Nekll Taw! DS Surpy Ganeshu Chak
Chak Hﬁﬂﬂ 150 i 3400 510000 [Approx. lﬁﬂ‘M /5
: Surey Chak Bridge) to
U/S Ring Road Bridge
Total 1615500
Length | 1977OM R
wd ]
Englneer
antred Division

LI
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Ph: +81 191 2544366
Fax; +91 191 2546223
24%7 Helpline: 1077

ebsite: s/ fimu ROV EI sl

i 23l

Superintending Engineer,
Hydraulic Circle,
Jammu

Sub: Channelization of River TawilNallahs for providing RBM to NHAI —
Dredging Material-Reqg.

Ref: i) Meeting held under the chairmanship of Principal Secretary PW(R&B)
Department an 22.12.2023.

o, " DMJILOI23-24/3829-31 Dated 22-12-2023
14§

1

Apropos to the discussions held in the office of Deputy Commissioner,
Jammu, during the meeting held on 26-12-2023, find enclosed herewith the
communication recelved from Project Director, NHAI, Jammu with respect to grant of

permission for dredging of material from the identifled/proposed sites along with the layout
plan of the site and guantities of material requirements.

In this context it is requested that the proposed sites & required gquantities
immeadiately be got examined and necessary permission for dredging etc. along with the
other modalities be communicated so that NHAI can undertake further execution.

No: DCJLAIDAKICommittee/2023-24/ % Je—"2 &
Dated: 9% M2/2023

Yours faithfully

'ﬂ;‘“ S>>

Ansuya Jamwal JKAS,
Addl. Deputy Commissioner (L&),
mu

Copy o the:-
1. Project Director, NHAI PiU-Jammu for information.

5 PA 1o 'DEPUW cumnﬂﬂiiuﬂ!ﬂ'l Jammu fnr mnﬁ lnfu-l'[nﬂﬂqn of lm Dﬂpu-hr
Commissionar.
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:;1] gﬁff};’l‘
GOVERNMENT OF JAMMU AND KASHMIR
OFFICE OF THE DEPUTY COMMISSIONER, SAMBA

phone No (O} D1923-241143 Nandinl Hills, Samba

plstrict COVID Contred Rocm Mo, 01913-240915 J OLR23-141004 Ermail; samba n
pltrict Telemediclng Ha, GOOGS-00528 Webgita! $am av.lm
—— L — e

District Mineral Officer
Samba.

No: DCS/SQ/2022-23/ 586 - BE# Dated: 1.9 /07/2022

subject:Rectification of 2 Number Black Spots-Package- Maheshwar
(65+338) to (65+746 I0 66+885) and km 704984 to 71+310
km(Chichi Mata) i.e 1+774 Km section District Samba in the UT of
J8K-Desilting & Construction of diversion channel to protect NH-44
near Chichi Mata Temple-Reg

Sir,

Kindly refer your office letter No. DMO/S/Gen/2022-23/476-477 dated

23/07/2022, regarding the subject cited above.
In this, regard, I am directed to submit that this office has No objections

regarding the subject cited above.

2y ovded a};’ ﬁ}{ {owrs Yours Faithfully,
)
to the:-
1, PA to Deputy Commissioner Samba for kind information of DC Samba : j,

“STAY HOME STAY SAFE

Plesen call on the COVID Contral Roem, OC OMflca
i Nog. D
end for Medlen| Consultation please eall on nf‘,ﬁ:;-‘:‘?fﬂll. 01923-241004 for any help
e E'-I'I'IEdH:IM M - o g
i s Ew.--.-.nn-!""
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Government of Jammu and Kashmir
Directorate of Geology and Mining, J&X
4" Ploar, Udyog Bhawan, Jammu

ORDER

Disposal Permit in f/o M/s Vishwa Samundra Engineering Pvt.

Subject: Issuance of
LH+

Whereas, in a mesting heid on 22,12.2023, under the Chairmanship of Principal
Secretary, PW(RaB) Department, in Civil Secretariat, at Jammu to raview the issues
related to the availability of aggregate and Ordinary Earth for Delhi-Amritsar-Katra
(DAK) Expressway, the Chief Engineer, Irrigation & Flood Control Dept., Jammu
revealed that the I&FC Department has mapped availabllity of 12.63 lakh cum of
Minor Mineral/RBM accumulated In various river streams in Jammu, Samba and
Kathua Districts which is required to be removed by dredging for channelization of
these river streams to avoid floods during rainy season, and the sald dredged out
material can be used by the National Highway Authority of India (NHAI) fo meet its
requirement of REM in the Delhi-Amritsar-Katra (DAK) Expressway;

And whereas, In the aforementicned meeting, the Deputy Commissioners wers
advised to hold Dictrict Level Committee meetings for accord of dredging
permissions indicating monthly targets In a way that the material could be dredged
out before rains and staged 100 Mtrs. away from river banks. The Geology and
Mining Department was also asked to dispose of the Disposal Permit applications
recelved from NHAI for lifting and utilization of the said dredged out material against
payment of advance royalty and other applicable charges;

And whereas, the Executive Engirfteer, Flood Control Division, Samba vide |atter
No. FCDS/2023-24/1148-51, dated 10.07.2023 has conveyed the permission of
Chief Engineer, I&FC Department Jammu for Channelization of River at village
Kamour and Maluchak granted vide No. IFC]/works/6407-08, dated 07.07.2023,
to Deputy Commissioner, Samba;

And whereas, Deputy Commissioner, Samba vide letter No. DCS/ADC/PS/2024-
25/114-20, dated 02.05.2024 requested the BS5F Commandant, 148/51 Bn,
Ramgarh to allow the deployment of Men and Machinery at site by the
concessionaire of NHAL so that necessary channelization of river is done to prevent
any damage to the Protection Work, Border Security infrastructures and Agriculture
land and Local population, well before the onset of Monsoon;

And whereas, M/s Vishwa Samundra Engineering Pvt. Ltd, the Contractor Firm of
the NHAIL, the Principal Executing Agency engaged In the execution of DAK (Phase-
Il, PKG-XV), applied through online mode under tracking Id No.1384138082 for
the issuance of Disposal Permit for 90,000 MTs of Dredged out material located on
Right Bank of Basanter River (Downstream NH-44 Bridge):

V Fage 1 0i4 Mo, 1308/ MOC/DGEMYSTR/ 2023/ 5,7/ T=03 Dated: 20,0720

LFQL
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And whereas, the Joint Director, Geology & Mining, Jammu constituted a Technical
Team vide his No.F-44/jt.DGM/VS/DAK/2023-24/926-930, dated 21.06.2024 to
inspect the above dredging sites and the said Technical Team reported as under: -
s That the dredged out material (M.M) Is In form of sand, silt and clay In
the form of Dump on right bank of Basanter River. .
i, That the Geo-Caordinates mentioned on the site pian having an area =
9095 Sq.m have been verified on ground and Coordinates iare as:
follows: (A=32%2914.34N 75007157°F; B=3229'17.25°N TS L0 w.',ﬁfr;
C=22029"16.72°N 75900416, 55°F; D=32°20'15.51"N 7570016.49°F 5-31?;‘, 20.84"
7590017, 15°E; F=32%29'13,31°N 75°00'19,60°E; and G=322%' 13.20°N 75

= near
il. The site where material has been dredged out is located
Inte Border.,
rnational T ite applied for pisposal Permit.

iv. Mo habitation was seen near the dump = ey
v,  The dump site is approachable through mc’tﬂrﬂh's F;"L‘:f H”?i.'; of RBM
vi. That the issuance of Disposal permit for Beé

{excavated dredged out material) Is recommended.

tion of the
And whereas, on the basis of above said repart. A7 crmagemu::e:rﬂ?ne portal to
Technical Committee, DMO Samba has recommended the 05.07.2024;
the Joint Director, Geology & Mining Department, Jamimit an

i mm
And whereas, the Jaoint Director, Geology & Mining DEMT':”:“L J:.he R
recommended the case for issuance of the Disposal parmit in favour

contractor firm of NHAI through pnline portal on 05.07.2024;
epartment vide ts letter Ma. GM-MNG/39/2023-02,

yed to this Directorate as under:-

" ...to proceed in the matter 3t your ow in terms of Rula 56 (2) (iii) of 5.R.0 105

dated 31.03.2016 subject to bhe condition that the requisitioning agency shall
uthorities including area in heclares,

submit attested site plan from Revenue A
besides, Mo Objection Certificate from Revenue Authorities and Deputy
Commissioner concerned for iifting of RBM from said location.

Besides, it Is also advised to dispose of all such similarly situated cases at
your own level in future in terms of Rule 56{2) (iii} of SRO-105 dated 31.03.2016

subject to the fuifiliment of all terms and conditions. "

u, further
id

And whereas, the Mining D
dated 21.01.2023 have conve

Now therefore, in view of the above said recamnmendations of the District Mineral
Officer, Samba, the Joint Director, Geology & Mining Department, Jammu,
permission for dredging granted by the I&FC Deptt., Samba and the execution of the
Project DAK Expressway (Phasze-II, PKG-XV) being time bound and of public Interest,
the instant Disposal Permit In terms of Rule S6(1)(ii & iii) and 56(2){iii) of the
Jammu & Kashmir, Minor Mineral Concession, Storage, Transportation of Minerals
and Prevention of lllegal Mining Ruwles, 2016, read with Notification Issued vide 5.0-
1224(E) of 28.03.2020, by the Unlon Ministry of Environment, Forest and Climate
;ﬁ:&mﬁ]m EXEMPTION OF CERTAIN CASES FROM REQUIREMENT OF
s ;‘:ﬁ D—wﬁ Is hereby Issued in favour of M/s Vishwa Samundra

maring -+ the contractor firm of National Highway Authority of India

P
k- age2afd hmmws.”?'umamw
-

=
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(NHAL), engaged in execution of DAk Expressway (Phase-II, PKG-XV) for lifting of
90,000 MTs (Ninety Thousand Metric Tons) of already excavated/dredged out
material dumped at right bank of Basanter Rjver {Downstream NH-44 Bridge), to be
utilized only for the construction of the Delhi-Amritsar-Katra Expressway (Phase-l1I,
PKG-XV]} with validity period of Three (03) months for Captive Use only.

The Issuance of the instant Disposal Permit shall be further subject to the following
conditions:-

1. That all the precautions for the protection of Environment and control of pollution
shall be ensured as prescribed under Rule 60(1)(i) of The Jammu & Kashmir Minor
Mineral Concession, Storage, Transpertation of Minerals and Prevention of lllegal
Mining Rules, 2016,

2.To ensure the lifting and disposal of only the already dredged
material as per the area mentioned in site plan duly attested
Authorities including Area In hectares.

3.To be bound to record the dumped/dispatched material at
Check Post.

4. To surrender the Disposal Permit after the quantity specified herein IS d'ﬁtcr:t
to the DAK (Phase-ll, Pkg-XV) Project site within 2 week ST¢V I 00
consignment of dispatch along with the particulars by giving the deta

name of the consignee, the date and dispatch etc. :
5. To transport the ll'IEtEI:|E| lifted from the area under a duly Hﬂmﬂﬂﬂmtﬂ: < ‘:_:ﬂall:':
in prescribed Form-A generated from the e-marketplace portal of the depa
{www.geologymining.jk.gov.in}.
6.To allow the executive staff and the officers :
Mining to Inspect, check and measure the minor minerals at

I:rarhspuﬂ.atinn.
7. To be responsible for any third-party claim/interference and department shall nokt

be responsible for such claims/interference within mineral concession area; and
fallure to comply with any of the above cenditions shall be a ground for withdrawal
of the permit or cancellation of the same.

& The department shall have the right to claim additional royalty dues on the
scrutiny of the lifted/transported material, provided the excess quantity is not
beyond 10% of the quantity mentioned In the permit. In case, the excess quantity
is beyond 10%, the permit holder shall be liable to pay back to the department the
excess guantity dumped/dispatched used as assessed by the Officer Incharge of
the District concerned.

9. The Permit Holder shall confine Its workings within the limits of the allotted area
and shall restrict the bonafide disposal activities within the said area. In case, the
Permit Holder Is found working outside the boundary of the allotted area, the
Permit may be cancelled.

10.The Permit Holder shall adhere to the provislons of Mines and Minerals
{Development and Regulation) Act 1957, the Forest (Conservation) Act 1980, the
Environment Protection Act 1986, the Jammu and Kashmir Water Resources
(Regulation and Management) Act 2010, the J&K State Fisheries Act, 1960 and the

rules made there under including the Rules/restrictions/general conditions laid
down in SRO-105 of 2016, dated 31.03.2016.

\V fopdard Nis. 1303/MCE/DEM/STR/2023/ T 777 -2 3 Dated: 387,204
Vo

A

out and dumped
by the Revenus

the nearast Mineral

of the Department of Geology B
all stages Including its
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11, The Permit
s Hmdef:ﬂ;ﬂ:;ﬂsrl:::é a;her-a t0 the instructions/orders/SOPs of MOEF&CC, NGT
from time to time, ﬂunhh: the District Administration concerned as are iSEI.IEI;
SoPs for the permit holder to Director, Jammu and DMO Samba shall also issue an
ensure compliance of the conditions specified in the rules

ibid and with regard to qui
time to time in this mai"?“'“@’“:e Memarandums of MoEFRCC, Gol Issued from

12. The District Min
mateﬁale’ﬂuanﬁtyml Officer concerned shall ensure that Disposal Permit of the
and Which has already been dredged out unde ermiss|
verified by the Committee § under proper p rrission
site plan shall only be e for uﬁl?zathm in the sald Project and stocked as per
shall be ensured b allowed to be lifted /transported for the project work which
13, The DMO shall ¥ proper monitoring system and deploying supervisary staff.
i ik review the usage of Disposal Permit from time to time by making
14. The o that no damage Is made to the general environment.

. The commencement of this Disposal Permit is subject to the deposition of advance
payment of royalty, contribution towards DMFT under rules, the applicable Tax
Collected at Source (TCS) and pending dues If any.

15. The commencement of this Disposal Permit shall also
the applied/verified area by the District Mineral Dfficer, Samba in consultation with
Revemse Desartiment, Irigetion and Flood Control ~Depertment the
representatives of National Highway Authority of India, Office of the BSF
Commandant, 148/51 Bn, Ramgarh and Mfs Vishwa Samundra Enginearing PvL.

Ltd. and NOC issued by the Deputy Commissioner concerned.
quantity of

16. The District Mineral Officer concernad chall report Immediately after the
M/s Vishwa Samundra

dredged out material is dispatched and consumed by
Engineering Pvt. Ltd. engaged in the construction of DAK (PKG-XV). No further

lifting/transportation of material shall be 2

be subject to demarcation of

llowed beyond the permissible quantity. (

s ey o, 8%
Di . Geology and Mining,
-23

No.1303/MCC/DGM/STP/2023/ B /1¥
Dated:-20.07.2024

Copy to the: -

I. Deputy Commissioner, camba for information.

1. Project Director, Mational Highway Authority of India, 315/1, Channi Himmat,
Jammu-180015 for information and n/a. This is In reference to his office
letter No. PD.PJHUIEHE!Pkg-iﬁfEEJE!ﬂI#?lT, dated 18.03.2024.

1. Joint Director, Geology & Mining, Jammu for information & n/fa.

4. Executive Engineer, Flood Control Division, Samba for information.

. District Mineral Officer, Samba for information and with the direction to
implerant all mentioned conditions in letter and spirit and to ensure that the
royalty amount along with DMFT contribution and TCS etc. is collected in
advance as per quantity granted in this permit before execution.

& [/C Website, Geology & Mining Department far n/fa.

2, M/s Vishwa Samundra Engineering Pvt. Ltd. for Information & nfa.

>

FageAoth Mo, 1308/ MCE/DGM/STR/ 2028/ 1 7/7-1 3 Datedt 2000300

=l

T

Do o% [262Y
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GOVERNMENT OF JAMMU AND KASHMIR
OFFICE OF THE DEPUTY COMMISSIONER, SAMBA

MNandinl Hills, Samba
Phona Mo (D). 049781143 BT
Districk COVED Canirel Room Ne. 01923248815 [ OL9I3- 241004 Tt PR p——

Commandant 148/51 Bn BSF
Ramgarh

Subject: Channelization of river Basanter near village Kamour and Malu Chak to save the existing
protection work, agriculture land/ local population and Border Security infrastructure for
providing material to NHAl-regarding.

Rederence: (i) Meeting held under the chairmanship of Principal Secretary PW (R&B] Department on
22.12.2023.
{il) DCS/ADC/PS/2023-24/968-75 dated 27.12.2023.
(i) PD/IMIUSDKE/Phg-15/2023-24/717 dated 18.03.2024
Sir,
With reference to the communications mentioned above (copies enclosed). In this context

you are requested to allow the deployment of Men and Machinery at site by the concessionaire of
Mational Highway Authorities of india, so that necessary channelization of river may be initiated in
order to prevent any damage to the protection work, agricultural land / local population and Border

Security infrastructure well before the onset of Monsoon. /
Suresh
D2 Yol
No. DCS/ADC/PS/2024-25/1 1Y - 1O
Dated: c 1 /05/2024
Copy to the:-

1. Divisional Commissioner lammu for information.

7. Executive Engineer Flood Control division S5amba for information and necessary action.
3. District Mineral Officer Samba for information and necessary action.

4. Project Director NHAI Channi Himmat Jammu for information and necessary action.
5. PA to DC Samba for information of the Deputy Commissioner Samba.
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OFFICE OF THE EXECUTIVE ENGINEER FLOOD CONTROL DIVISION SAMBA

Tel/Fax- 01923243248, E-mall:- [edsambal23@pmall.com

To

The Deputy Commission

Samba

No: FeDS /25232 Jnyg- s\ DSk i“} ‘“"7’)2*“2-3

Subject: Channelization of River Basanter to village Kamour and Maluchak to save tho
existing protection works apriculture land/flocal population and Border security
Infrastructure.

Reference:  Chief Engineer I&FC Jammu’s letter no: IFCI/Works/6407-08 Dated:07/07/2023
Sir,

The proposal for channelization of river Basanter in village Kamour and Maluchak to
save the existing protection works agriculture landflocal population and Border securlty
Infrastructure was submitted to Chief Engineer Jal Shaktl 1&FC Jammu vide this office no. FCD5/2023-
24/832-834 Dated:22-06-2023 and FCDS/816-19 dated:21-06-2023. In this connection, Warthy Chief
Engineer IE&FC department Jammu has granted the permission of channelization vide no.
IFCI/Works/6407-08 Dated:07/07/2023 (copy enclosed) with the condition that no funds have been
provided for channelizatlon purpose. However, the matter for channelizatlon of river should be
taken up with Geclogy and Mining Department for auctloning of minor minerals, removal and

transportation under rules.
Whereas, the channelization of River Basanter at village Kamour and Maluchak Is

urgently required In the Interest of natlonal security to save the border Infrastructure, public
property along the border ete.
It is therefore requested that the matter may kindly be taken up with the Gealogy and

Mining Department and with other concerned authoritles for necessary action at an earllest.
Ll

Yours Falthfully,

L

Flood Control Divislon
Samba

Copy to the: :
1) Chlef Englneer Jal Shaktl I&FC Department Jammu for kind Information please.

2)  superintending Engineer Hydraulic Clrcle Jammu for kind Information please.
3) District Mineral Officer for kind Information and further necessary action at your end
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Governmant of Jammu & Kashmir

—  Jammu and Kashmir Pollution Control Committee
Parnvesh Bhawan, Forest Complex Transpart Magar, Jammu, 180 QD6

reqionaidirectokspebymuigmail com

Fhe Member Secreiarny,
JER PUC,
T

No: JKPCC/RDI026/.385 > Dated: [/ 0372026

Sub: LA, No. 11472025 titled Sushil Komar Vs Union Territory of J&K & Ors,
Ref JKPOC S AO4-T 1420232622828 dared 16-02-2026.
=T

Vide reference to above cited communication the requisite information was sought from
concerned Divisional Officers. Also, as requesied by Divisional Officers Jammu (Nomh) &
Jammu {South ) matter was taken up with District Mineral Officer. Jammau for providing details
ol Short Term  Permits  including  Geo-Coordinates and  dimensions vide  no.
IKPCCRDYRBM26:3507-08 dated 06-03-2026 (copy enclosed | as Annexurg-"A'

e site wise (Short Term Permit areas) mformation s recerved from all Divisional
Officers is enclosed as Annexure-"B’. It is found that of the seven Short Term Permits of
Jammu District verification could be done only for three areas doe to the fact that desired
inlormalion wis not provided by District Mineral Officer Jammu For veét of the four sites, No
major environmental damage has been reported Tor these three sites of Jammu District and all
the three sites are non-operational,

sSimilarly for nine Short Term Permit sites pertaining o Samba District, no
environmental damage has been seen at the siwe at present and are non-operational,

Adsa twelve Short Term Permit sites pertaining to Kathua District, ne environmental
damage has been seen at the site at present and are non-operational.

1 is bowever submitted that prior intimation w JKPUC befiore or during dredging hus

not been given for all the three districts (Jammue, Samba & Kathua),
Hence, submitted for information and further NECLSSATY Gelion.

Yours faithfully,

Regm#1 Techr,

JEK PCC_ lammmi
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1 ,_ Government of Jammu and Kashmir

_ | Oifice of the Regional Directar, J&K Poliution Control Commitiee, Jammu
Parivesh Bhawan, Forest Complex, Transport Magar, Jammu — 180008

Email ; regionatdirectorikspehimugomail. com

The District Mineral Officer,
Jammu

MNo.. JKEPCC/RDNRBMY =& 2iay -2 Date: & & 03/2026

Sub: Providing details of Short Terms Permits (STP) and dimensions of
River Bad Mining Blocks - reg

This has reference to the Factual Report (copy enclosed) of the Joint
Committee communicated to the Deputy Commissioner Jammu in the OA
Mo 114/2025

In this regard you are requested to provide the details of short term
permits Including geo-coordinates and dimensions of each STP area
mentioned in factual report so as to enable this office to submit compliance in
the matter,

Matter may be treated as Most Urgent

Encl 02 leaves. f n 9
N j o A ]
(Navneet Singh, IFS)
Regional Director
J&K PCC, Jammu

Copy to

1) The Director, Geology and Mining Department, Jammu for
information.

Z-3) Divisional Officer. JK Poliution Control Committee, Jammu North
and Jammu South for follow-up in the matter.
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--_'_H__—: J&K Pollution Control Committee
*'{_"' "_}’r'_' Divisional Office Samba South

Eman dopcbrambeieuth@gmell com

M

The Regional Ciractor,
Paligtion Condrol Commilles,
ATy

No: PCCDOSamba-S2028 Y HE Dated)] 0312026

Subject: 0.A No,114/2025 titled Sushil Kumar Vis Union Temitory of J&K & Ors.
Relerence No: JKPCC/Sc /OA-114/2025/26/2282-85 dated 16.02.2026
gr,
In referance 1o the directions racened foday from your good self and  in comphence 1o lateat

refarred above, the biocks as per the list provided were mspecled on 73.02.2026 & the poent wise reply 45
desrad is as below:-

(SN Wameof | Wiether any Violation] Forest e |
! opISTP intimation Environmental | resenve within
Issued received by Darmages 1Km
| JKPCC before |
dredging or during
| dredging |
T : i Mo vigaton wl Bioxck fully replershed
El l""m“ﬂﬂ | seen as per the (Photographs enclosed)
| present
| ohservation
7 | Bien Tepya | NI "N welation NI Bigek replenished up 1o
| seen as per the B0% (Photographs
I present entlosed)
| phservation
3| Bien Tapyal | Ni No vidhalion i Block replenshed upto |
seen as per the B0% [Pholographs
presant anclosed)
L pbsenalicn i
4 Ben Tapyal | i | Mo vigiation 1 Wi Block replenished upto |
| SBEN a8 per ne B0% (Phatographs
prissent BRCAGEd)
. SRe goservaton |
E Ramgarh Mil Mo viglation Ml - Blocs fully replanashed »
Borger 586N a3 per (e (Photographs eaclosed)
presen
: chservation
3 Bien Tapyal | Nil No vsiation il Block regienished up 1o
SeEn a5 par he 80% {Phatographs
prsent | | enciosed)

Lo

Moy 2e 24
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A F IR A R b e B L A G PTREL L LR

“f bt | Observaton | '
[7 Ramgarh Nil Mo vigtation Nil Blok lully replenished
Border seen as per the {Phclographs enclosen) |
| present
: observaton . o
5 TRamgarh | NI No viclation | i Biock fully repenished |
| Border seen as per the (Photographs enclosed) |
present .
| cbsewvaton | |
g ohi Chichl - | Nil Mo viclation | M Block Partially |
! Mata Seen as per the replanshed
Tample present (Fhotographs
Samba chservation ' enclosed). Further

dradging should not be
gliowed al the same site
g3 SI0CC Indusinzl
Estale Area, i3
approaching near the
dredging paint. Cepth of
the river nas bean

be due to recent heavy
flopds in the area (al
presant if 15 not possiole
to ascertain the cause of
damage 1o the river
plain}. National Highway
side lowards the Shri
Chichi Mata Temple has
als0 been Camaged
even afler the dradging
towards gther side of the
channel of the river
opposite to Shri Chichi

Mata Temple,

increased there & i may

Note: The photographs of the dredging peints (dredging have already been done) have been taken
in presence of the representative of DMO Samba. All the blocks are non-operational at present,

Submitted for perusal plaase.

Encl:- 09 photograph

Yours faithfully,

LE%.,;L_

\E{‘ Divisional Clficer
PCC Samba (South),
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i

OFFICE OF THE DIVISIONAL OFFICER POLLUTION CONTROL COMMITTEE
JAMMU (NORTH)

The Regional Director
Pollution Contral Committes
lammu

Mo: PCC/DOIN/2026/ o0 Date: £} ] :_:,l 2.5 .

Subject:-0.A No.114/2025 tiled Sushil Kumar V/s Unlon Territory of J&K & Ors.
Ref: JKPCC/Sc/OA 114/2025/26/22832-85 Dated: 16.02.2026.

Sir,
In compliance to the reference and the cited subject, it is submitted that concerned

District Mineral Officer (DMQ), Jammu was requested vide No. JKPCC/RDI/RBM/26/3507-09 dr:
06-03-2026 in reference to the above said 0A No. 114,/2025 to provide the details of short term
permits including geo-coordinates and dimensions of each 5TP area mentioned in factual report
50 as to enable this office to submit compliance in the matter. The concerned DMO was also
contacted to share information and out of OF 5TPs sites only geo-coordinates of 03 sites have
been provided by DMO on Whatsapp. The 03 sites of 5TP were inspected and the detailed is
enclosed in tabular format, The other 04 sites could not be inspected. As the concerned Mining
Department has not provided the detail/Geo-coordinates of same.

Hence submitted, please.

Yours faithfully,

X{%PF_-L —T
Divisiona ﬂ:&r ks 45 I

PCC, Jammu North/South
Ene'. DS, Eani

-
-

143 26
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OFFICE OF THE DIVISIONAL OFFICER POLLUTION CONTROL COMMITTEE

JAMMU{NORTH)
Year | | Name of the | Whether Geo-Coordinate | Qty.in MT. | Operatiomal Mining/dreading Distonce | |
| Zho | Agency. informed Ay per information | (o allgwed Status, refated from Eca- Remarks, |
15 days by Geology & Mining | throwgh enironmentel Sensitive I I
bafore Deptt. | DPssTR) i damages abierved ZoneS | |
et af T [ af amy Wikdlife
Mining/ D Sonciuary
' edging. Yes Mo | within 1Km
| : [ o bepond.
1 | Shihalaya | Mo 3024352 | B 'Mp  information |
23 Construclisn | with repard & the |
a4 | Gop-Cocedidfiates. of |
the sllotied STP has: |
been provided by |
| conceined DM, |
| | =1 ——— | — = L |
J APCO M FAA TG Mis aformanion
2075 Infratech ‘ | with regard 1o the
25 Pyt lid, Leg-Coordinates of :
i the allotted STP has |
| | Bewi  povided by
! | concerned DMWMO,
| = 1 I _I.arnmu_




OG-
28

3

[ Gawar i
| Consbruction
Lagd, |

Shivalaya

i L]
| Comslruction

Construction
| Ld.

[ & 32 769970, |

| 7491325
B_ X TTRS],
74 973437
= 3277502,
7492411
| O- 1377059,
' 74.97144
E- 32.76940,
L ra9izee
Ao 32 FEO033,
74912735
8 32.768362,
490457491
C 12 767627,
74901783
o 32767514, |
74 914008
E -31767277, A
310783
F- 12 7bbBED,
4918108
G 32 TRB080,
74917917

295

933941

[ 3024352

93a%41

Mo M Crutside
operational
|
|
- Maon- | Mo | Oumside |
operational

Mo inflormation
wilh regard 1o the
Gep-Coordinates of |
the alotied 57F has |
been provided by
concermed DG,
Jammau




r

APCD
Inlratech
Pt Ltd.

Shivalaya
Construction

Tp1 32774655 |

P2
74 898211
Pl
f4 G008
P
14 8608

1 32771130, |

Mog9a113
Pl
14 294000
B
74.R947150
F8
7489505

296

724735 Nan

operalioni

32773833,
3277000,

1. 7TRERS,

32 Fheh0E, |
B2 7TRA48 i

3274613,

N

Mex infarmatiorn |
with repard 1o the
Geo Coordinates of
the allextted ST# has
heen prowvided by
concernad  OAAO,
Jaim

< Lot (57
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J&K Pollution Control Committee

Divisional Office Kathua
Emaii Id; do

The Regianal Director,
MRX Pollution Contral Commities,
lammu

Mo: POC/ETH/26/586

Dated: 11-03-2026

Subject: - 0.8, no. 1142025 titled Sushil Kumar V/s Unlon Territoery of J & K & Ors,
Reference no. -~ JKPCC/S¢.fOA-114/2025/26/2282-85 dated 16.02.2026.

Sir

With regard to the subject and communication referred above, It is submitted that inspection
was carried out on 26-2-2026 and 27-02-2026 of all the below mentioned blocks, wherein the Disposal
poermits were granted by Geology and Mining department in Kathua district. No mining/ dredging
activity was fauné being carried out in any of the below mentioned blocks. The point-wise reply to the
information sought is as given hereunder,

& Name of Disposal Whather any | Vialation/ Forest Remarks
Ma., Permit site imfarmation Environmental | reserve/ Eco-
recelved by Damages sensitive rong
JKPCC before withinl km
dredging or
during
dredging
i Langerial, Dayalachek Mo Mo violation of | More than 1 The river bed was
{Tarnah River bed) the Sustainabla | km found to be flat, with
| Sand Mining na signs of recent
Management dredging excavatian.,
[ Guidelings, Substanteal
| 2016/ replunishment of
| Environmental minor mineraks
| damages appeared to have
obierved ocourred 3t the site
during OWMHNg 1o heawy
| Inspaction, flooding during the last
== | monsoon seasan
e | Langerial, Dayalachak o] Mo viclathon of | Mare than 1 [ he river bed was
| {Tarnah River bed) the Sustainable | km fewend to be flat, with |
‘ Sand Mining no signs of recent
Managemant dredging/ excavation.
f Guidelines, Substantial
2016/ replenishmant of
! Environmental raknor mimerals

[D Centre Gonvidsar Kathua
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JEK
. J&K Pollution Control Committee
\.‘!’f Divisional Office Kathua
Email jd: dospebkathua@gmail.com
rﬁﬂma—-—“ |
| | observed oocurred ot the site |
during owning to heavy
I Inspaction. flooding during the fast
HOnS00n 5500,
5 Tangeriol Gavalachak Noviolation of | Morethan1 | The river bed was
{Tamah River bed) the Sustainable | km B0rnE L we-Diks WS
sand Mining no Signs of recent
Management dredging/ excavation.
Guldelines, Substantial
21016/ replenishment of
Ervirsnmental mings minerals
damiages appeared to hive
abserved ocourred at the site
during owning ta heavy
inspection, floading during the last
MOons00mn SEason.
4, Chadwal [Tarnah River Mo wiolatisn af | Mora than 1 The river bed was |
bad] the Sustainabla | km found to be flat, with
[ Sand Mining no signs al recent
Managemant dredging/ excavalion.
Guidealines, Substantial
| 016, replenishrment of
Environmental minor minerals
damages appeared to have
obsersed wceeurred at the site
during |' ewning to heawvy
| inspection flocding durkng the last
MONS0% SEEi0n.
| 5. Forelain (Ujh River bed) MNa viclotion of | More than 1 The river bed was
| the Sustainable | km found to be flat, with
| Sand Mining nio signg of recent
Management dredging’ excavation.
| Guidelines, Substantial
| 016/ replenishment af
Environmental minor minerals
| damages appeared to have
| absenid occurred at the site
during owning to hasawy
| inspection. flooding during the last
mansoan season
3 Faselain (Ujh River bed) No violation of | Move than 1 The river bed was
| the Sustainable | km found to be Nat, with
Sand Mining ni $igns of recant
I Management dredging/ excavation
Guidelings, Substantial
| 2016 replenishment of

1D Centre Gonvidsar Kathua
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JEK
sise=s  J&K Pollution Control Committee
uy Divisional Office Kathua
Emall td: daspebkathua@qmell.cam
[ Enviranmental rrlnar minasaly
damages appeared Lo have
abserved occurred at the site
during awning ta hoawvy
Inspection, flaeding during the last
MONSG0N Sea50m,
1. Mear Dam Bararge (Ui | Mo Mo vielation al | Mare than 1 Thie rlver bed wasi
River Bed} tha Sustalnable | km found to be flat, with
Sand Mining no signs of recent
banagement dredging excavation,
Guidefinas, Substantial
2018/ replenlshment of
Environmental minar minerals
damages appeared ta have
aotérved occurrad at the site
during cwning 1o heavy
wEpoction. fisoding during the last
rONSOON SEA50N,
E. H_Ear Darm Bararge (Ujh | Mo Mo viclation of | More than 1 The river bed was
River Bad) the Sustzinabla | km found to be flat, with
Sand Mining na signs of recent
Management dredging) sxcavation,
Guldelinas, Substantial
me/ feplenishment of
Enviranmuantal mingr mineraks
damages: appeared 1o have
uhs_znred occurred at the site
. during wwning to heawy
inspection. fsoding during the kast
ITOSaR
5. Near Dam Bararge (Ujh | No Mo viclation of | More than 1 The river I:::!-::;
Rover Bad) the Sustainable | ke found to be flat, with
Sand Minkng na slgns of recent
Management dredging/ excavation
Guidelines, Substantial
2016/ replenishiment of
Environmental miner minerals
| :;”}:‘E appeared to have
during i iindsr
| Inspection. :::F - hi_ilw
_ ing, during the |ast
1+ Mear Dam Bararge (Ujh | Na Wa violation o | More than 1 I'rﬂhn!n:::nl:eiim.
River Bed) the Sustainghle | km S u:hzc: wasg :
Sand Mining e flat, with
Maragement G- of pecenn
_ dredging/ excavation.
Guidolines, 3
Substantial

D Centre Gonvidsar Kathug
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submitted for kind Information and favour of necessery action, ploase.

—
JEK
S J&K Pollution Control Committee
| Divisional Office Kathua
Emoil id: daspcbknthia@gmal com
2016 replanishment of
Envleammental minar minerals
damapges appeared 1o have
ahservad occurred at the sije
during ownlng to neawy
| inspaction, fioading during the fast
| mansaan Season.
Hear Dam Bprarge (Ujh W Mo violation of | More than 1 The river bed was
Rver Bed) the Sustaimable | km found to be Aat, with
sand Bining no signs of recent
hanagernent dredging excavation.
Gukdalnes, Substantial
2016/ replenishment of
| Erviranmental mings minarals
damages appeared 1o have
abserved occurred al the site
during arwming to heawy
Inspeaction, flocding during the last
| MORS0on Seasen.
Mear Dam Bararge (Ujh | Na Mo viclationof | Mare than 1 The river bed was
River Bixd) the Sustainable | km found 1o be fiat, with
Sand Mining no slgns of recent
Managemant dredging' excavathan,
Guldelines, Substantial
2016/ replenishment of
Ermvirommental minas minerals
damages appegred o have
observed otcurred o1 the site
[ during owning to hesy
Ispaction, flooding during the last

MaSGEn deason.

The photographs of the Disposal permit blagks taken during inspectien are endosed herewith,

Yoaurs faithfully,

Al
Divisional officer,

| B K PCC,

Kathua,

11D Centre Gonvidsar Kathuag













MEIL Dredging Sites No."5'& 6
UihRiverbed, Kathua

27.02:2026 15:09

32.47296, 75.31.739 (¥4m)
Altitude:348m

MWH 44, Rakh Sarkar<Jar Bagni, 184144
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